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INTRODUCTION 

I, the Chairperson, Standing Committee on Petroleum & Natural Gas having 

been authorised by the Committee to submit the Report on their behalf, present this 

eleventh report on the subject "National Gas Grid including PNG and CNG". 

· 2. The Committee took briefing of the representatives of the Ministry of Petroleum & 

Natural Gas/PS Us .and the Petroleum and N_atural Gas Regulatory Board (PNGRB) at 

. their sittings held cin 07.07,2020 & 23.12.2020 respectively.· 

3. The Report was considered and adopted by the. Standing Committee on 

Petroleum and Natural Gas on 07.02.2022. 

4. The Committee wish to express their thanks to the representatives of the Ministry 
·-.. --

of Petroleum and Natural Gas/PSUs and PNGRB for placing their views before them 

and furnishing the information desired in connection with examination of the subject. 

5. The Committee also place on record their appreciation for the valuable 

assistance rendered to them by the officials of the Lok Sabha Secretariat attached to 

the Committee. 

New Delhi; 
24 March, 2022 
3 Chaitra, 1944 (Saka} 

RAMESH BIDHURI, 
Chairperson, 

Standing Committee on 
--- ---· -- ---petro1ewn-&-Na1ural'Gas~··- -

·-. 
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Chapter - I 

National Gas Grid (NGG) 

Introduction 

. Indian economy is on healthy growth path. The expanding economy along with 

growing population is going to increase the consumption of primary energy resources 

such as Coal, Crude Oil, Natural Gas and Renewable Energy in the country. India is not 

only 3rd largest energy consumer in the world after China and USA but also one of the 

fastest growing energy consumers among its peers. 

Among the available energy sources, Natural Gas being an environment friendly. 

clean fuel has a potential to play a significant role in providing solutions to the 

environmental challenges as well as ever growing energy needs in a sustainable 

manner. Accordingly, Government of India 1has focused to promote the usage of natural 
-. 

gas as a fuel/feedstock across the country to increase the share of natural gas in 

primary energy mix from current level of 6.2% to at least 15% in coming years and 

move towards a gas based economy. 

Over the last 33 years, Gas pipeline infrastructure in the country is being 

developed in synchronization with the development of gas sources (domestic + 

Imported LNG) and upcoming projects of major gas consuming sectors i.e. fertilizer, 

power, LPG manufacturing, Refinery, Petrochemical, Steel, other. inQL1Slrial units and 

City Gas Distribution (CGD) sector. At present, country is having about 20,227 Km 

long Natural Gas pipeline network in operation. 

Gas Pipeline .infrastructure is an economical and safe mode of transporting the 

natural gas by connecting gas sources to gas consuming markets. Gas pipeline 

practically determines the structure of the gas market and its development. Therefore, 

an interconnected National Gas Grid is envisaged to ensure the adequate availability . I 

and equitable distribution of natural gas in all parts of the country. 
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Government of India has been consistently taking steps to develop Gas 

Infrastructure across the country. It has granted authorization for developing a number 

of pipeline sections to entities in order to form a gas grid. Further, Government also 
, I 

established the Independent Regulator [i.e. Petroleum and t)latural Gas Regulatory 

Board (PNGRB)] on 1st Oct 2007 under the PNGRB Act, 2006. PNGRB was also 

empowered to grant authorization to develop new gas pipeline infrastructure as per 

provisions of the Act. 

Government has envisaged to make available natural gas as clean fuel by 

developing a vibrant gas market across the country by the development of additional 

around 17,000 km pipelines to complete the National Gas Grid (NGG). These pipelines 

have already been authorized by PNGRB and work at these pipelines is at various 

stages of execution as per approved work plan.Development of National Gas Grid 

would connect all major demand and supply .centre. in India. This would ensure easy 

availability of natural gas across all regions and also potentially help to achieve uniform 

economic and social progress. 

Global Energy Scenario 

1.2 When enquired about the share of natural gas in the total energy consumption 

globally, the Ministry submitted the following information: 

Year 

"As per BP World Energy Stats-2020, Total primary consumption in the world 
stands at 13946 Mtoe (Million Tonnes of Oil Equivalent), out of which natural 
gas .consumption accounts for 3378 Mtoe. Thus, share of ·natural gas in total 
energy consumption is approx. 24.2%. 

Long term trend of World Primary Energy. Consumption al1d Share of Various 
Energy sources in the energy basket is as depicted below: 

' 

2010 2011 2012 2013' 2014 2015 2016 2017 2018 2019 
Primary energy 
Consumption- 12086 12380 12539 12776 12880 12973 13151 13385 13763 13946 
World <Mtoe) · 
Natural gas 
Consumption- 2718 2784 2856 2903 2923 2991 3060 3146 3312 3378 
World IMtoe l 
Gas Share 22% 22% 23% 23% 23% 23% 23% 24% 24% 24% 

' 
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Trends in Indian Energy Consumption 

1.3 When asked as about India's share 'of natural gas consumption in the total 

energy basket of the country vis-a-vis the global average, the Ministry submitted the 

following information: 

"As per BP World Energy Stats-2020, share of natural gas in Indian primary 
energy consumption basket is 6.3 % against world average of 24.2%". 

1.4 When asked about the steps taken to increase the consumption of gas to 

15% in the next decade, the Ministry submitted the following information: 

"Government intends to increase the share of natural gas in the primary energy 
basket from present level to 15% by 2030. Govt. has undertaken various policy 
reforms to make natural gas as people's fuel. Brief details of policy measures 
taken by govt. is as below: 

Upstream sector: 

• Introduction of Hydrocarbon Exploration and Licensing Policy (HELP)/ Open 
Acreage Licensing Policy (OALP) replacing NELP/PSC 

• Policy Framework to Promote and lncentivize Enhanced Recovery Methods for 
Oil and Gas: fiscal incentives and an enabling· ecosystem to improve 
productivity of existing fields and enhance overall production of domestic 
hydrocarbons. 

• Introduction of Discovered Small Field Policy (DSF) Policy for early monetization 
of Un-monetized discoveries of National Oil Companies (NoCs) 

• National Seismic Programme of Un-appraised areas: proposal for conducting 20 
seismic survey for data Acquisition, Processing and Interpretation (API) of 
48,243 Line Kilo Metres (LKM). 

• Introduction of New Domestic Natural Gas Pricing Guidelines, 2014 to market 
link price of domestic natural gas to the international prices. · 

• Marketing freedom including pricing freedom for the gas produced from 
discoveries in High Pressure-High Temperature (HPHT), Deepwater& Ultra 
Deepwater in 2016 subject to a ceiling price on the basis of landed alternative 
fuel. 

• Pricing and marketing freedom to producers of natural gas from coal seams 
(CBM) in 2017. 

Since 2014, Govt. has taken various steps through policy interventions and 
monetary support to promote use of natural gas in Midstream and Downstream 
sectors to maximize the coverage' of ·natural gas to the country's population. 
Details are as follows: 
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Midstream Sector: 

• Government of India has identified the requirement of development of additional 
17000 Km of Gas Pipeline and various pipeline sections to complete the Gas 
Grid. Petroleum and Natural Gas Regulatory Board (PNGRB) has authorized 

· pipelines, which are at various stages of execution. 
• Construction of Natural Gas Grid & 40% Capital Subsidy for construction of 

Jagdishpur-Haldia-Bokaro-Dhamra pipeline (JHBDPL) - project popularly 
known as Urja Ganga. Extension of JHBDPL to Guwahati (BGPL) connecting 
NE India to national gas.grid. 

• Formatio.n of a Joint Venture (JV) company, named lndradhanush Gas Grid Ltd, 
to develop North East India Gas Grid of about 1650 Km in a phased manner at 
an estimated cost of about Rs. 9265 Crore. Capital grant of 60% (Rs. 5559 Cr.) 
approved for North East India Gas Grid. 

Downstream Sector: 

• 9th round of CGD bidding covering 86 GAs and 10th CGD bidding covering 50 
GAs have been successfully completed in 2018. With conclusion of 1 oth CGD 
round, CGD coverage will cover about 70% country's population spreading over 
53% of India's area. 

• Pan-India CGD coverage has been expanded from 34 Geographical Areas (GAs) 
spread over 66 districts (partial/full) in May 2014 to 232 GAs spread over 407 
districts till February 2020 ·· 

• 11th round of CGD bidding round is under public consultation. 
• Gol. is working closely with Oil & Gas companies ·along with its··Joint Venture/ 

subsidiary CGD companies who have firmed up plans to expand the .coverage 
of PNG network to achieve additional 1 Crore PNG households by 2024 (From . 
Oct'19 level). 

• MoPNG vide guidelines dated 14.11.2013, 03.02.2014 & 20.08.2014 ensured no 
cut in gas allocation/supply to city gas distribution (CGD) entities for PNG 
(Domestic) and CNG (Transport) purpose. 

• Draft CGD policy to be adopted by states 
• Public Utility Status granted to CGD Projects by Ministry of Labour and 

Employment (MoLE). · ·· 
• Ministry of Defense (MoD) has issued guidelines for use of PNG in its residential 

areas/unit lines 
• Dept. of Public Enterprises (OPE) has issued guidelines to Public Sector 

Enterprises (PSEs) to have the provisions of PNG in their respective Residential 
complexes. . . . 

• Ministry of Housing & Urban Affairs (MOHUA) has directed to CPWD & NBCC to 
have the provisions of PNG in all Government Residential complexes. 

• SATAT scheme to promote .Bio-CNG assuring fixed price for compressed Bio 
Gas producers by PSU OMCs and GAIL". 

'· 

' 
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1.5 When enquired about the action plan before the Ministry to increase the gas 

production in the country, the Ministry submitted the following information: 
' "As per the present policy, Government is meeting the entire requirement of 

CNG (Transport) and PNG (Domestic) segment of CGD networks by supplying 
domestic gas, under no cut category, which is cheaper than imported gas. 

Further, Government has taken several policy measures/initiatives to enhance · 
exploration & production of oil and gas in the country which include: 

(i) Policy for Relaxations, Extensions and Clarifications under Production Sharing 
Contract (PSC) regime for early monetization of hydrocarbon discoveries, 2014 

(ii) Discovered Small Field Policy, 2015 
(iii) HydrocarbonExploration and Licensing Policy, 2016 
(iv) Policy for-Extension of Production Sharing Contracts, 2016 and 2017 
(v) Policy for early monetization of Coal Bed Methane, 2017 
(vi) Setting up of National Data Repository, 2017 
(vii) Appraisal of Unapprised areas in Sedimentary Basins · 
(viii) Re-assessment of Hydrocarbon Resources 
(ix) _ Policy framework to streamline the working of Production Sharing Contracts in 

Pre-NELP and NELP Blocks, 2018 
(x) Policy to Promote and lncentivize Enhanced Recovery Methods for Oil and Gas 
(xi) Policy ··framework for exploration and exploitation of Unconventional 

Hydrocarbons under existing Production Sharing Contracts, Coal Bed Methane 
·contracts and Nomination fields, 2018. 

(xii) Grant of Marketing including pricing freedom, on natural gas production from 
High Pressure-High Temperature (HP-HT) reseriioirs and deepwater and ultra 
deep water areas (with ceiling), gas produced from CBM blocks, blocks 
awarded under Hydrocarbon Exploration and Licensing Policy (HELP) and 
Discovered Small Fields (DSF) Policy, commercial gas produced from North-
Eastem Region (NER) on or after 1'1 July, 2018 and also in those new gas 
discoveries whose Field Development Plan (FOP) has been approved after 
February, 2019. To incentivize additional gas production fr_om Administered 
Price Mechanism (APM) fields, reduction in royalty by 10% of the applicable 
royalty has also been granted on the additional production over and above 
business-as-usual scenario. 

(xiii) In addition, Government in February, 2019 approved major reforms in 
exploration and licensing policy to enhance. exploration activities, attract 
domestic and foreign investment in unexplored/unallocated areas of 
sedimentary basins and accelerate domestic production of oil and gas from 
existing fields. The policy reforms inter alia aim to boost exploration activities 
with greater weightage to work programme, simplified fiscal and contractual 
terms, bidding of exploration blocks t,mder Category II and 111 sedimentary 
basins without any production or 'revenue sharing to Government. Further, 
reforms envisage simplified fiscal incentives and incentivizing gas production 
including marketing and pricing freedom. The policy also provides more 
functional freedom to National Oil Companies for collaboration and private 
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sector participation for production enhancement methods in nomination fields. 
Streamlining approval processes and promoting ease of doing business 
including electronic single window mechanism is also an important aspect of 
policy reforms. · · . 

(xiv) In November 2018, PNGRB conducted the 10th round of bidding for CGD 
network. After completion of the bidding, total of 232 GAs in 407 districts (27 
states /UTs) covering 53% of the area and 71 % of population in the country will 
have access to CGD network. 

(xv) Domestic gas, wherever applicable, is allocated under various gas utilization 
policies framed from time to time. Creation of free gas market through gas 
trading hub(s)/exchange(s) is desirable to unleash competition and promote 
efficiency across sectors. In this regard, it has been conceptually agreed to 
create a free gas market by - Allowing trade of domestic gas through Gas 
Trading Hub(s)/Exchange(s), and Establishing a Transport System Operator 
(TSO) with the sole responsibility of developing and operating the National Gas 
Grid on common carrier/contract carrier principle. 

(xvi) PNGRB has so far authorized around 32,600 Km of natural gas pipelines in the 
country. Out of these pipelines a total length of about 17, 100 Km pipelines are 
operational and about 15,500 Km are under various stages of construction. 
About 15,500 Km of Natural Gas Pipelines are expected to be added to the 
country's existing pipeline infrastructure by 2024-25. The existing and upcoming 
pipelines will be a part of the basic National Gas Grid in the Country". 

Demand-Supply Issues 

1.6 When asked to furnish details of availability of natural gas from various sources 

including imports indicating the share ot each source in the country vis~a-vis demand 

during the last three years, in written reply it was submitted that: 

'Thei source-wise supply details for the last three years· (as per PPAC) is 
enclosed as Annexure-1. 

The details of LNG imports during the last three years (as per PPAC) is 
enclosed as Annexure-11. 

The details of natural gas consumption in the country during the last three years 
(as per PPAC) is enclosed as Annexure-111". 

1. 7 When enquired about the methods followed for the .import of natural gas and the 
global practice, in this regard the Ministry submitted the following information: 

., 
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"GAIL imports natural gas based on approved guidelines. Further, the 
guidelines describe the sourcing methodology based on following types: 

' • Spot Transactions - Sourcing of a cargo that shall be delivered upto a 
12-month period. 
• · Strip Transactions - Sourcing of 2 or more cargoes in a single case that 
shall be delivered upto a 12-month period. 
• Short-Term Transactions - Sourcing of volume in a single case where · 
the cargoes shall be delivered over a period of more than 12 months and upto 
36-inonths starting from the delivery of 1st cargo, irrespective of the number of 
cargos. - -- · -
• Medium-Term Transactions - Sourcing of volume in a single case where 
the cargoes-shall be delivered over a period of more than 36 months and upto 
60-months starting from the delivery of 1st cargo, irrespective of the number of 
cargos. 
• Long-Term Transactions - Sourcing of volume in a single case where 
the cargoes shall· be delivered over a period of more than 60-months period 
starting from the delivery of 1st cargo. 

Further, the above categorizations have been made based on experience 
gathered over the years. 

The nature of transaction could-vary from country to country. Example: Long 
term LNG contracts with USA based entities has destination flexibility (i.e., 
Buyer has a choice of delivering the cargo to any global destination) while the 
Qatar /Australian contracts are generally have fixed destinations of delivery. 

While most companies sourcing processes are confidential in nature, they may 
be broadly divided into enquiries and bilateral discussions depending on the 
volumes, tenure and the organizational preference". 

1.8 The Committee further wanted to know the mode of import of ncitural gas done in 

the country, to which the representative of the PNGRB stated that: 

"There are both types of systems. What we call it like there are long-term 
contracts where the price is fixed on a benchmark basis. If the crude oil ·price is 
50 dollars, 12 or 13 per cent of that will be LNG price. So, those are long-term 
contracts. Then, there is a spot market of LNG. The spot market keeps on 
varying. Currently, it is in the range of 6-7 dollar per mmBtu but at one stage it 
has gone down to two dollars also. So, these are spot markets. But in case of 
India, the major contracts are long-term contracts and short-term .contracts are 
less". 

,, 
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1.9 The Committee desired to know how the LNG is being imported into the country 

and the various regulatory norms applicable, to which the representative of the PNGRB 

during the oral evidence submitted as under: 
I 

"We do not have any transnational pipeline. So, whatever gas we are importing 
is coming as LNG, Liquified Natural Gas. This LNG can be imported only by 
people who are having LNG terminals in India. The major player is Petrone! 
LNG which is a joint venture of Oil PSUs. So, 50 per cent is held by the Oil 
PSUs and the remaining 50 per cent is with the public. So, it is both a public 
company and a private company. So, the major part of gas import is done by 
them. Then, all our oil companies, including GAIL, Indian Oil, BPCL, HPCL, are 
importing it. Some LNG is also imported by GSPL. which is a Gujarat State 
company anti some by private companies also, like H-Energy. It depends upon 
the use. If it is a large consumer, they can also import their own requirement 
directly from foreign sources and then they use the liquefaction facilities here in 
India. They use ihe pipeline facility and take the gas to their plant. So, it is 
mainly done by public sector companies". 

1.1 O When asked about the availability of gas to meet the projected demand in future, 

the representative of the PNGRB stated that: 

" ... 3ITTf cfil' ~ -,'f '!ft iJ!T ~T CBT tR1- 'ik41C:'i %, Cf6 50 qx'fc; ~ tR1- 'ik4 IC:'i % ~ 50 
qx'fc; i'r' ~ 611 3lTl.TRf ~ti ~-~ qmncr cm;rr ~Kr <rep lft' W tr~ Wc>r ~ITTIG 
51 >ITT'r-im ?i>' ~ ~m ~ ~ -,'f tR1- cfil' 'l1'lT '"11ft' 'ill 3~ \'lh m ~ Ni <ITT tR1- <ITT 

"' 1tifcT ii $~i faq ~ Wi9 ~TRI ;nff ii 311R ~T-i'f tR:l-cfil' w:r<l ~ % ffi' 611 ~ tR1-~ 
C!R"~'..~"I 

1.11 The Committee wanted to know about the steps being taken to ensure 

adequate supply of gas to meet the demand, the Ministry submitted the following 

information: 

"To bridge demand supply gap due to decline in the availability of domestic gas, 
GAIL & other importers (GSPC, IOCL, BPCL etc.) have contracted for supply of 
sufficient amount of imported LNG (RLNG). Accordingly, there is no shortage in 
the availability of gas in the country. However, imported LNG (RLNG) is often 
costlier than domestic gas because of regasification and other import related 
components and because it is based on international market conditions. 

Further, to incentivize the production of indigenous natural gas in the country, 
Gol brought various policies such 'as: 

• Discovered Small Field Policy (DSF), in 2015 

' 
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• Hydrocarbon Exploration and Licensing Policy (HELP), in 2017 

• Marketing including pricing freedom for the gas to be produced from discoveries 
in Deepwater, Ultra Deepwater and High Pressure-High Temperature areas, in 
2016 

• Policy Framework for Early Monetization of Coal Bed Methane (CBM), in 2017 

• Natural Gas Marketing Reforms, in 2020", 

Sectoral Allocation and Consumption _of Gas 

I. Sectoral Allocation 

1.12 When asked to furnish a note on the sectoral demand and allocation of 

natural gas to various sectors/industries and source of gas, the Ministry submitted 

the following information: 

. FY 2020-21 
. 

§ector Domestic! RLNG Total 
Fertilizer 17.96 30.76 48.72 
Power 19.92 9.76 29.68 
CGD 13.08 12.21 25.29 
Others 16.12 33.93 50.05 
Total 67.08 86.66 153.74 

Source: PPAC Monthly Report on Natural Gas, April 2021(unit missing) 

Domestic Gas: l)omestic gas supplied to different end users is broadly 
comprised of the following categories: 

A.APM Gas 
• The APM gas was allocated to various customers in priority sectors by the 

erstwhile Gas Linkage Committee (GLC). GLC was constituted on 22nd of July 
1991 under the chairmanship of Secretary (P&NG) with inter-alia responsibility 
of recommending requests for allocation of natural gas by . downstream 
consumers. GLC .made a total allocation of around 120 MMSCMD gas from 
nomination fields allocated to ONGC & OIL by the Government. 

• Subsequently, MoP&NG vide order dated 20.06.2005 notified new gas allocation 
and pricing policy, which inter-alia provide that the available APM gas will be 
supplied to the power and fertilizer sectors against their existing allocations as 
well as to specific end users committed under court orders/small consumers 
having allocations up to 0.05 MMSCMD at APM price. In the backdrop of above 
policy dated 20.06.2005 and since no further allocable natural gas was 

,, 
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available for allocation, GLC was wound up vide order dated 09.11.2005. 
During FY 2020-21, around 23.13 MMSCMD of APM gas was supplied by 
GAIL. 

B.Non-APM/MDP Gas 

MoP&NG vide order dated 28.06.2010 issued guidelines on pncmg and 
commercial utilization of Non-APM gas produced by National Oil Companies 
(NOCs). As per the said guidelines, while quoting decision of Empowered 
Group of Ministers (EGoM) for NELP gas, MoP&NG directed NOC's producing 
non-APM gas to approach customers in the following order of priority: -

a) Gas based fertilizers plants 
b) LPG plants. 
c) Power plants supplying to the grid. 
d) City Gas Distribution systems for domestic. & transport sectors. 
e) Steel, refineries & petrochemicals plants for feedstock purposes. 
f) City Gas Distribution systems for industrial & commercial customers. 
g) Any . other customers for captive & merchant power, feedstock of fuel 
purposes. 

MoP&NG vide guidelines dated 14.11.2013, 03.02.2014 & 20.08.2014 placed 
Gas Allocation/Supply to City Gas Distribution (CGD) entities for PNG 
(Domestic) and CNG (Transport) purpose under no cut category. In view of the 
MoP&NG guidelines to meet the demand of CGD sector, cuts are being applied 
on domestic gas (Except NELP gas) being supplied to non-priority sectors and 
power sector. During FY2020-21, around 18 MMSCMD of Non-APM gas was 
supplied by GAIL. 

C. Gas purchased under Pre-NELP/NELP PSCs 

During FY 2020-21, about 0.72 MMSCMD of Ravva JV gas was supplied by 
GAIL to designated customers. In addition, GAIL is also supplying around 0.04 
MMSCMD of gas from PY-1 fields of Hindustan Oil Exploration Limited (HOEC) 
to customers. · 

MoP&NG has also allocated gas from NELP fields of Madanam in Cauvery 
Basin and Uber & Aliabet fieldsin South Gujarat to GAIL to supply in line with 
NELP priority order · 

D. Gas purchased from Deep Water, High Temperature High Pressure fields: 

' 

The developers of domestic gas froni deep water, ultra-deep water and High 
Pressure- High Temperature (HTHP) fields have been given marketing and 
pricing freedom subject to ceiling price of gas declared by Production Planning 
and Analysis Cell (PPAC) on hal(yearly basis as per MoP&NG guidelines dated 
21.03.2016. In recent years RIL~BP and ONGC have come out with open 
tenders to sell gas from their HP-HT fields in KG basin. The gas was purchased 
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by various buyers across the country including GAIL through participation in 
tenders and at various price levels. 

' E.Domestic gas Purchased from Coal Bed Methane (CBM) blocks. 
As per MoP&NG guidelines dated 11.04.2017 on early monetization of CBM 
gas, contractors of CBM bl.ocks have been given pricing and marketing freedom 
to sell the CBM gas in domestic market at arm's length price discovered through 
tenders. 

Further, to meet sho1tfall on account of declining domestic gas production from 
APM & NAPM fields, LNG is imported through Open General License (OGL) by 
different suppliers. Both private and government companies are in the business 
and are importing LNG from various international sources. End users are free to 
contract RLNG from supplier of their choice as per the agreement". 

1.13 When asked about the details of natural gas that have been allocated to various 

industrial sectors during the last five years, the Ministry . submitted the following 

information: 

"Due to ageing of the field the domestic gas production from existing gas 
·producing fields of National Oil Companies i.e. ONGC, OIL is declining over a 
period of time. Accordingly, supply as per availability is being made from 
nominated field as per gas utilization policy issued from time to time. 
Government has accorded priority to CNG (Transport) & PNG (Domestic) 
segments. GAIL has been entrusted to meet upto 110% of CNG (T) and PNG 
(D) segments. 

During last five years, this Ministry has allocated gas from ONGC field to other 
entities and GAIL for further supplying it to all technically feasible priority sector 
consumers [viz. CGD, rcertilizers (Urea), LPG, Grid connected Power Sector 
etc.] as under: 

Nomination fields 
Sr. Date Field Name Quantity (MMSCMD) Customer 
No 

1. 15.03.2016 Ramnad 0.9 SPIC 
2. 02.08.2017 Daman field, Western As per field profile, (peak 9.7) GAIL 

offshore 
NELP Fields 

1. 08.02.2017 Madanam 0.66 GAIL 
2. 26.03.2018 Nagayalanka, KG 0.09 MEIL, RAK Ceramics & Sentini 

Basin Sanitarvwares (P) Ltd .. 
3. 26.03.2018 Aliabet, Ankleshwar 0.35. GAIL 
4. 26.03.2018 Uber, Ankleshwar 0.04 GAIL 

Others 
1 31.05.2019 Panna-Mukta As per field profile, lneak 3.36) I GAIL 
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1.14 On being asked as to which agency lays down the policy guidelines in this 

regard, the Ministry submitted the following information: 

"Based on GLC, EGoM and other MoP&NG allocations, GAIL supplies domestic 
gas to various sectors like Power, Fertilizer, CGD, LPG, Petrochemicals, 
Refineries, Ceramic, Tea Garden, Glass Industries across the country. Policy 
guideline supply of domestic gas is being laid by Gol/MoP&NG. Additionally, 
imported LNG/RLNG is supplied based on bilateral agreements between GAIL 
and its customers". 

II. Sectoral Consumption 

1.15 . Sectoral Consumption of natural gas as per the information available with PPAC 

in last two years including RLNG is as under: · 

!Fi~ ures in MMSCM) 
Sector 2018-19 2019-20 IP) 

(1) (2) (3) 
(a) Enernv Purnose 
Power 12005 10796 
Industrial 944 568 
Manufadurina 142 132 
City or Local Natural Gas Distribution Network 
incl. Road Transport 9206 ._ 10764 

_&ii:icu ltu rei._(J e§ f'l?f1_t?~()11L 192 200 
- ----·-·-------------

Internal Consumption for Pipeline Svstem 541 525 
Refinery 7047 7805 
Miscellaneous 3393 4166 
Total (a) 33470 34957 
(b) Non-Energy Purpose 
Fertilizer Industry 14987 16083 
Petrochemical 3386 3567 
Sponae Iron 1124 708 
LPG Shrinkaae 874 858 
Total lb) . -· 20370 21216 
Total Sectoral Sales la+b) 53840 56174 

1.16 When asked to furnish the state-wise volume of consumption of natural gas in 
its various forms by various consumers in public, private and domestic. 

sectors, category wise, during the last three years, the Ministry submitted the 
following information: 

' 
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"Based on the information submitted by CGD entities to PPAC, State wise 
PNG & CNG gas consumption data from the FY 2019-20 (H1 & H2) and the 
FY 2020-21 (H1) is attached herewith as Annexure-IV". 

Pipeline Projects under National Gas Grid 

1.17. · When enquired about the main objectives behind National Gas Grid, the Ministry 

submitted the following information: 

'The existing major cross"country Natural Gas Pipelines are transporting natural 
gas towards the West, North and East (under execution) parts of India. At 
present, there is not sufficient connectivity of these pipelines to Central India, 
North-East and part of East Coast with various sources in other parts of India. 
There are also few isolated networks in the southern region. Hence, a need for 
National Gas Grid (NGG) was felt, to ensure availability and distribution of 
natural gas across the length and breadth of the country, which aims to remove 
regional imbalance within the country with regard to access to natural gas and 
providing clean and green fuel throughout the country. Further, the NGG will 
connect gas sources to major demand centers and ensure availability of gas to 
_consumers in various sectors >md development of City Gas Distribution 
Networks in various cities for supply of CNG and PNG. Very importantly, the 
NGG will also help to manage any demand fluctuation impacting pipeline 
hydraulics". 

1.18 When asked about the total length of Natural Gas. pipeline infrastructure required 

to be laid under National Gas Grid and the total length of pipeline infrastructure 

completed till date, the Ministry submitted the following information: 

"With the aim to create National Gas Grid, PNGRB has authorized 
approximately 33,548 Km Natural Gas Pipeline Network across the country, as 
on 30.09.2021. Out of this, 20,227 Km length of natural gas pipelines .including 
spurlines are operational. A total of 15,004 Km pipeline is urider various stages 
of construction. 

About 15,500 Km of Natural Gas Pipelines are expected to be added to the 
country's existing pipeline infrastructure by 2024-25. The existing and upcoming 
pipelines will be a part of the basic National Gas Grid in the Country. However, 
development of the NGG is a continuous process and the expansion of pipeline 
infrastructure is done based on gas demand assessment of various regions". 

1.19 When asked to provide details w.r.t. Liquefied Natural Gas (LNG) imports, LNG 

terminal capacity and upcoming LNG termihals in the country, the Ministry submitted the 

following information: 

~·, 
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"As per the information submitted by the entities to PPAC, as on 31.03.2020 for 
the FY 2019-20, 33867 (P) MMSCM liquified natural gas was imported into the 
country. LNG terminal capac;:ity reported to PPAC as on 31.03.2020 was 42.5 
MMTPA. 

LNG TERMINAL INFRASTRUCTURE (capacity and upcoming terminals) 

No. TERMINAL DEVELOPERS CAPACITY 
(MMTPAl 

Existing Terminal 
1 Dahej Petrone\ LNG Limited . 17.5 
2 Hazira Royal Dutch Shell, Total Gaz Electricity 5.0 
3 Dabhol* GAIL, NTPC 1.7 
4 Kochi Petrone\ LNG Limited 5.0 
5 Ennore Indian Oil Corp 5.0 
6 Mundra GSPC, Adani 5.0 

TOTAL EXISTING 39.2 
Under construction 

7 Jaigarh FSRU) H Energy 4.0 
8 Dhamra Adani 5.0 
9 Jafrabad (FSRU) Swan 5.0 

10 Chhara HPCL & Shapoorji Pallonji 5.0 
TOTAL UNDER-CONSTRUCTION /construction completed 19.0 

GRAND TOTAL - 61.5 
(*Name plate capacity is 5 MMTPA but in ab;;ence of the l:ireakwater, the termjnal can 
only operate at -1.7 MMTPA) 

1.20 The Committee further wanted to enquire about the criteria adopted for 

creation of gas pipeline infrastructure and which agencies are involved therein, 

the Ministry submitted the following information: 

' 

"Petroleum and Natural Gas Regulatory Board (PNGRB) is the Regulator which 
grants authorization for development of new pipeline infrastructure in India. The 

. entity desiring to develop gas pipeline submits the Expression of Interest to 
PNGRB along with requisite details of the proposed pipeline. PNGRB on suo-
motu basis also invites bid for development of pipeline on any route across 
India. As regards to gas demand,. the entities carry out detailed survey of gas 
demand assessment falling enroute of the any proposed pipeline. Based on the 
demand assessment, entity submit the Eol to develop such Natural Gas 
pipeline. 

However, PNGRB has entered into an agreement with United States Trade 
Development Agency (USTDA) witn the approval of Government of India for 
conducting a study on Technical Assessment of the National Gas Grid in India. 
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The said study is being executed through the contractor, ICF Resources, LLC, 
USA. One of the key objectives of the said study is to update the gas demand 
analysis, including anchor consumer~. industries, city gas distribution, and 
emerging demand centers such as CNG and LNG for road transport. ICF is 
expected to submit its report shortly". 

Funds for National Gas Grid 

1.21 When asked about the sanctioned amount for pipeline projects under National 

Gas Grid since its inception ahd how much has been spent till date and details of the 

expansion along with funds earmarked in this regard, the Ministry submitted the 

folLowing information: 

SI. 
No. 

1 

2 

3 

4 

5 
6 
7 

8 

9 

10 

11 

. 
"Presently, following projects are being executed by GAIL, IOCL and IGGL 
under "National Gas Grid": 

Sanctioned Spent Funds 
-Pipeline Project Entity Length Amount Amount earmarked 

(Kms.) (Rs Cr.) in BE 20-21 
I 

(Rs. Cr.) (Rs. Crore) 
Jagdishplir-Haldia & 

-Bokaro-Dhamra(Phase 1905 12214 5000 1390 
2&3) 
Barauni - Guwahati 729 1670 430 
Dhamra-Haldia 240 1030 - 100 
Kochi-Koottanad-
Bangalore- 887 5909 3150 230 
ManoalorelPh-11) GAIL. Vijaipur-Auraiya (VAPL) 352 2881 1430 210 
Anoul-Srikakulam 690 2658 3 800 
Mumbai - Nagpur - 1755 7844 - -·--- 500 Jharsuouda 
Sultanpur-Jhajjar-Hlssar 135 327 13 150 section of CJHPL 
Haridwar-Rishikesh-
Dehradun section of 54 218 48 25 
DBNPL 
Ennore-Thiruvallur-
Bangalore-
Nagapattinum- Madurai IOCL 1444 6025 2815 1314 
- Tuticorin Natural gas 
pipeline - I---' 
North East Gas Grid IGGL 1665 9265 37 464 

Total 9856 48371 14166 5613 . 

~\ I 
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Further, various private entities are also laying gas pipelines under National 
Gas Grid". 

1.22 When asked to provide details about the entities that have been involved either 
. , I 

directly or indirectly in the production, supply, marketing and distribution of natural gas 

in the country, the Ministry submitted the following information: 

"The major Government entities involved in production, supply, marketing and 
distribution of natural gas in India are as below: 

(i) Oil and Natural Gas Corporation Limited. 
(ii) Oil India Limited. 
(iii) GAIL (India) Limited. 
(iv) Indian Oil Corporation Limited. 
(v) Hindustan Petroleum Corporation Limited. 
(vi) Bharat Petroleum Corporation Limited. 

In addition to the above mentioned major CPSEs, their subsidiaries/Joint 
Ventures are also involved in the production, supply, marketing and distribution 
of natural gas in the country". 

1.23 When asked to furnish the updated status on funds utilized out of 

sanctioned amount for pipeline projects under National Gas Grid since its operation 
"- ·-. 

till date and by when the fund will be •fully utilized, the Ministry submitted the 

following information: 

"The total fund sanction by the Govt. till dated is Rs. 1030 crore out of 
which Rs. 180 crore was released on 31.03.2021 and Rs. 850 crore 
was released on 22.06.2021. As per information submitted by IGGL, 
as on 15.06.2021, the total Govt. Grant utilized is ·Rs. 249.6 crore. 
The remafning Rs. 780.4 core shall be utilized by the end of the FY 
2021-22". 

1.24 When asked about the details of gas pipeline laying projects that have been 

received budgetary support in the form of viability gap fund (VGF) till date, the Ministry 
· submitted the following information: 

"CCEA has approved Capital GranU VGF for following gas pipeline projects: 

(i) Jagdishpur-Haldia & Bokaro-Dhamra Pipeline: CCEA has approved Capital 
grant of Rs. 5176 Crores (40%,of the estimated project cost of Rs. 12,940 
crores) to GAIL (India) Ltd. ' 

' 



17 

(ii) North East Gas Grid Pipeline: Capital grant of Rs.5559 Crores (60% of the 
estimated project cost of Rs.9,265 crores) has been approved by CCEA. M/s 
lndradhanush Gas Grid Limited (IGQL) is executing North East Gas Grid 
Pipeline Project which is a Joint Venture company formed by equal participation 
(20% each) from GAIL, Indian Oil Corporation Ltd. (IOCL), Oil India Limited 
(OIL), Oil and Natural Gas Corporation Limited (ONGC) and Numaligarh 
Refinery Limited (NRL)''. 

Regulatory framework 

1.25 The Committee sought details about. policy guidelines/framework being 

envisaged by the ~overnment for the promotion of natural gas in the country, the 

Ministry submitted the following information: 

"Both Private and Government Entities have substantial role in the entire gas 
value chain in the country as detailed below: 
·Production: 

To incentivize the production of domestic gas in the country, Go! brought 
various policies such as: 

• Discovered Small Field Policy (DSF), in 2015 

• Hydrocarbon Exploration and Licensing Policy (HELP), in 2017 

• Marketing including pricing freedom for the gas to be produced from discoveries 
in Deepwater, Ultra Deepwater and High Pressure-High Temperature areas, in 

. 2016 

• Policy Framework for Early Monetization of Coal Bed Methane (CBM), in 2017 

• Natural Gas Marketing Reforms, in 2020 

The policy initiatives were taken with the objective of incentivizing investment of 
private sector in upstream natural Gas production in the country. Private 
companies currently doing natural gas production in India include; Reliance 
Industries Limited - BP; Vedanta Ltd.; Essar Oil and Gas Exploration and 
Production Limited; Hindustan Oil Exploration Co. Ltd. 

Marketing: 
Domestic Gas RLNG Total 

(MMSCMD) (MMSCMD) (MMSCMD\ 
Natural Gas consumption in India during 76.12 (46%) 90.03 (54%) 166.15 FY 20-21 
Natural Gas consumption in India during 
FY 20-21 by Downstream Consumers 67.07 (44%) 86.67 (56%) 153.74 
excluding IC by upstream producers) 
Source: PPAC 
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Natural gas demand in India is being fulfilled through domestic gas production 
and LNG sourced from overseas and brought to India in LNG ships. 
Earlier marketing of domestic natural was done only by Government PSUs 
based on the allocation of gas.do11e by MoP&NG. However, there have been 
various reforms done by Govt of India and now the producers of natural gas 
from specified type of fields have been given marketing and pricing freedom 
wherein the producers invite bids sale for the gas produced by them. These 
producers include both Private and Govt companies. 

Further, the demand supply gap in the country is met through imported LNG. In 
India, LNG is imported through Open General License (OGL). Both private and 
government companies are in the business and are importing LNG from various 
international sources and they are free to sell/ consume the same as per their 
requirement tie-ups. 
Various private companies that are presently in the business of natural gas for 
both reselling as well as for meeting captive demand are - Adani Total Private 
Limited; Shell Energy India Private Limited; H-Energy Private Limited; Torrent 
Power Limited; Adani Gas Limited; ArcelorMittal Nippon Steel India Limited; 
Reliance Industries Limited; India Gas Solutions. 
These LNG brought by these parties is re-gasified at various LNG terminals in 
the country- Dahej (17.5 MMTPA), Hazira (5 MMTPA), Kochi (5 MMTPA), 
Dabhol (1.9 MMTPA), Mundra (5 MMTPA), Ennore (5 MMTPA), H-Energy 
Jaigarh (4 MMTPA), to be commissioned shortly). Most of these existing and 
upcoming LNG Terminals are owned by private companies. 

Supply/Transportation: 1 

PNGRB has framed Petroleum and Natural Gas Regulatory Board (Autharizing 
Entities to Lay, Build, Operate or Expand Natural Gas Pipelines) Regulations, 
2008. Under the aforesaid regulations entities desirous of laying, building, 
operating or expanding a natural gas pipeline may submit an expression of 
interest to the Board in the form of an application along with an application fee 
as specified under the PNGRB Regulations. Also, the Board may' suo-motu 
initiate a proposal inviting entities to participate in the process of selection of an 
entity for laying, building, operating or expanding natural gas pipeline along any 
rou~. · 

Hence, there is no restriction on. Priv_ate Companies from participating in the 
bids invited by PNGRB for developmerit of any Natural Gas pipeline network. 
In the midstream sector, there are a number of private firms who have laid 
natural gas pipelines in the country which is used for transportation of Natural 
Gas from various sources to the consumption/ demand centers. NG pipelines 
laid by private firms are as under: · 

• Pipeline Infrastructure Limited: Ea~t West Pipeline (EWPL) 

• H-Energy Gateway Private Limited: 

' 
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a. Jaigarh to Dabhol Tie-in pipeline; 
b. Jaigarh-Mangalore P/L; 
c. Kanai-Chhata P/L 

• Reliance Gas Pipelines Limited: Shahdol-Phulpur P/L 

• Other Dedicated Pipeline/ Tie-in P/L: Essar, Torrent, RIL, KEl-RSOS etc. 

City Gas Distribution: 

In the downstream CGD business also there are a number of private firms 
which are involved in distribution cof natural gas in a number of Geographical 
Areas. As of now PNGRB has authorized 230 GA's to different entities including 
Public and Private sector for development of CGD network in the Country. 
Some of the major private entities in CGD business are - Torrent Gas Pvt Ltd; 
Adani Gas Limited; IOAGPL; Think Gas etc". 

1.26 When asked about the role of states in the expansion of National Gas Grid, the 

Ministry submitted the following information: 

"PNGRB had notified the regulation for authorization viz. PNGRB (Authorizing 
Entities to lay, Build, Operate or •Expand Natural Gas Pipelines) Regulations, 
2008 in which Regulation 4(1) and 4(2), Regulation 5, and Regulation 7 
specifies the selection of entity and bidding criteria. 

Similarly, Regulation 6 (Invitation by Board for laying, building, operating or 
expansion of natural gas pipeline) states that the Board may suo-motu form a 
view regarding the development of a natural gas pipeline in a specific area, 
region or route, .and in such a case, the procedure as specified in regulation 5 
(except aspects relating to the expression of interest shall be replaced by 
project details as prepared by the Board) shall apply. 

Following above Regulation, PNGRB is authorizing various new pipelines which 
will be part of a natural gas grid. Apart from the above, Regulation 17 is 
included for acceptance of the pre-PNGRB authorization of Central Govt. 
Similarly, Regulation 18 is also introduced for the entity who had laid the 
pipeline with any other authorization before the appointed day i.e., 01.10.2007. 

Moreover, PNGRB Act, 2006 has provision for Central Govt. to issue policy 
directions to PNGRB. Under this section, the Central Govt. issued direction to 
authorize Bokaro - Dhamra as a part of its previously authorized Haldia -
Jagdishpur pipeline. Similarly, Government also issued policy direction to 
PNGRB to authorize lndradhanush Gas Grid Limited (IGGL) for 1656 km North 
East Gas Grid which will be part of National Gas Grid. 

The State Governments have a paramount' role in facilitating speedy and timely 
completion and operation of gas pipeline, city or local natural gas distribution 
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network projects by facilitating ROU and ensuring various statutory and other 
clearances on a fast track basis". 

Status .of Pipeline Projects 

1.27 The Committee while noting that 9856 kms out of 15,500 kms length of 

National Gas Grid being executed by GAIL, IOCL and IGGL is under various 

stages of construction, sought to know the information with respect to remaining 
5000 .kms of pipelines, the Ministry submitted the following information: 

"With the aim to create nationwide gas grid, PNGRB has authorized 
approximately 33,764 Km Natural Gas Pipeline Network across the country, as 
on 31.03.2021. The authorized NGPL entity is allowed to lay spur lines as per 
the provisions of the regulations. Accordingly, 19,998 Km of natural gas 
pipelines are operational and 15,369 Km are under various stages of 
construction, as on 31.03.2021. This length includes dedicated natural gas 
pipelines, spur lines, tie-in connectivities, sub-transmissions pipeline and 
additional spur lines laid in the tariff corridor of the natural gas pipelines". 

1.28 The Committee wanted to know about the steps taken to connect the 

different pipelines to various parts of India, the Ministry submitted. the following 
information: 

1. "Steps taken to connect gas pipelines in Southern India with various 
sources are as follows: 

i.- In order to connect Southern India, PNGRB in May, 2011, authorized 1,104 km 
Kochi-Koottanad- Bangalore-Mangalore Natural Gas pipeline to GAIL (India) 
Limited which emanates from Kochi. and terminates at Mangalore. 

ii. PNGRB in July, 2014, authorized 275 km· of Kakinada - Vizag -Srikakulam 
Natural Gas pipeline to Andhra Pradesh Gas Distribution Corporation Limited, 
which emanates from Kakinada arid terminates at Srikakulam. 

iii. PNGRB in December, 2015, authorized 1431 km of Ennore-Tuticorin Natural 
Gas pipeline to Indian Oil Corporation Limited which emanates from Ennore and 
terminates at Tuticorin. 

iv. PNGRB in February 2018, authorized Kakinada-Vijayawada-Nellore Natural Gas 
pipeline (KVNPL) to IMC Limited, which emanates from Kakinada and 
transverses through Rajahmundry-Vijayawada-Guntur- Ongole and terminates at 
Nellore. 

' 
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v. PNGRB in July, 2019, authorized 690 km of Srikakulam - Angul Natural Gas 
pipeline to GAIL (India) Limited which includes the length of Trunk line and Spur 
lines. It emanates from Srikakulam'aQd transverses through Ganjam-Nayagarh-
Khordha-Cuttack-Dhenkanal and terminates at Angul. 

2. Steps taken to connect gas pipelines in Central India with various sources 
are as follows: 

i. To connect the Central India with National Gas Grid, PNGRB, in May, 2020, 
authorized Mumbai-Nagpur-Jharsuguda Natural Gas pipeline to GAIL. Apart from 
that, Pipeline Infrastructure Limited (PlL) is operating 1460 km long East-West 
Natural Gas pipeline. 

· ii. Further, PNGRB has also authorized GSPL India Transco Limited (GITL) to 
develop Natural Gas pipeline from Mallavaram-Bhopal Bhilwara via Vijaipur. All 
three said . pipelines have provision to inter connect to various gas pipelines 
existing on Western and Eastern Coast of India. 

3. Steps taken to connect gas pipelines to North-East and part of East Coast 
with various are sources: 

i. · To cater to the requirement of North-East and part of East Coast, GAIL is 
developing 3546 km long Jagdishpur-Haldia-Bokaro-Dhamra Natural Gas 
pipeline (JHBDPL) transverse through Uttar Pradesh, Bihar, Jharkhand, Odisha, 
West Bengal and Assam, which will cater to the various Fertilizer plants, City Gas 
Distribution networks (CGD) and Petrochemical plants, which are/were stranded 
for gas pipeline connectivity. 

ii. Besides this, JHBDPL through the Barauni-Guwahati pipeline also connect to 
lndradhanush Gas Grid Limited's under construction North-East Grid, which will 
cater to eight North-East states namely Assam, Sikkim, Mizoram, Manipur, 
Arunachal Praciesh, Tripura, Nagaland anci Meghalaya in a phaseci manner. 

iii. PNGRB in July, 2019, authorized Kanai Chhata - Shrirampur Natural Gas 
pipeline to Hooghly Pipelines Private Limited". 

1.29 Further, the status of National Gas Grid projects is as under: 

Approved 
Project 

Status/Progress SI. Project Details Cost 

(Rs. Cr.) 

1 Kochi - Koottanad - 5,909 Overall Physical Progress: 66.8%. 
Bengaluru-Mangaluru 

Kbchi Kootanad Mangaluru Section (450 Km): Pipeline Project Ph-11 • 
Commissioned on 23.11.2020 & dedicated to 

Total Length - 891 nation by Hon'ble Prime Minister on 05.01.2021. 
Km 

• . Kootanad Bengaluru Section (441 Km): 

3r 



SI. Project Details 

States: 
Kerala- 515 Km 
Karnataka- 57 Km 
Tamil Nadu- 319 Km 

' 

Approved 
Project 

Cost 

(Rs. Cr.) 

J.¢, 
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Status/Progress 

- Koottanad (Kerala) to Walayar (Kerala) section (95 
Km): Commissioned on 26.04.2021. 

- Walayar (Kerala) to Coimbatore (Tamil Nadu) 
section (12 Km): Welding completed and lowering of 
pipes completed except for 40 mtr. Section 

- Coimbatore to Krishnagiri section in Tamil Nadu 
(286 Km): Pre-construction activities being 
undertaken. Tendering & ordering under progress. 

- Singasandra (Karnataka) to Krishnagiri (Tamil 
Nadu) section (48 Km): 22 Km section in Karnataka 
commissioned. Remaining 26 Km section lies in 
Tamil Nadu in which 10 Km lowering completed. 

Time Overrun: Yes, (w.r.t. Original completion 
schedule.) 

• Original approved Sch.: Dec'12 
• Revised approved Sch.: Feb'22 

Anticipated completion: 

Walayar to Coimbatore ( Kerala & Tamil Nadu) 
& Singasandra to Krishnagiri section (Tamil . 
Nadu) (38 Km): Progressively by Dec'2021. 

Coimbatore to Krishnagiri section in Tamil 
Nadu (286 Km): 30 months from availability of 
hindrance free RoU in Tam.ii Nadu. 

• Reason for time overrun: 
- Stiff resistance from Farmers in Kerala & Tamil 

Nadu and Instruction of Govt. Of Tamil Nadu to lay 
the pipeline alotig the Highways led to stalling of 
construction activities of KKBMPL Project in the 
year 2013. 

- With the support from Govt. of Kerala project 
activities of KKBMPL Project resumed in the state 
of Kerala in the year 2015. 

- High level "Expert Committee" was formed by Govt. 
of Tamil Nadu on 14.12.2015 to study feasibility of 
lavina aas oioeline alonaside NH/SH/ roads. The 



SI. Project Details 

2 Srikakulam Angul 
Pipeline Project 
Total Length - 7 44 
Km 
States: 
Andhra Pradesh- 1 :Zti 
Km 
Odisha- 619 Km 

·Approved 
Project 

Cost 

(Rs. Cr.) 

2,658 

Challenges in Pipeline Projects 
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Status/Progress 

Expert Committee was re-activated in Oct'17. 

- However, despite of several meetings and follow 
up by GAIL at various levels, there was no way 
forward till March 2020 

- Govt. of Tamil Nadu conveyed expression of 
support in March'2020. However, construction 
works. in the state of Tamil Nadu are still held up 
due to stiff resistance from farmers. 

. 
Cost Overrun: Yes, (w.r.t Initial approved cost) 

Initial approved cost : Rs 2918 Crores 

Revised approved cost : Rs 5909 Crores 

• Reason for Cost overrun: 
- ' Increased cost of laying & associated works 
_ and other components of project cost due to 

significant time overrun of approx. 10 years. 
- Significant increase in RoU compensation and 

land acquisition cost for stations. 
Overall Physical Progress: 27.9% 

RoU acquisition under progress. 

No time & cost overrun in the project. 

• Original approved Sch.: July'22 
• Anticipated completion: July'22 

1.30 When ask~d about the reasons for delays in Pipeline Projects and whether any 

institutional framework has been devised to expedite and resolve, it has been submitted 

that: 

'Time & cost overrun has been witnessed in Kochi - Koottanad -Bengaluru-
Mangaluru Pipeline Project Phcll due to agitation by Farmers in the state of 
Kerala (Resolved Now) & in the state of Tamil Nadu (still ongoing). 
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GAIL has been following up with the State Govt. for resolution of the farmers 
protests affecting the project works. Some of the measures undertaken by Govt. 
of Tamil Nadu in this regard_ are as under: 

I 
• High· level "Expert Committee" was formed by Govt. of Tamil Nadu on 

14.12.2015 to study feasibility of laying gas pipeline alongside NH/SH/ roads. 
The Expert Committee was re-activated in Oct'17 to discuss the pipeline re-
alignment plan (wherever feasible), and way forward for the pipeline execution 
in Tamil Nadu. 

• Farmers awareness programme was conducted regarding benefits of Natural 
Gas pipeline for the state of Tamil Nadu. 

• Govt. of Tamil Nadu issued G.O.(Ms) No.54 dt 14.02.2020 for determining Land 
& Crop compensation in line with Kerala model for all P&NG pipeline Projects in 
Tamil Nadu. 

• Peace meetings conducted by District administration with the Farmers union in 
the District of Coimbatore and Krishnagiri. 

' 

However, in spite of the above efforts by GAIL & Govt. of Tamil Nadu, project 
works of KKBMPL-11 project are still under hold in the state of Tamil Nadu. 
Following Monitoring, reporting and Lssue Resolution Mechanism are being 
used: 

Monitoring status updates and Resolution of issues thru e- Samiksha and e-
. Pragati Portals. 

Periodic reports are being submitted to. Ministry Monitoring Cell comprising 
issues pertaining to the land acquisitions. 

Periodic monitoring of the progress and issues. of the projects thru monthly 
PMO report. 

Issues resolution based monitoring by Project Monitoring Group (PMG). Issues 
posted on PMG Portal. MoPNG take up the issues with Chief Secretary of the 
States and other concerned authorities. 

Escalating issues at District Collector, Secretary and Chief Secretary Level. 

Regular review of issues by GAIL <1(various levels. 
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Meeting with various stakeholders including farmers, public representatives, 
officials of district admin.istration for resolution of issues". 

1.31 When enquired about the operational challenges and practical constraints faced 

by GAIL in the completion of projects under National Gas Grid, the Ministry submitted 

the following information: 

(i) 

(ii) 
(iii) 

(iv) 

(v) 

(vi) 
(vii) 

(viii) 
(ix) 

"The major constraint being faced by GAIL while implementing pipeline projects 
are: 

Delay in acquisition of Right of Use due to non-availability of land ownership 
records inBihar and Jharkhand. 
Dense forest and presence of fringe elements in many districts of Jharkhand. 
Long drawn process and delay in getting Forest permission in Jharkhand and 
Odisha. 
Delay in RoU notification, rate determination by Govt of West Bengal and slow 
distribution of compensation to land owning farmers. 
Hindrance from Villagers and demand of higher compensation rates, which is 
not as per PMP Act. 
-Strong resistance in Tamil Nadu by farmers 
Hostile· terrain of Western Ghat in Kerala and Karnataka and presence creek, 
rivers and large number of water bodies in Kerala. 
Absence of single window clearance for various statutory permission in states. 
Delay in deputing Competent Authority by state authority for land acquisition 
activities". 

· 1.32 On being asked about the factors responsible for delay in implementation of the 

Jagdishpur-Haldia- gas pipeline projects, the Ministry submitted the following 

information: 

"GAIL has successfully implemented section-1 of Jagdishpurd-:laldia & Bokaro-
Dhamra Pipeline project without delay. Further, GAIL is also committed to 
complete the balance section of project and all out efforts are being done to 
resolve the issues/ hindrances which are beyond the control of GAIL. Currently, 
following factors are hampering the progress of Jagdishpur-Haldia & Bokaro-
Dhamra Pipeline Project: 
In Odisha State: 

(i) RoU acquisition issues in Sundergarh & Jharsuguda district - Villagers seeking 
higher rate of compensation. 

(ii) Pending Forest permission - 80 Km pipeline passing through forest area 
(covering 13 forest divisions). 1 · 

(iii) Pending determination of rates for Compensation of Trees in RoU (other than 
forest). 

;., 
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In Jharkhand State: 
(i) Security issues: Pipeline is passing through Chatra district which is affected by 

hard liner fringe group. 
(ii) Disbursement of land compensation is slow due to non-availability of Land 

· possession certificate (LPC) across lhe state. Matter is being taken up with the 
respective District collectors. 

(iii) RoU acquisition issues in Hazaribag district: Villagers are demanding higher 
land compensation. 

In West Bengal State: 
1.33 RoU acquisition: Long pending in Durgapur Haldia and Barauni Guwahati 
Section (Affected sections Approx. - 550 Km). No work could be started due to non-
availability of ROU. 

However, steps are being taken to resolve the issues with the help of Central I 
State Authorities''. 

1.34 When asked about the feasibility of laying gas pipelines alongside the all weather 

roads in Uttarakhand in order to reduce expenditure, the Ministry submitted the 

following information: 
"The route of cross country gas pipeline is generally finalized considering 
techno-economic, environmental and safety factors. The pipeline route should 
be shortest and feasible having minimum environmental sensitive zones like 
forest, wild life sanctuary, national park_ and other geotechnical challenges river. 
beds, soil condition, terrain profile etc. GAIL is implementing 54 km of Haridwar-
Rishikesh-Dehradun pipeline project In Uttarakhand State''. 

Issues in Land Acquisition for NGG 

1.35 When asked about the practical constraints I right of use issues faced by GAIL 

for acquiring land for projects under National Gas Grid in the country, the Ministry 

submitted the following information: 

(i) 

(ii) 

' 

"GAIL is facing following Right of Use (RoU) issues for acquiring land: 

For New Pipelines: 

Farmers/ land owners stiff resistance: Availability of Right of Use (RoU) & Land 
and permissions from various authorities are the primary enablers for 
construction of pipeline. In most of the cases, ROU & land acquisition are a 
major hurdle and projects delays on account of the same. Projects are often 
faced stiff resistance from farmers to either re-route the pipeline or demand of 
exorbitant compensation. GAIL is supposed to pay compensation as per 
provisions of P&MP Act, 1962. 

'-
Non Availability of Land Possessioh'Certificate (LPC) or Land r.ecords I obsolete 
ownership records: Land possession certificate is required for distribution of 
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compensation to the farmers. Non availability of LPC or obsolete ownership 
records delays distribution of compensation. 

(iii) Non-availability of Hindrance free Right of way: Other difficulties in laying 
pipeline in urban areas are constrained working space because of restricted 
areas, encroachment issues, existence of utilities, restricted time for working 
etc. 

(iv) For re-opening of ROU for repairs/ replacement/ capacity augmentation of · 
. existing Pipelines: Landowners/farmers demand land compensation afresh 
although the pipeline work is done in the acquired ROU for which land 
compensation is already paid. While re-opening of RoU, compensation is 
demanded again (This is not applicable as per P&MP Act, 1962). However, 
while re-opening of ROU, compensation of crop and other damages are paid as 
per rules. 

1.36 On being asked about the mechanism available with GAIL to coordinate with 

multiple stakeholders in acquisition of land for laying of natural gas pipeline-projects for 

time-bound completion, the Ministry submitted the following information: 

"Primary stakeholders for pipeline projects are Land owning farmers, District 
.. I 

administration including revenue department, police department, irrigation, 
PWD, forest dept!. etc. Following mechanism is adopted for RoU acquisition 
and pipeline laying: 

(i) GAIL execution in-charge along with small team is deployed at pipeline 
construction site offices. Deputy Collector or equivalent level officer or Special 
Land acquisition officer from the respective State Governments are deputed for 
the project normally on deputation. and is notified as "Competent Authority" 
(C.A.) for RoU and Land acquisition. C.A is supported by a team of Revenue 
staff, who are either taken from State Govt. working or retired employees on 
contract basis. GAIL and revenue team led by C.A. carry out RoU and land 
acquisition activities as per provisions of the applicable . act, rules and 
regulations. Right of User (RoU) is acquired as per Petroleum and Mineral 
Pipeline (PMP) Act -1962. Initial intention to acquire RoU is published through 
3(1) notifications and notices are served to land owners. Hearing of objections 
are carried out by the Competent Authority. Based on the same, final RoU is 
published through 6(1) gazette notification. Determination of compensation of 
lands, crops, trees are carried out by Competent Authority in consultation with 
revenue, forest and other departments of the State Government. 

(ii) Competent Authority and GAIL team coordinate with Collector's office for 
necessary supports. Team also rep.ches out to Village Panchayat and other 
bodies and its representatives, whenever required. They also seek support from 
police when required. · 
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(iii) For acquisition of permanent lands for stations en-route the pipeline, GAil's 
multi-disciplinary committee is formed. The committee, with the help of C.A. and 
revenue team, identifies and negotiate with the land owners, for the permanent 
acquisition. 

(iv)GAIL team also take permissions and approvals from statutory authorities 
having jurisdiction, namely, PWD, Irrigation, NHAI, Railways, Forest 
Department etc. as per procedures of the respective authorities. The work 
involves application, documentation including plan, proposals, drawings, fees 
and deposits, follow up.with respective stakeholders at various levels. 

(v) Pipeline laying and related construction works are carried out through 
contractors appointed through tendering. 

(vi) Establishment of Single window clearance at the level of State Govt. for all 
permissions and approvals, will facilitate time bound implementation of pipeline 
projects". 

1.37 When asked as to how many land acquisition problems have been solved till date 

and how many are still pending in the National Gas Grid Project, the Ministry submitted 

the following information: 

"RoU land acquisition issues are being resolved progressively with the help 
central and state. authorities however RoU acquisition is still pending at 
following places: -

(i) Jagdishpur-Haldia & Bokaro-Dhamra Pipeline Project (JHBDPL) & Barauni-
Guwahati Pipeline: 

a. In West Bengal Stafe: RoU acquisition of approx. 550 km pipeline section is 
pending 

b. In Jharkhand State: RoU acquisition of approx. 35 Km 
c. In 0,disha State: RoU acquisition of approx. 120 Km 

(ii) Kochi-Koottanad-Bangalore-M<;ingalore Pipeline Phase-2: RoU acquisition of 
approx. 300 Km pipeline section is pending in Tamil Nadu stale". 

Capacity utilization of Pipelines 

1.38 When asked to furnish details of the capacity utilization of the existing gas 

pipelines under NGG and whether the pipelines running to their optimum and the 

steps being taken to improve the same, the Ministry submitted the following 

information: 

' 



S No 
(i) 
(ii) 
liiil 
(iv) 
lvl 
(vi) 
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"Details of the capacity utilization of the existing natural gas pipelines of GAIL 
(India) Limited, based on the average flow of natural gas during April' 20 - Feb' 
2021 is as follows: 

Percentage 
Pipeline Name Utilization 

lnteQrated Hazira-Viiaipur-JaQdishpur Natural Gas Pipeline (HVJ) . 67% 
Dahei-Uran-Panvel Natural Gas Pipeline (DUPL-DPPL) 79% 
Mumbai ReQional Network (Uran-Thal-Usar& Trombay-RCF) . 67% 
Gujarat Reqional Natural Gas Pipeline Network 58% 
KG Basin Natural Gas Pipeline Network · 26% 
Cauverv Basin Natural Gas Pipeline Network 20% 

lviil Dabhol-Benqaluru Natural Gas Pipeline IDBPL) 11% 
(viii) Kochi-Koottanad-Benqaluru-Manqalore IKKBMPL)* 29% 
(ix) Dadri- Bawana-NanQal Pipeline (DBNPL)* 20% 
lxl Chhainsa-Jhaiiar-Hissar Natural Gas Pipeline ICJHPL)* 11% 
(xi) Ja>idishpur-Haldia-Bokaro-Dhamra Pipeline (JHBDPL)* 2% 
*Utilization percentage based on commissioned capacity of these under construction 

pipelines 

As regards whether the aforesaid pipelines are running to their optimum, if not, 
what s!eps are being taken to improve the same, the reply is as. follows: 

It can be seen that generally the pipelines which have been in operation for at-
least more than 1 O years (SI. Nos. (i) to (vi) above) have been witnessing 
reasonable capacity utilization, except the l<G Basin Network and Cauvery 
Basin Network which have been so far constrained mainly by limited availability 
of domestic gas supplies into them. 

As regards the other newer pipelines (SI. Nos. (vii) to (xi) above), their utilization 
percentages are currently in the lower side, mainly due to relatively slower and 
gradual materialization of demand along these newer pipeline routes. 
In general, natural gas pipelines entail long gestation peripds.of 15-25 years for 
optimum demand realization. Some of the major factors, upon which the gas 
pipeline utilization depends are: 

a. Some of the envisaged gas consumer industries come up in synchronization with 
the pipeline while some others may defer their plans or some do not come up at 
all later due to changes in their respective business scenarios 

b.Availability of domestic gas supplies . 
c. Availability of imported gas at competitive prices 
d. Some Gas Based Power plants connected to gas pipelines have become 

stranded (approx. 14,305 MW) due tq non-availability of domestic gas' supply 
and imported gas not fully being us~d by them due to price challenges 

e.Synchronized commissioning/conversion of upcoming gas-based Fertilizer units, 
Refinery Units, Steel Industries etc., along the pipeline route 

f. Development of CGD Networks along the pipeline route 
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g. Interconnection of various gas pipelines with one another 

Steps being taken by GAIL for Improving Pipeline Capacity Utilization 

i. Addition of more new sources of gas' into the existing pipelines: Recently there 
·have been additional discoveries of domestic gas in KG Basin, Rajasthan, 
Cauvery Basin and Coal Bed Methane (CBM) discoveries. GAIL has taken 
steps to provide Tie-in connections to the upcoming new gas sources so that 
the availability/allocation of new domestic gas from these new discoveries to 
customers shall result in increased pipeline utilization. GAil's recent/upcoming 
Tie-in connectivities include: 

a. ONGC's Madanam: MemP,thur, Cauvery Basin Network 
b. ONGC's Bantumilli: Ulumpuru, KG Basin Network 
c. ONGC's Odalarevu: Bodaskurru, KG Basin Network · 
d.ONGC's Suvali: Kawas, Integrated HVJ Network 
e. Jaigarh LNG terminal: Dabhol, DUPL-DPPL 
f. CBM Bokaro and Jharia: JHBDPL. 
g. CBM gas at Shadol: Phulpur, Integrated HVJ 

ii. Inter-connection with Pipelines of other Operators: At present, GAIL is the only 
operator who has provided multiple inter-connections to almost all the other 
pipeline operators in the country. GAIL has provided interconnection to various 
other pipeline operators like M/s PIL's EWPL (at Oduru/Ankot/Mhaskal) with its 
KG Basin NG pipeline Network, DUPL and HVJ Pipelines, M/s iOCL's 
DadriPanipat NGPL (at Dadri) with its HVJ Pipeline, Mis GSPL HP Gujarat Gas 
Grid (Dahej) with its HVJ Pipeline, G\GL's Bhatinda-Jammu-Srinagar NGPL (at 
Jalandhar) with its DBNPL, RGPL (at Phulpur) with its JHBDPL, thus providing 
access to almost all the other operators to its pipelines. 

iii. Inter-connection with more upcoming pipelines: GAIL would also be providing 
inter-connection of its JHBDPL pipeline with the upcoming lndradhanush Gas 
Grid of M/s IGGL to connect the entire North-East region with the main grid. In 
the south also, GAIL would be inter-connecting its KG Basin Network with M/s 
APGDC's upcoming Kakinada-Srikakulam Pipeline. Furthermore, GAIL would 
also be providing inter-connection of its Dabhol-Bengaluru- pipeline and its 
upcoming KKMBPL at Bengaluru with the upcoming Ennore-Thiruvallur-
Bengluru-Puducherry-Nagapatinam-Madurai~Tuticorin pipeline of M/s IOCL, 
thus connecting the entire southern region with the main grid. 

iv. Gas being sourced from various international suppliers: GAIL has sourced 
various long term/short term LNG from various international sources at different 
indices. A wider gas portfolio would be helpful in improving long-term price 
stability of gas supplies; subject to conclusion of. commercial terms With 
downstream customers, the pipeline utilization is further expected to improve. 

v. On-line pipeline open access portal: GAIL is the only gas pipeline company who 
has developed online platform for easier and transparent booking of Common 

' 
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Carrier Capacities in its natural gas pipeline. This will also help to increase the 
gas pipeline utilization. 

vi. Hooking-up connectivity to CGD sector along GAil's pipelines: PNGRB has 
authorized about 136 Geographical Areas (GA) in the 9th and 101h round bidding 
for development of CGD. Most of these GAs are falling on GAil's trunk line. 
GAIL is providing Hooking-up arrangement to these GA(s) on priority so that 
with the development and penetration of CGD infrastructure in the authorized 
areas, capacity utilization of the pipeline will increase. 

vii. Last Mile Connectivities to New Customers: Further, GAIL also provides last mile 
connectivity to various industrial consumers so as to enable them consume 
natural gas and shift from other alternative fuels. 

viii. Facilitating Gas exchange: GAIL has firmed up modality with Indian Gas 
Exchange operatorJor transportation of gas traded in Gas Exchange which also 
leads to increased pipeline utilization-with the gradual increase of trade in Gas 
Exchange. 

ix. Tie-ups with new/upcoming Fertilizer Plants, Refineries: The tie-up with fertilizer 
plants, refineries along JHBDPL & other pipelines would also increase its 
utilization upon conversion/commissioning of these plants". 

Gas-based Power Plants 
-. . l 

1.39 When asked about details of natural gas based power plants operational/non-

functional in the country, the Ministry submitted the following information: 

"List of gas based power plants monitored and of gas based power plants not 
operational (nil generation) is at Annexure-V & VI". 

1.40 When the Committee asked about the reasons for nil generation of 201 

power plants with an installed capacity of 6099 MW and by when these are 

expected_ to start generating power again, the Ministry submitted the following 

information: 

"As against the domestic gas allocation of around 85 MMSCMD, domestic gas 
supplied to gas based power plants in the country was about 19.20 MMSCMD 
and 18.55 MMSCMD during 2019-20 and 2020-21 (April 20 to Feb 21) 
respectively. 

Thus due to non-availability of sufficient quantum of domestic gas, significant 
gas based capacity is stranded or operating at sub-optimal levels. Further, the 
supply of gas from KG-06 to power sector has been operating at very low PLF 
which was about 23% during 2019-20 and 24.4% during 2020-21 (April 20 to 
Feb 21). . 

l 
Imported natural gas (RLNG - Regasified Liquefied Natural Gas) is kept under 
Open General License (OGL) and gas based power plants can also use RLNG 
for power generation. However, due to high price of RLNG, cost of generation 
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on RLNG is substantially higher than domestic gas, which makes it difficult for 
scheduling in merit order dispatch". 

1.41 When asked as to whether any gas supply agreement with the gas based 
' I 

power plants has been made by GAIL, the Ministry submitted the following 

information: 

"Apart from domestic Gas (APM/Non-APM) allocation in accordance with 
MoP&NG directions frotn time to time, GAIL has long term RLNG tie-ups with 
following gas-based Power plants in the country for supply of power to the grid: 

• RGPPL, Ratnagiri (Maharashtra) 
• IPGCL, Delhi 
• PPCL, Delhi 
• PPCL Bawana 
• NTPC (Anta) 
• NTPC (Auraiya) 
• NTPC (Dadri) 
• NTPC (Faridabad) 

Further, short term tie ups are also done with NTPC plants, Sravanthi Energy 
Pvt. Ltd. (Uttarakhand) & Gama lnfraprop Pvt. ltd. (Uttarakhand) from time to 
time. All such tie ups added together are in the range of 6 to 7 MMSCMD. 
Actual offtake under these contracts varies based on their_ power offtake 
schedules". 

1.42 When asked as to whether natural gas is provided to fertilizer companies as per· 

requirements of agricultural sector, the Ministry submitted the following information: 

"As per policy and/or pricing guidelines issued by MoP&NG from time to time. 
Natural Gas is being supplied to Fertilizer companies for production of Urea·in 
accordance with the domestic· gas allocation made to fertilizer industries and 
balance requirement is met with Imported RLNG". 

Impact of Covid-19 

1.43 o·n being asked about the impact of COVID-19 pandemic on the progress of 

project under National Gas Grid, the Ministry submitted the following information: 

' 

"Pipeline Entities' have informed about serious impacts of the ongoing 
pandemic and related disruptions'on the project schedule which are outlined as: 
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(i) Non-availability of required manpower/labour for suppliers and contractors. 
Further due to the return of migrant workers back to their respective home 
towns, there is bound to be a shortage of skilled workforce and labour for 
execution of the pipeline projects. Maintaining social distancing is likely to 
continue for some more time and would also affect the pace of execution of the 
projects 

(ii) Closure of the manufacturing units during lockdown causing ·likely delay in 
availability of steel coils for the manufacture of line pipes. 

(iii) Anticipated delay in approval process by the State Government due to their 
preoccupation with the health emergency. 

(iv) Delay in handing over the RoU, due to the delay in notification of schedule for 
RoU acquisition and· consequent delay in completion of mainline works and 
inability to hold public objection hearing. . 

(v) Pace of engineering activities by EPCM have slowed down. Survey Works and 
basic engineering activities have been put on hold due to social distancing 
norms 

(vi) Delay in receipt of various imported items like valves and sub ordered 
components required in various process equipment like control valves, surge 
.relief system, Fire alarm systems, SCADA and Telecom equipment". 

1.44 When as to whether GAIL has made any financial contributions towards PM-
CARE Fund for COVID-19 relief activities, the Ministry submitted the following 

information: 
"GAIL and its employees have contributed around Rs.54 crore to PM-CARES 
Fund. In addition, several CSR measures such as distribution of PPE kits, 
mask, food and ration etc. to the needy across districts were arranged as a 
relief measure worth r<.s.4.8 crore based on the requests received". 

1.45 When asked about the progress of the lndradhanush Gas Grid project in the 

northeast region and whether any delays are expected in the project due to the 
prevailing COVID-19 pandemic, the Ministry submitted the following information: 

"Presently, project activities like detail survey, ROU acquisition, obtaining 
required clearances, detail engineering, tendering for procurement of line pipes 
and other required material including works packages is under way. Govt. of 
India has also approved Viability Gap Funding to the tune of 60% of the cost of 
the project. Final authorization of P~RGB is expected shortly. 

Due to the prevailing COVID-19 pandemic, the following pre project activities 
have adversely affected: 
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(i) Frequent complete/ weekend lockdowns and restrictions being imposed on the· 
inter districUinterstate movement, ROU acquisition activities like serving of 3(i) · 
notification and soil investigation etc. have been affected in the state of Assam 
and Tripura. 

(ii) Cadastral survey activities have· been affected in the state of Meghalaya and 
· Mizoram. . 

(iii) Detail engineering survey has been affected in the state of Nagaland, Manipur, 
Sikkim and West Bengal. 

' 

IGGL is, however, taking all required actions to expedite the project activities in 
spite of Covid-19 constraints by implementing a catch-up plan so that overall 
project implementation schedule remains unaffected". 

·~ 



35 
~. 

Chapter - II 

PNGRB 

The Petroleum and Natural Gas Regulatory Board Act, 2006 (No. 19 of 2006) 

(hereinafter referred to as the Act), was passed by the Parliament and got the assent of 

the President on 31 81March, 2006. 

As per the Preamble, the Act is to provide for the establishment of Petroleum 

and Natural Gas Regulatory Board to regulate the refining, processing, storage, 

transportation, distribution, marketing and sale of petroleum, petroleum products and 

natural gas excluding production of crude oil and natural gas so as to· protect the 

interests of consumers and entities engaged in specified activities relating to petroleum, 

petroleum products apd natural gas and to ensure uninterrupted and adequate supply 

of petroleum, petroleum products and natural gas in all parts of the country and to 

promote compe_titive markets and for matters connected therewith or incidental thereto. 

With the aim to increase the Natural Gas infrastructure in the. country and to 

implement "One Nation One Gas Grid Policy", PNGRB has authorized approximately 

32,559 Km Natural Gas Pipeline Network across the country, as on 30.09.2020, out of 

this 17,016 Km is operational and 15,543 Km is under various stages of construction. In 

addition, PNGRB has invited bids for developing 290 Km Natural Gas Pipeline from 

Langtala to Pachpadra in the State of Rajasthan, to be connected to Mehsana-Bhatinda 

Natural Gas Pipeline of GIGL. 

Composition of PNGRB 

2.1 When asked about the composition of PNGRB and whether the Board 

Members have a fixed tenure, the Ministry in its reply submitted the following 

information: 
''The Board consists of a Chairperson, a Member (Legal) and three other 
Members who are appointed by the C'entral Government. 

The Chairperson and other Members hold office for a term of five years from the 
date on which they enter upon their offices or until they attain the age of sixty-
five years, whichever is earlier. 

fir 
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The composition of the Board as in the past 5 years is as below: 

S. No. Period Chairperson ·Member Member Member Member 
(Le9al) 1 (1) (2) (3) 

Shri Satpal Vacant since Vacant since 

1 2020-21 Vacant since Vacant since Garg 16.08.2017 19.05.2020 
04.12.2020 20.03.2020 

Dr. S.S. Shri Satpal Vacant since Shri. S. Rath 
2 2019-20 Shri D.K. · Chahar Garg 16.08.2017 

Sarraf (till 
19.03.2020\ 

Dr. S.S. Shri Satpal Vacant since 
Shri D.K. 16.08.2017 Shri. S. Rath 

3 2018-19 Sarraf Chahar Garg 

Vacant- Vacant- Vacant- Dr Basudev Vacant- 1.4.17 
1.4.2017 to 1.4.17to 1.4.17to Mohanty to 3.12.17 
3.12.2017 3.12.17 26.7.17 - till 15.08.17; 

4 2017-18 Vacant from Shri. S. Rath 
Shri D.K. Dr. S.S. Shri Satpal 16.08.17 to (from 

Sarraf Chahar Garg 31.3.2018 04.12.2017) 
(from (from (from 

04.12.2017) 04.12.17) 27.07.17) 
Shri S. c. Shri p ~ Shri K. K. Jha 
Batra Bishnoi till Dr. Basudev (till 06.01.17) 

I 

5 2016-17 VACANT (lill 31.12.16) 02.7.2016; Mohanty 
Vacant from Vacant from 

Vacant from 01.4.2016 to 07.01.2017 
01.01.2017 03.7.2016 

2.2 When the Committee desired to know what steps have been taken to fill up 

the vacancies in the board, during the oral evidence, a repres_entative of PNGRB 

made the following submission: 

' 

"I really thank you very much for raising this issue because this helps us also 
and we are able to work well. You rightly· mentioned that Mr. D.K. Sarraf retired 
on 3rd December,J~~ 2~ days .back. Till then we were ~aving quorum and we_ 
were functioning. qrq cBt $ t 3fR cffii:r c:T C!lT ti <nnrm¥r 3l'lft ~ 20 ffl if 
~rt ti ~ Rel''•N m xl' ~ wR.1(CP cwr fclxlT !!ff fcl>' m ;)-~ ~RJ ~ 
;g<.'ll~c C!iX ~ %! ~ 1'\' ™ cwr C!iX qr w ~ m l1CfC ~ oor.r 58 if mt fcl>' 
~R ~ ~ ™CB)- ;g(>fl~e; ~ ,fclxlr ;;rr m ti ~ 3IBJCfT ~ R>x:ftiJ11 ~ ~ 
~t. mcBl~-c;:-~~q;x~t. ~1'\'q;xqrwfil 

·~ 

'· 
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Normally, the tenure of a Member or the Chairperson of the Board is for 5 years 
or till they attain the age of 65 whichever is earlier. In the case of Mr. D.K. 
Sarraf, his term was for 3 years orlly,and it expired on 3rd December. \(Cjj" ~ 

<'fiwr i:rrtT if Re:1<1x ~ ~ 3i1x ~ ~ EfcMCll<11 ~if Rc:1<1x ~~I \(C!l" ~ cjj]- 11R=c 
3JlR=\l, 2017 xr ~ %1 ~ ffi -mw 'tK'f XITT tJ ~ m ~ ™ <P1- r?if.'lt~ ~ t 
~ 3rift <:)-~ cjj]- fclfijjci'ixi #lll!~Xi C!i'R6 q;-r 'ITT'f 'tK'f XITT %J ~ ~ ~ ffi Cill{ 
'l1'?:'1<11 tRf.l ~ fi'rc;rr m ~Xi~\! ~ ~\!'S<!cT~\Jl ~ ~ 1li -Ci<1x41 ~ ffi '!ft ~~m 
3ll <11~~ 3lT ~ ~ 3i1x '<f.14J 31 qj ~c;~ c q;-r '!ft "ffiW 'tK'f XITT g"I 

2.3 When asked to furnish an t.ipdated note on the vacancy position of PNGRB 

and when these vacancies arose and the steps taken to fill the same and by when 

the process is expected to be completed, the Ministry submitted the following 
information: 

"At present, the Board consist of a single Member. Selection and Appointment 
of Chairperson and Members is under the purview of the Ministry of Petroleum 
and Natural Gas. The matter regarding appointment of Member(s) and 
Chairperson in PNGRB is at advance stage in Ministry of Petroleum and Natural 
Gas". ·· 

2.4 When asked as to whether PNGRB ensure that the decisions were taken with a 

majority and about the problem of quorum is resolved, the Ministry submitted the 

following reply: 

'There statutory obligations towards the Board Meetings are governed by The 
Petroleum and Natural Gas Regulatory Board (Meetings of the Board) 
Regulations, 2007, that state: 

1. Three Members of the Board, including Chairperson or in his absence the 
Member presiding over the meeting, shall constitute the quorum for transaction 
of business at a meeting of the Board: 

Provided, in case the Board has at any times less than five Members due to 
vacancy or any other reason, two Members of the Board, including Chairperson 
or in his absence the Member presiding over the meeting, shall constitute the 
quorum for transaction of business at a meeting of the Board. 

2. All questions which come before any meeting of the Board shall be decided by 
a majority vote of the Members present and voting and in the event of any 
equality of votes, the Chairperson, or in his absence, the Member presiding 
over the such meeting, shall have a second or casting vote: 
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Provided that, in case of a meeting where only two members are present, 
including Chairperson or in his absence the Member presiding over the 
meeting, who duly constitute the quorum, then in such circumstances, 
Chairperson or the Member presiding over the meeting, shall not have the 
second or casting vote". 1 

Mandate/functions of the PNGRB 

2.5 The Committee note that mandate of PNGRB covers notified petroleum products 

and natural gas. However, it has also been informed that no petroleum product or 
natural gas have been notified as yet. When the Committee asked as to whether 

PNGRB regulate the issues pertaining to petroleum products and natural gas, the 

Ministry submitted the following reply: 

"As none of the Petroleum, Petroleum Products and Natural Gas have been 
notified by the government, the Board is not carrying out the following functions 
mentioned in the Section 11 of the PNGRB Act, 2006. 

(a) registration of entities to market notified petroleum and petroleum 
products and, subject to the contractual obligations of the Central Government, 
natural gas; 

(b) functions in respect of notified petroleum, petroleum products and natural 
gas-

i. ensure adequate availability; 
ii. ensure display of information about the maximum retail prices fixed by the entity . 

for consumers at retail outlets; 
iii. monitor prices and take corrective measures to prevent restrictive trade practice 

by the entities; 
iv. secure equitable distribution for petroleum and petroleum products; 
v. provide, by regulations, and enforce, retail service obligations for retail outlets 

and ma~keting service obligations for entities; 
vi. monitor transportation rates and take corrective action to prevent restrictive 

trade practice by the entities". 

2.6 When asked about the powers of PNGRB and the rules that have been notified, 

. the Ministry submitted the following information: 

' 

"The current powers and functions of the Board, drawn from Section 11 of the 
PNGRB Act, 2006, state that the Board shall: 

a. protect the interest of consumers by fostering fair trade and competition 
amongst the entities; 

b. register entities to-
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i. market notified petroleum and petroleum products and, subject to the 
contractual obligations of the Central Government, natural gas; * 

ii. establish and operate liquefied ·mi.tural gas terminals; 
iii. establish storage facilities for petroleum, petroleum products or natural gas 

exceeding such capacity as may be specified by regulations; 

c. 

i. 
ii. 

d. 
e. 

i. 

authorize entities to-

lay, build, operate or expand a common carrier or contract carrier; 
lay, build, operate or expand city or local natural gas distribution network; 

declare pipelines as common carrier or contract carrier; 
regulate, by regulations, -

access to common carrier or contract carrier so as to ensure fair trade and 
competition amongst entities and for that purpose specify pipeline access 
code; 

ii. transportation rates for common carrier or contract carrier; 
iii. access to city or local natural gas distribution network so as to ensure fair 

trade and competition amongst entities as per pipeline access code; 

i. 
ii. 

iii. 

iv. 
v. 

vi. 

f. 

g. 
h. 

i. 

j. 

inTespect of notified petroleum, petroleum products and natural gas *-

ensure adequate availa6ility; 
ensure display of information about the maximum retail prices fixed by the 
entity for consumers at retail outlets; 
monitor prices and take corrective measures to prevent restrictive trade 
practice by the entities; 
secure equitable distribution for petroleum and petroleum products; 
provide, by regulations, and enforce, retail service obligations for retail 
outlets and marketing service obligations for entities; 
monitor transportation rates and take corrective action to prevent 
restrictive trade practice by the entities; 

levy fees and other charges as determined by regulations; 
maintain a data bank of information on activities relating to petroleum,. 
petroleum products and natural gas; 
lay down, by regulations, the technical standards and specifications 
including safety standards in activities relating to petroleum, petroleum 
products and natural gas, including the construction and operation of 
pipeline and infrastructure projects related to downstream petroleum and 
natural gas sector; 
perform such other functions •as may be entrusted to it by the Central 
Government to carry out the provisions of this Act. On 01.07.2020, 
Government issued directive u/s 42 of the Act, assigning function u/s 11 U) 
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of the Act to PNGRB for regulating the establishment and operations of 
gas trading exchange(s). 

*As none of the Petroleum, Petroleum Products and Natural Gas have be.en 
notified by the government, the Bo1:\rd is not in a position to undertake functions 
such as (b) (i) and (f) above. 

·The Board also has certain Powers regarding complaints and resolutions of 
disputes, as enumerated below: 

(1) The Board shall have jurisdiction to: 

(a) adjudicate upon and decide any dispute or matter arising amongst entities or 
betvfeen an entity and any other person on issues relating to refining, 
processing, storage, transportation, distribution, marketing and sale of 
petroleum, petroleum products and natural gas according to the provisions of 
Chapter V, unless the parties have agreed for arbitration; 

(b) receive any complaint from any person and conduct any inquiry and 
investigation connected with the activities relating to petroleum, petroleum 
products and natural gas on contravention of-

(i) retail service obligations; 

. (ii) marketing service obligations; 

(iii) display of retail price at retail outlets; 

(iv) terms and conditions subject tc;> which a pipeline has been declared as 
common carrier or contract carrier or access for other entities was allowed to a 
city or local natural gas distribution network, or authorisation has been granted 
to an entity for laying, building, expanding or operating a pipeline as common 
carrier or contract carrier or authorisation has been granted to an entity for 
laying, building, expanding or operating a city or local natural gas distribution 
network; 

(v) any other provision of this Actor the rules or the regulations or orders made 
there under. · ·· · 

(2) While deciding a complaint under sub-section (1), the Board may pass such 
orders and issue such directions as it deems fit or refer the. matter for 
investigation according to the provisions of Chapter V of the PNGRB Act. 

The Rules that have been notified are: 
' 

1. PNGRB (Salary, Allowances and other Conditions of Service of Chairperson 
and Members) Rules, 2006. 

2. PNGRB (Salary, Allowances and other Conditions of Service of Secretary) 
Rules, 2006. ' 

3. PNGRB (Annual Report) Rules, 2006. 

' 
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4. PNGRB (Payment of Compensation) Rules, 2006. 
5. PNGRB (Procedure for Appointment of a Person or Constitution of an Authority 

for Conducting Inquiry against Chairp~rson or a fylember) Rules, 2006. 
6. PNGRB (Eligibility Conditions for Registration of Liquefied Natural Gas 

Terminal) Rules, 2012. 
7. PNGRB (Annual Statement of Accounts and Records) Rules, 2017. 
8. PNGRB (Salary, Allowances and other Conditions of Service of Officers and 

Employees) Rules, 2020". 

2.7 When asked as to whether Ministry is planning to increase the role of PNGRB in 

petroleum sector, the Ministry replied that presently there is no proposal under 

consideration of the Ministry. 

Sources of fundsirevenue for PNGRB 

2.8 When asked about the sources of funds/revenue of PNGRB and its budgetary 

allocation, annual income, profitability and funds spent on various accounts during the 

last three year§, the Ministry stated as under: 

"Sources of fund/revenue of PNGRB, budgetary allocation, annual Income, 
profitability and funds spent are tabulated below: 

~in Crore 
. 

2017-18 2018-19 2019-20 
Budqetarv allocation 

. 

Salary Head 7.97 10.47 9.19 
General Head 10.37 18.25 9.90 
Total Grant-in-Aid 18.34 28.72 19.09 

Source of funds/revenue of PNGRB 

Levy of Other Charges 2.56 4.13 23.4 
Interest on Deposits 7.45 12.29 17.72 
Penalty 27.57 1.55 4.04 
Other receipts excl. grants 0.98 75.21 2.44 
Total Income 38.56 93.18 47.60 
Grant-in-Aid received 18.34 28.72 19.09 

Annual Income 56.90 121.90 66.69 
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Fund Spent on various accounts 
Salary Head 9.36 13.55 12.69 
General Head I 

. 16.51 26.25 8.87 
Total Spent* 25.87 39.80 21.56 

Profitability 31.03 82.10 45.13 

* The amount spent on expenses over and above the Grant-in-Aid received has been 
met from PNGRB Fund. 

2.9 When asked about the sources of revenue other than budgetary allocation, 

during the oral evidence, it was further informed that: 

"So far as source of funds is concerned, we are now more or Jess self-sufficient. 
We have revenue from other charges and we levy certain penalties on the 
companies who are not able to perform. So, these funds take care of our day-
to-day expenditure. So, whatever budget we have, we are able to take care of 
that out of our own revenues. We are meeting the entire budget of PNGRB from 
our internal resources". 

Regulatory provisions of CGD Progress 

2 .10 Regulatory Provisions for Monitoring of CGD Projects 

(a) An authorised entity shall abide by all the terms and conditions specified in the 

regulations and any failure in doing so shall be dealt in accordance with the provisions 

laid down in .the regulations. Accordingly, the entities are required to submit information 

to th.e Board in a prescribed format on .a regular basis. The Board· in line with the 

submissions monitor the progress of the entity in achieving various targets with respect 

to the CGD network project, and in case .. of any deviations or shortfall, advise 

remedial action to the entity by calling entities for progress review meeting(s) or 

statutory· hearings under relevant provisions of extant Regulations to discuss the issues 

faced and latest status regarding achievements made with respect to laying of Inch-Km 

pipeline and PNG connections in their authorized Geographical Areas (GAs). In case 

the authorized entity despite giving an opportunity fails to comply or has shortfall in 
~ 

achieving the targets as specified in terms and conditions of Authorization, requisite 

' 
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action(s) is taken in line with the provisions of extant Regulations. PNGRB conducts 

Review Meetings/Hearings for every authorized CGD network to discuss their latest 
' developments and the issues faced by them in implementing and executing the 

authorized CGD project. 

(b) In case the Board, on an application of-an affected party or on its own, is satisfied 

that the authorized entity has failed to comply with any conditions of authorisation can 

either suspend the authorisation _for such period or cancel the authorisation as per 

Section 23of the Act, i.e., Suspension or cancellation of authorisation. 

Open Access to the CGD networks 

2.11 With the notification of CGD Guiding principles and amendment in the CGD 

Access code regulations, provisions are now available for opening up of the CGD 

business in the CGD networks. 

These ·regulations are to regulate the open access and to protect the interest of 

consumers and entities by fostering fair trade and competition. Once the CGD networks, 

for which marketing exclusivity has been expired, shall be declared as common carrier 

or contract carrier, open access will be provided to the third party for using these 

authorized CGD networks. This will be result in overall development of the CGD 

networks and increase in share of natural gas in the energy basket of India. 

PNGRB will now be initiating action for taking up the process for declaration of CGD 

Networks that have completed its exclusivity period, as Common Carrier or Contract 

Carrier. 

Online Portal for CGD 

2.12 (a) PNGRB has initiated action for development of Online Reporting Portal for 

authorized City Gas Distribution networks, Natural Gas Pipelines and Petroleum & 

Petroleum Product Pipelines across the Country. In this regard, the development work 

of the online portal for the City Gas Distribution (CGD) Networks has been 

implemented. 

~·1 
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(b) The system, that has been developed and put in place, envisages effective 

monitoring of CGD Infrastructure in the Country and would also help in the generation of 

various types of Reports required froin time to time. 
I 

(c) The Online Reporting Portal covers the compilation and monitoring of various 

parameters such as Piped Natural Gas Connections, Pipeline Infrastructure, CNG 

Stations and Sale of Natural Gas etc. for all the authorized CGD Networl<s in the 

Country. 

Quality of Service 

2.13 To Protect the interest of consumers by fostering fair trade and competition 

amongst the entities, PNGRB has notified, "Petroleum and Natural Gas Regulatory 

Board (Code of Practice for Quality of Service for City or Local Natural Gas Distribution 

Networks) Regulations, 2010". These regulations lay down code of practice for 

promoting reliable service to consumers and the. public and obligations of consumers 

besides conforming to minimum levels of service to be provided by the entity authorized 

for laying, building, operating or expanding CGD Networks in a geographical area. 

2.14 When asked about the role of PNGRB Board to ensure healthy .. competition in 
I 

PNG/CGD networks, the Ministry submitted the following information: 
-

"There has been a steady increase in the consumption of PNG and CNG in the 
last five years, which is expected to increase in the coming years. However, 
PNGRB has no power over allocation of natural gas. Such allocation is done by 
MoPNG, therefore this data may be provided by MoPNG". 

Gas Exchange 

2.15 When asked whether the PNGRB is planning to go ahead with Gas exchange 

and whether it obtained necessary approvals .for the same, the Ministry in its written 

reply submitted as under: 

' 

a. "PNGRB vide letter dated 151 July 2020 received policy directives u/r 42 of 
PNGRB Act, 2006 where Central Government assigned a function under 
Section 11 0) for regulating the establishment and operations of gas 
exchange(s) which is expected to secure equitable distribution and increase 
availability of natural gas by creating a free gas market to usher in gas-based 
economy in the country. In this'·regard, PNGRB has authorized India Gas 
Exchange on 02.12.2020 for working as Gas Exchange in the country. 
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b. Gas Exchange provides a digital platform that brings producers, suppliers, 
aggregators, marketers, traders, infrastructure providers and customers 
together and integrate the market in ~real time and in an open, transparent and 
non-discriminatory manner. Just like a competitive bidding process, gas price is 
determined by interaction of numerous sellers and buyers. Sellers do not have 
any visibility on who are their potential buyers. Gas price determined on an 
exchange is therefore considered as an arms-length, transparent, truly 
competitively diScovered market price .. 

c. . Further to increase liquidity of gas in the market by facilitating its trading 
on the Gas Exchange, following-decisions are required from the Government: 

i.modification in the Gas allocation/ utilization policy so as to make sizeable 
percentage of natural gas available for trading in the Gas Exchange; 

ii.separation of gas transportation and marketing functions initially with legal 
· separation and laying down roadmap for ownership separation; · 
iii.to set up an independent Transmission System Operator (TSO) or NGGMS. 
iv.to.bring natural gas under the ambit of GST. 

Setting up an independent TSO under item iii.is already announced by Hon'ble 
Finance Minister in its 2021 !3udget Speech. The decision on the other items is 
yet to be received from the Govern'ment. 

--
2.16 Further elaborating on the issue during the oral evidence, the representative of 

the PNGRB submitted as under: 

"Qlfr1RIC1kl(,2020 if iT'B' (('R1if"1 ~~hr~ ~I~ 2 fui<r<, 2020 '!i'f ~~'Fl iT'B' 
(('R1if"1 'ifTlTil1 1J;'ll *1:!rfl' '!il- iT'B' (('R1if"1 ~ m 'it;~ 3l'f~ f<t;<iT ~I 3T'lft WI' 

~if iT'B' 'ifiT 'mtf <t<ifll < f<li'Rr ~~<IT fl;'( f.lWT 'it; WU ~c<+i l\\'1 f<t;<iT "1TC1T ~, 

"l"Qt 'lft iT'B' ~~~I ~ i'ffi (('f<tif"l if; 3Tfrt ~'(('Ii' c<1c'hllf fi1<1- lf'IT ~I ~ ~ 
~ +ITT>c 'mtf ~c<+il\\'1 91( m ~I Qlfr1 fl::€k<>fl ((<1(('1'5fl 'R~rn '1< 1J;91 ~Rfch'ili~R 
"1Rt f<t;<iT ~ fit> ((<1 (('1 "° -R~rn 9i1{ m ma:rq- 'Ii'( W1lC1T ~' ~ ~ iiW ~ fit> mt 
3l'f"l<l\\":s ((iiR:tl ~ ((<1(('1'5fl -R~ro- WIT WliCft ~1 3f<f( 9i1{ ~ ~ -a:i- ~ fit;fft m 
i:iflm if ((<1 (('1'5fl 'R~m WIT W1lC1T ~1 <it1e:<aft4 i:MT ;;fl-;r Rf'k<>fl 50 ((<1((r1'5fl 'R~rn 'ifiT 

'3G:lc'1 fit><1T qr1 ~ 1J."ll ~3llcf ~ :om: 3flffi ~-m w if it~r if 1,000 '11:; ((<1 (('1'5fl 

'R~rn 31n1~~1 ~m~it~r if~ \\rCltci'fc 3ih: ((f0lt4i'fc ~"&n"1 

PNGRB and Pipeline Projects 

2.17 When asked as to how many auth9rizations for laying of pipeline are pending 

with PNGRB presently, the Ministry in its written reply submitted the following 

information: 

,, 



Sr. 
No 
1. 

2. 

3. 

I.~ 
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"At present, Authorization of three Tie-in connectivities are pending with the 
Board, which would be deliberated, once the quorum of Board is available. 

Name of Tie-in Entity Date o· Details 
connectivitv . t I receipt 
Bokaro CBM Block to GAIL 04.05.2020 Length: 23 km. 
Jagdishpur-Haldia- Dia.: 12" 
BokaroHaldia Natural Gas Capacity: 0.991 MMSCMD 
oiPeline (JHBDPL) including Common Carrier 
Jharia CBM block to GAIL 04.05.2020 Length: 6 km. 
JHBDPL pipeline Dia.: 8" 

Capacity: 0.869 MMSCMD 
including Common Carrier 

Swan LNG Private Limited's Gujarat State 20.11.2019 Length: 3 km. 
FSRU based LNG terminal, Petrone! Dia.: 30" 
Jafrabad to GPPC Terminal, Limited Capacity: 18 MM SC MD 
Jafrabad GSPL) including Common Carrier 

PNGRB has also invited bids for development of following Natural Gas pipeline 
·· and Petroleum and Petroleum Products pipeline, Which would be subsequently 

authorized to successful entities, on completion of bid evaluation process of 
each pipeline respectively: 

Sr.No Name of Pipeline Bid submission Bid Opening Details of pipeline 

1. 

2. 

3. 

' 

start date date 
Natural Gas pipeline 

Langtala - Pachpadra 01.12.2020 . 01.07.2021 Length: 290 km. 
Natural Gas Pipeline I Capacitv: 4 MMSCMD 

Petroleum and Petroleum Products pipeline 
Jawaharlal Nehru Port 10.09.2020 10.05.2021 Length: 15 km. 
Trust (JNPT}, Navi Capacity: 2 MMTPA 
Mumbai to Navi Mumbai 
International Airport (ATF) 
Pkieline 
Devangonthi - Chitradurga 10.06.2019 28.10.2019 Length: 230 km. 
(Karnataka) . Capacity: 1 MMTPA 
Petroleum and Petroleum 
Products pipeline IDCPL) * 

. 
(*DCPL pipeline is under financial Bid evaluation stage for which authorization 
would be granted after vacation of stay imposed by APTEL) 

In addition to the above, PNGRB has received the Expression of Interest 
(Eol)/Proposal from various entities to develop following Natural Gas pipeline 
and Petroleum Products pipeline, on which the Board will take decision on the 
basis of their techno-commercial feasibility and supply/demand scenario: 
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$r!Kfq Nllfo·tH>'f'Ripe'llne. · ····• ~r'\fity '.· · ..... ·. .: ~'lite of:r'eceiptof !Details. ofpipe'Hn'e . 
:.;:,,.~ '.}; ~_ •. _. .. -~-:~:~;.· . .,.;_~-:-~';-_,'j;.:-.~:','.:_~'i!'·;-~si ~ir;~-~;i~i~1>~~~;~;-~~.;:,~·:-'.1(·ii.~-1_;~ ~dl_\~i"~-::?-.v_-" _ · ....... · :·-;,:-.... · 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Jamnagar-Dwarka GSPL 
Natural Gas spurline 

Kondapalli-Tirupati 
Natural Gas pipeline 

GAIL 

Anjar-Palanpur GSPL 
Natural Gas spurline 

Natural Gas. pipeline 
18.01.2021 

17.11.2020 

21.12.2020 

Length: 100 km 
Capacity: 3 MMSCMD 
Dia.: 18" 

. Length: 450 km 
Capacity: 4 MMSCMD 

Length: 27 4 km 
Capacity: 12 MMSCMD 
Dia.: 30" 

Petroleum and Petroleum Products pi Jeline 
Palwal 
l\irport 
and 
Product 
Jipeline 

to Jewar Indian Oil 24.12.2020 Length: 36 km 
Petroleum Corporation Capacity: 2.5 MMTPA 
Petr.oleum Limited Dia.: 14" · 

(ATF) 

Kandla-Samakhiali IMC Limited 
· Petroleum and 
· Petroleum Products 

LPG) pipeline 
to AARDVARK 

17.10.2018 

Paradip .. 
Hyderabad 
Petroleum 
Jipeline * 

Developers L~P-& 09.05.2017 Products H Energy Pnvate 

Paradip-Haldia-
Durgapur-Patna-
Muzaffarpur-Raxal 
Petroleum Products 
Jioeline * 

Limited 
AARDVARK 
Developers LLP 

Ennore to 
Petroleum 
Petroleum 

Madurai IMC Limited 
and 

Product 
Jipeline * 

10.04.2017 

20.12.2016 

Dhamra to Adani Gas Limited 02.04.2016 
l\sanol/Duttpulia 
Petroleum and 
Petroleum Product 
LPG) pipeline * 

Length: 70 km 
Capacity: 1.2 MMTPA 

Length: 1150 km 
Capacity: 4.5 MMTPA 

Length: 1388 km 
Capacity: 1.5 MMTPA 

Length: 526 km 
Capacity: 1.5 MMTPA 

Length: 650 km 
Capacity: 1.60 MMTPA 

(*These Eols have been kept on hold as IOCL is laying pipeline on the same 
route) 

2.18 When asked as to how far this vision has been realised by PNGRB in the last five 
I . 

years, the Ministry submitted the following informatio.n: 

"In terms of growth of infrastructure to cater uninterrupted supply of Natural Gas 
and Petroleum and Petroleum Products on pan India basis, PNGRB authorized 

,, 
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around 9959 km Natural Gas pipeline and 5210 km long Petroleum and 
Petroleum Products pipeline in last five years. 

As on 31.03.2017, there were around 35.22 Lakh PNG domestic connections 
and 1;141 CNG Stations operatlonal across the country. Further, as on 
28.02.2021, there are 76.05 Lakh PNG domestic connections and 2,830 CNG 

· Stations are operational across the cot.mtry. 
During the last five years, approx. 40.83 Lakh PNG domestic connections and 
1,689 CNG stations have been added in the gas infrastructure of the country. 

2.19 When asked about the problems that are being faced by the PNGRB in respect 

of laying of pipelines for any gas distribution network, the Ministry submitted the 

following: 

"Laying of the pipelines (Steel and MOPE) is the part of development of CGD 
Networks and the same is carried out by the entities authorized by PNGRB. 
Based on interaction with various entities during review meetings and other 
communications, CGD Entities have conveyed that they face difficulties in 
obtaining multiple permissions from multiple statutory authorities like State 
Industrial Development Corporation, Pollution Control Board - Central & State, 
Forest Department, Irrigation Department, NHAI, MoEF & CC, Railways, SEZ, 
PESO etc. in a time bound manner and is the major hurdle being faced by them 
in development of CGD Networks in various States". 

2.20 On being enquired about the probl~ms with obtaining clearances from other 

governmental agencies for laying pipelines and bottlenecks faced by PNGRB, the 

Ministry submitted as under: 

"Obtaining permissions/ clearances from various statutory authorities, is the 
sole responsibility of the authorized entity. However, with the aim to facilitate the 
project, as and when it requires, PNGRB often sends requests to the concerned 
authorities for expediting the same". 

Litigations 

2.21 When enquired about any instance of litigation between PNGRB .and CGD 

companies and the outcome of such legal proceedings, the Ministry submitted the 

following information: 

' 

"Yes, there are litigation pending between PNGRB & CGD Entities, the list 
repressing the cases pending before APTEL, High Court & Supreme Court 

' details of same are provided in Anhexure-Vll. 
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The outcome of the proceedings varies upon case-to-case basis, however, the 
list of some cases representing the issues related to CGD Entities are provided 
in Annexure-Vlll". 

2.22 When asked about the litigations pending with/against PNGRB and the 

mechanism evolved for defending the cases, the Ministry submitted the following 

information: 

"PNGRB has drawn a panel of counsel for its assistance and representation 
before various forums. Moreover, PNGRB also take assistance/legal advice 
from Ld. Attorney General of India, Solicitor General of India, Add. Solicitors 
General of Jndia and ~th er Senior Advocates". 

2.23 Further, elaborating on the issue during the oral evidence, it was submitted that: 
" ... we have a good number of litigations because entities have a habit of going 
to the court on the smallest pretext. In APTEL, we have 36 cases. In High 
Court, we have 25 and in the Supreme Court, we have 12. APTEL is the body 
against whom the PNGRB's appeal goes and then there is High Court and the 

.Supreme Court . 

... So, the litigation system in -PNGRB, people can go to APTEL which is a 
special terminal for handling cases of PNGRB and electricity sector. So, that is 
APTEL. Thereafter, it goes to Supreme Court". 

2.24 Clarifying on arbitration, it was further informed that: 

" ... 311f.f~~1"1 ~~~~it'ltff 3lTff If. Afcl;;:r ~Ri'l~1"1 w~ m fil~ittM 
t m fiITT" ~cmt it tM ~ cr6t 5113f!A" 3lN1f>T ~ ~ ~ 6'fRT 't!<t\9't! tc!" afcl>..OICli tr 
-~. 3fmT ·tr ·fil ~~R ·<fj)" llG.fr }fi6<1 •f 'ltfi· ~·I 

2.25 When the Committee sought to know whether PNGRB is appointing any special 

advocate for defending the cases, it was informed that: 

"We have a panel of advocates whom we engage for handling the cases in 
APTEL. Sometimes, we also engage senior advocates also for the cases which 
are in the High Courts and Supreme Court for which we do not have a fixed 
panel. So, looking at the case, we engage advocates". · 

2.26 When asked to furnish a detailed note on the Dispute Resolution Mechanism 

adopted by PNGRB, the Ministry submitted, as .under: 
"At present, there is no scope of the ADR Mechanism in the cases related to 
PNGRB. Moreover, PNGRB adjudicate the compliant in accordance with 

~\'/ 
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Section 25 and settle/adjudicate the disputes in accordance with Section 24 of 
the Act". 

2.27 When asked how does the Board ensure level playing field in ensuring fair trade 
' I 

practices among the competing entities in various activities of petroleum sector like 

laying of infrastructure for transportation of petroleum goods and distribution and 

marketing of petroleum products, the Ministry submitted as under: 

"To ensure fair trade and competition amongst entities, PNGRB has already 
notified the NGPL Access code regulations and CGD Access code regulations 
to ensure access to common carrier pipelines and CGD networks. 

PNGRB is in the process of revising Uniform Access Code including Operating 
Code and standard GTA for natural gas pipelines so that, all common carrier 
and contract carrier capacity can be booked through an independent 
Transmission System Operator (TSO) in a transparent manner. 

Further, PNGRB follows the transparent competitive ·bidding process for 
authorizing entities for laying, building, operating or expanding Natural gas 
pipelines, Petroleum product pipelines and development of CGD networks. 

As on date, Petroleum Products and Natural Gas have yet to be notified by the 
government, accordingly activities related to marketing of petroleum products is 
not under purview of the PNGRB". 

2.28 When enquired about how many contractors have been penalized/blacklisted 
I -. 

and fines levied for not completing the work within the stipulated time, the Ministry 

submitted as under: 

"As per the NGPL; PPPL and CGD Authorization Regulations, the Board shall 
allow a reasonable time to the authorized entity for fulfilling its obligations under 
the extant Regulations. However, in case of failure to take ·remedial action by 
the entity, the Board may initiate penal action as per the Regulations". 

Safety issues 

2.29 When asked about the recent initiatives ·taken to improve the safety of gas 

stations, the representative of the PNGRB informed that: 

' 

" ..... ~ <?f1T 'fMtt 11<: 'fiT'lit 'lil11 'li{ °% ~I ~ iT-4 'Q;B' ~~m ~ ~I ~ 
z~<'lif~Fh<'I ~tr:: m ~ m't ~~m 'f?I' ~ ~ ~1 ~ ~ ~~m 'lfl' ~ 
1fq; ~I ~ ~ q{lf<'l411 wm~R 'l;-~ WiiT ~~m ~ ~I ~ ~ ~ ~ 
~~m ~~I~~ cfi:1''1<''1'~ ~. ~ ~ ~. ~ 'fll'T 'fMtt ft'li'f~fif Wl' 
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2.30 On being asked about accidents that have taken place in the last five years in 
.. I 

CNG and PNG outlets/pipelines and the nature of accidents, the Minist1y submitted as 

under: 

"Entities have reported the following major incidents . in CNG and PNG 
outlets/pipelines in last 5 years: -· 

Year 2016-17 2017-18 2018-19 2019-20 2020-21 
Number of accidents 31 16 16 12 15 

2.31 When the Committee sought to know further about the main types of accidents 

and action taken thereto, the representative of PNGRB submitted that: · 

" ... whenever any major accident takes place, we have defined major accident as 
an accident in which a fatality has taken place or fire has lasted for more than 15 
minutes or it has led to shut down of the plant or there is a loss of more than 
Rs.20 lakh. So, we have a defined regulation called, ERDMP, Emergency 
Response and Disaster Management Plan. In that we have defined which of 
these accidents are to be investigated by the respective entity. We have defined 
what kind of committee they have to constitute. They have to submit their 
recommendations to us. In some of the major incidents where we find the 
disaster is much bigger or we find the gravity is much higher, then in that case, 
we appoint our own investigation team· and that investigation team investigates 
the incident and submits its report to the Board. In that report what they cover is, 
what are the causes of failure and what are the recommendations to prevent it in 
the future. They identify that. These recommendations are collated on the 
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accidents and shared with the ·industry through the meetings and we also 
webhost it on our portal so that everyone can take action on that. We also do 
regular follow up with the industry against the compliance of those 
recommendations. · 

In addition to that, the reports of these committees are put up to the Board 
of the respective entity so that the entire company Board takes cognizance of 
that and the Action Taken Report of the Board is again submitted back to the 

· PNGRB. So, the system is strengthened. In the past we had observed that there 
was gross negligence like. there was an accident in GAIL, Tatipaka in 2014 where 
the Board has also imposed a penalty on the entity for non-compliance with the 
regulation in line with the Act. So, that way we have a very structured system and 
we regularly hold capacity building workshop with the industry where these 
incidents are presented and \earnings are shared. The technical experts share 
their views as to how to reduce such incidents in the future. If any change is 
required in our regulations, we change and update our regulations". 

2.32 On being asked about actions that have been taken in regard to those accidents 

'and the compensation paid out to those affected by such incidences, the Ministry 

submitted the following information: 

"Majority of the incidents are due to: -

a. Fire due. to rupture/ breakage/ leakage of underground gas lines due to · 
excavation jobs done by different service providers/ third party without the 
knowledge of the entity. ' -

. b. Disposal of garbage over the MDPE (plastic) lines and subsequent burning of 
garbage leading to failure of gas lines and fire. 

· c. Bursting of CNG . cylinders at the time of filling due to use of spurious CNG 
cylinder by vehicle owner. 

"Actions taken in regard to those incidents: -

a, Each accident had been investigated by a multidisciplinary team compnsmg 
senior officials not directly involved in the activity where accident had taken 
place. Reports are submitted by .the entity within 30 days from the date of 
incident to PNGRB. 

b. Compliance of Action taken Report (ATR) is provided by the entity on 
recommendations of the enquiry committee to PNGRB so as to prevent 
recurrence of similar incident in future. · 

c. All recommendations of enquiry committee of accidents across the CGD industry 
have been compiled by PNGRB and shared with all CGD entities to prevent 
recurrence of similar accident in future. 

' 

' 
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d. Workshops are organized by PNGRB with all Industry members at regular 
intervals where major accident cases are discussed for common learning/ 
sharing of experience amongst all con,cerned. 

e.PNGRB approved TPIAs (Third Party Inspection Agencies) carry out on site audit 
and mock fire drill across all CGD installations on behalf of PNGRB orice in 
every five years. This has helped to improve the safety standard of the 

· installations and also brought awareness amongst employees on how to handle 
emergency in case of outbreak of fire, recue, relief operations etc". 

2.33 When ·asked about the agency that conducts investigation into such incidents 

and whether PESO clearance/certificat~ mandatory for setting up CNG/PNG stations, 

the Ministry submitted the following information: 

"As per PNGRB ERDMP Regulations, all major incidents shall be investigated 
by multi~disciplinary team to identify the shortfalls, conveys root cause and 
suggest recommendations to prevent reoccurrence of such incidents as under; 

i. A multidisciplinary team consisting of senior level officials from other industries 
constituted by PNGRB on case-to-case basis. 

· ii. A multi-disciplinary team of senior officials constituted by entity from with the 
industry". ' 

It was also informed that PESO clearance is a mandatory requirement for 
setting up CNG/PNG stations". 

2.34 When asked whether there is any Public Liability Insurance Policy for consumers 

similar to LPG consumers provided by OMCs, the Ministry submitted the following 

information: 

"Yes. In compliance of Regulation 9(1) of PNGRB (ERDMP) Regulations 2010, 
it is mandatory to comply with the Public Liability Insurance Act 1991 and 
accordingly CGD entities are required to have "Public LTabilitylnsurance Policy" 
for consumers". 

Bidding Rounds 

2.35 When asked to furnish details of the 8th and 9th round of bids by MoPNG their 

terms and conditions along with their progress and whether the terms. and conditions 

and timelines are being complied as agreed upon, the Ministry submitted the following 

information: 

"The 81h CGD Bidding round was launchea on 22.11.2016 and the following 
GAs were bid out for development of CGD Network: 
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South Goa District Goa Indian-Oil Adani Gas 07.02.2018 
Private Limited 

Karna! District Harvana · lndraprastha Gas Limited 08.02.2018 
Arribala&Kurukshetra Districts Haryana HPOIL Gas Private 02.07.2019 

Limited 
Kolhapur District Maharashtra HPOIL Gas Private 02.07.2019 

Limited 
Bulandshahr (part) District Uttar Pradesh Indian-Oil Adani Gas 06.03.2018 

Private Limited 
Bagpat District Uttar Pradesh Baghpat Green Energy 10.04.2019 

Private Limited 

9th CGDBidding round -

The 9th CGD Bidding round was launched on 12.04.2018 for development of 
CGD network in 86 GAs which included 174 districts (156 full and 18 part), 
spread over 22 States and Union Territories in the country covering 24% of 
India's geographical area and 29% of its population. More than 400 bids were 
received in respect of all the 86 GAs offered in the bidding round. 

With the aim to achieve the assigned targets, PNGRB closely monitors the 
progress of CGD projects across the country. However, COVJD-19 pandemic 
has impacted the progress of CGD projects in the country". 

2.36 PNGRB have further informed'that In 1order to further expand the CGD Network, 

PNGRB is in the process of finalizing the list of GAs for the ·t 1111 biding round. A tentative 

list of 44 GAs (120 districts &1-part district) was web-hosted on 4th February, 2020 

seeking views and suggestions. from various stakeholders. The launch of 11th CGD 

bidding round has, however, been delayed due to the current COVJ D-19 pandemic 

situation. 

' 
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Chapter - Ill 

CGD Networks 

' 

In order to facilitate speedy implementation of the authorized CGD networks, 

MoP&NG requested PNGRB to draft a CGD policy, which was formulated with the 

involvement of the CGD entities and MoP&NG. The Government on 23rd January 2020 

has released the draft policy that pro\fides guidelines for the State Governments for 

implementation, which would be beneficial for the overall growth of the CGD sector. 

Safety of the City Gas Distribution Networks· 

(a) As mentioned above, PNGRB has notified the PNGRB (Technical Standards and 

Specifications including Safety Standards for City or Local Natural Gas 

Distribution Networks) Regulations, 2008. Tliese Regulations cover the design, 

- materials, fabrication, installation, inspection and testing, commissioning, 

operation, maintenance, modifications and abandonment of CGD network for 

domestic, commercial and industrial users and apply to all pipelines, distribution 

mains and piping facilities downstream of inlet isolation valve of city gate station 

(CGS) up to and including consumer meter for commercial or industrial customer 

and up io final isolation valve including connecting hose to gas appliance for 
domestic consumer. 

(b) All entities are required to dernonstrate compliance tp these regulations through 

assessment of conformity of various activities at different stages through 

appropriate certification, monitoring, control and mitigation mechanism including 

statutory audits, third party inspections etc. by accredited third party agencies at 

specified periodicity and through appropriate submissions to the Board. The 

compliance assessment through accredited third-party agencies are an accepted 

national I international practice. 

(c) Presently, 27NABL accredited Third Party Agencies are empanelled to undertake 

these inspections/ audits. Further, · PNGRB also undertakes compliance 

assessments through multi-disciplinary teams to check compliance of these 

Regulations. The compliance status of the recommendations made during these 

~I 
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inspections/ audits is also monitored. However, the prime responsibility for safety 

of oil and gas pipelines lies with the entity. 

Expansion of CGD Network 

3.2 When asked to furnish a note on the role of the Ministry and PNGRB 

vis-a-vis City Gas Distribution Network, respectively, the Ministry submitted the 

following information: 
"Petroleum & Natural Gas Regulatory Board (PNGRB) is the authority to grant 
authorization to the entities for the development of City Gas Distribution (CGD) 
network in Geographical Areas (GAs) as per PNGRB Act, 2006. PNGRB 
identifies ·GAs for authorizing the development of CGD network in 
synchronization with the development of natural gas pipeline connectivity, 
natural gas availability and techno-commercial viability. Providing PNG 
(domestic) connections is a part of development of City Gas Distribution (CGD) 
Network by an authorized entity. 
Further, as per Section 42 of PNGRB Act, "The Central Government may, from 
time to time, by writing issue to the Board such directions as it may think 
necessary in the interest of the sovereignty and integrity of India, the security of 
the State, friendly relations with foreign States or public order". 

3.3 When asked to provide details w.r.t. the PNG (Pip~d Natural Ga~ for domestic 

households) and CNG (Compressed Natural Gas for vehicular population) consumption 

during the last five years, the Ministry submitted the following information: 

"As per the information submitted by entities to PPAC following is the 
'consumption reported for PNG and CNG: · 

, (in MMSCM) 
Year PNG CNG Total 

2015-16 470 3029 3498 
2016-17 522 3346. 3868 
2017-18 589 3737 4326 
2018-19 674 4292 4965 
2019-20 771 4632 5403 

' 
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3.4 On being asked about the details of steps taken for increasing PNG 

households and CNG stations in the next ten years, the Ministry submitted the 

following information: 

"Providing Piped Natural Gas Connections (PNG) to households, commercial & 
industrial establishments and Compressed Natural Gas (CNG) to vehicles are 
the part of development of CGD Network and the same is carried out by the. 
entities authorized by PNGRB. Presently, there are 228 Geographical Areas 
(GAs) authorized by PNGRB for development of CGD Network across the 
country till 10th CGD Bidding ~ound. 

Remaining areas of the country will be covered in future bidding rounds for 
development of CGD Network based on availability of natural gas pipeline/ 
source and techno-commercial viability. · 

As per information available with PNGRB, as on 28th February, 2021, PNG 
domestic connections have been provided to approx. 76.05 Lakh households 
and 2,830 CNG Stations are operational across the country. 

Under 9th and 10th CGD Bidding Rounds, CGD entities have made 
commitment to provide 4.23 Crore PNG Domestic Connections and set up 8181 
-cNG $tations over a period of al 10 years across the country. In this regard, 
PNGRB has granted additional time period to CGD entities on account of 
COVID-19 pandemic, which varies from 129 days to 251 days. 

In order to create competition in CGD areas, PNGRB has notified Guiding 
Principles for declaring City or Local Natural Gas Distribution Networks as 
common carrier or contact carrier Regulations to provide non-discriminatory 
open access to third party entities. In order to further increase the coverage of 
CGD network, which includes both CNG and PNG, PNGRB on 04.02.2020 had 
released a list of 44 GAs consisting of 120 districts identified on the basis of 
availability of natural gas source in their vicinity. With implementation of this 
prospective list proposed for the 11th CGD bidding round, the number of districts 
authorized for development of CGD Network would reach 520 districts, which 
would cover approximately 70% of the country's Geographical area and 84% of 
its population". 

Geographical Areas under CGD 

3.5 When asked to provide a list of Geographical Areas that have been covered by 

Natural Gas Pipeline infrastructure in the country,· the Ministry submitted the following 

information: 
I . 

"List of GAs that have been covered by Natural Gas Pipeline is enclosed as 
Annexure-IX". 
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3.6 When asked to provide a list of Geographical Areas that are yet to be covered by 

Natural Gas Pipeline infrastructure in the country, the Ministry submitted the following 

information: 

"Further, Government is committed to provide Natural Gas to all GAs in the 
country for the PNG and CNG uses". 

3.7 With regard to the development of Geographical Areas (GAs) for increasing the 

CGD Network, it has been informed that: 

"PNGRB, vide Public Notice dated 2nd June, 2020, clarified that any entity can 
set up an LNG Station in any Geographical Area (GA) or anywhere else, even if 
it is not the authorized entity for that GA. However, such entity shall comply with 
the Provisions of the PNGRB Act and regulations made thereunder, such as 
T4S Regulations. Subsequently, queries of the stakeholders in this regard were 
addressed by vide Public Notice dated 23rd July, 2020". 

During the oral evidence, it was further informed that: 

"~ 230 "'"i°'ltllf'h't><'t CJ;fbli'I! aIT~<:i\i\'0 fl;i:i; ~I~~~ it 2 CJ;R41'11 ~ 

'ti<: Kl!; ~ ~. because of some problems. 3Tm i1" 228 CJ;fl'"l I'll ~ aIT< 400 it ~ 
Rif W ~I~~ fBiT i1'f ~ff~"'{~R '!; ~ 29 ~ ait< 7 '[f.14'1 '2:fll£l'll 'fil" 
'PCfl: 'ti<: ·~ ~I 53 per cent of the geographical. area and 70 per cent of the 

population will have access to CGD network after our last bidding round". 

3.8 When asked the criteria of calculating the coverage of population in a particular 

GA, during tne oral evidence, it was further informed that: 

' 

" ... regarding your question that how do. we calculate .the coverage of 53 per 
cent in terms of area and 70 per cent in terms of population, you are very right 
when you said that even in Delhi, 70 per c_ent population is not covered. So, 
how do we do it is that if we have autliorised Delhi, so we count that people has 
access to city gas distribution. So, whether people are taking conneCtion or not 
taking connection, that is their choice. There may be certain areas where 
pipeline has not been laid by the authorised company. But then that we take 
care of when we monitor the progress of that particular area. _If there is a certain 
fixed commitment there in terms of work programme that they have to lay so 
much steel pipelines and then they have to give so many PNG connections; 
they have to set up defined number of CNG stations. If they are not completing 
those targets, then we can take action against those companies. So, this 53 per 
cent and 70 per cent is basically like if an area has been authorised, so that 
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entire area and the entire population we consider it as covered by CGD. It will 
not happen that on day one, that entire area will have CGD connections or gas 
connections. But over a period of eigbt to ten years, we expect that the entire 
area will have either gas connection or they will have an access. Then, it is their 
choice whether they use LPG or they use piped gas". 

It was further submitted that: 

" ... \JJ1" crc1> mi.wr m mr s3TT t. ~ ~ ~ an~'Jft~(ij t, ~ %T fcP" m ~ (>fR]f 

fclJC'1l4lcx c!n" 41$4('11$'1 ~ cITTlr 3flx q)\jf ~ fcp ~ ~ 20 m ~ %, ~ m 
am~ finx m ~Rll 1\Jl ~ Rci 1$'5 fcnm s* t m-~ \'Jlt m ~Rll 1\Jl CJJCR" o/R-ITTlf 
%1 ~ ~ fc}i(il)<flc:x ~ w c!n" ~ %, ~ 41$4('11$'1 ~ ~ ~ ~ ~ 
3llR ~~CJ)'("~% G<r WT~ ftj(ij IYi CJ)l'QCJ 161 Cffif '&"I 

3.9 When asked about the mechanism after the expiry of the term. of a particular 

geographical area, the representative of the PNGRB informed that: 

"a:rm ~ "41mf<h'h<1 czfl.:i11"1 'hT +i1'1iR'.•1 i:;fT~Fti:JJ~'l cflRiis Gt'<T ffi 'hT ~rdT ~' 11" 
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3ih: ~ ~ ~ ~ ~ fil; *1flit~R <Ii'!"~ "fl~ m 'filT ~ ~ ~. ~ Bf<Rl'll 
m fi'lWfr 3iJ<: it~T if·~ 'hT ~~R ~"I 

Retail CNG Outlets 

3.10 When asked of the guidelines/criteria for setting up of CNG stations in 

the country how CNG station allotments are made and which agency is 

responsible for granting necessary permission for the same and are the 

conditions for issuing license/permits on CNG stations in various cities, the Ministry 

submitted the following information: 

"PNGRB authorizes entities to lay, build & operate CGD Networks through 
competitive bidding process. From eth CGD Bidding round onwards, targets for 
establishment of CNG Stations has also been included as one of the bidding 
criteria. The entities participating in the bid have to quote the number of CNG 
stations that they propose to setup in the next eight years (in some cases ten 
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years) in the subject GA along with number of PNG domestic connections and 
inch-km of pipeline to be laid within that GA. Technically eligible entities submit 
their quotations against the CNG, PNG and inch-km numbers and a composite 
score is derived for each entity. Thereafter, the entity with the highest composite 
score is declared as the successful entity. After that, the successful entiJy has to 

· submit a Performance Bank Guarantee to PNGRB to fulfill their commitment for 
the development of CGD Network. Thereafter, the authorization letter is issued 
to the entities with terms and conditions to be complied by them. The authorized 
entity has to achieve the year wise target with respect to the number of CNG 
stations to be established, PNG connections to be provided and inch-km of 
pipeline to be laid, as mentioned in the authorization letter". 

3.11 When enquired as to whether the CNG stations are Company owned-

Company operated (CoCo) or are license to some authorized agents and also, 

where do these CNG stations source their gas from i.e. IGL providing CNG to all 

the stations or from some· other distributor, the Ministry submitted the following 

information: 

"Once authorized, the CGD entity has to setup CNG stations in their GA as well 
as provide PNG connections. Entities have their own system of allotment of 
CNG stations, they only have to fulfil their targets of each year as mentioned in 
their authorization letter. These CNG stations may be CoCo or licensed to some 
other agents for operation, but have to be owned by the authorized entity only 
as per the terms and conditions of the-authorization letter and shall comply with 
all the technical and safety standards of PNGRB. The authorized entity has to 
lay pipeline within their CGD network in order to transport natural gas within 
their GA to provide PNG connections and supply natural gas to their CNG 
stations. For this purpose, the entity may source natural gas from any natural 
gas pipeline which is in the vicinity of their GA or through cascades from a 
feasible natural gas source, at their discretion. All CNG stations within a GA are 
owned by the sole entity and the natural gas for consumption in these CNG 
stations has to be sourced by the same entity". · 

-

3.12 When asked if there is sufficient gas available to meet the increasing 

demand and if not, how does it intend to meet this demand and how many CNG 

stations are planned to be opened in next five years, the Ministry submitted the 

following information: 

' 

"As per Minimum Work Program assigned through competitive bidding in the 
9th and 10th CGD Bidding Rounds, the authorized entities have committed to 
set up 8, 181 CNG Stations over a period of 8/10 years across the country. 
6,941 CNG Stations are expected to be set up across the country by FY 2025-
2~. ' 
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Coverage under PNG 

. 
3.13 When asked as to whether any exclusive rights given to distributors in 

geographical area for a particular period of time of the projects and for how long do they 

enjoy this privilege along with state-wise· data in this regard, the Ministry submitted the 

following: 

"The entities have been given two types of exclusivities: -

i. Exclusivity for laying, ouilding and operating a CGD Network - This exclusivity 
is given for a period of twenty-five years from the date of authorization. 

ii. Exclusivity-from tl1e -purview of Common Carrier or Contract Carrier - This 
exclusivity is given for a period ranging from three years to 10 years as per the 
provisions .of PNGRB's extant regulations. 

As per terms and conditions of the authorization . for development . of CGD 
Network, the entities are allowed an exclusivity period of 3/5/8/1 O years from the 
date of authorization in terms of an exemption from the purview of the contact 
carrier or common carrier for the respective CGD Network. 

I 

In this·regard, PNGRB has notified Guiding Principles for declaring City or Local 
Natural Gas Distribution Networks as common carrier or contact carrier 
Regulations to provide non-discriminatory open access to third party entities". 

3.14 When asked to furnish district wise details of number of households that have 

been covered with PNG network in the last five years in the country, the Ministry stated 

as under: 

"GA wise details of PNG domestic connections in the last five years in the 
country are given in Annexure-X". 

3.15 When asked about the parameters on which it is decided whether an area has 

been accessed/covered by Piped natural gas, the Ministry submitted the following 

information: 
"City Gas Distribution or CGD Networks are established based upon the 
availability of natural gas in their vicinity. The Geographical Areas (may consist 
of single district, part district, two or more districts or any such combination) are 
identified on this basis and upon finalization are bid out in the subsequent CGD 

. Bidding round''. 
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3.16 When asked as to whether PNGRB is focusing upon intensifying PNG 

connection within a Geographical Area (GA) f9r ·expanding coverage, the Ministry in its 

written reply submitted as under: 
I 

"Yes, PNGRB has amended the CGD Authorization regulations on 06.04.2018 
and increased the percentage weightage of number of domestic PNG 
connections quoted by the entities to 50% in the bid evaluation criteria. 
Subsequent to this amendment, gth and 101h CGD Bidding rounds have been 
concluded by PNGRB attracting bids for providing approximately 4.24 crore 
domestic PNG connections in the coming 8-10 years". 

Pricing of PNG & CNG 

3.17 When asked to provide details w.r.t. India's natural gas pricing formula, the 

Ministry submitted the following information: 

"The guidelines notified by MoPNG w.r.t Natural Gas pricing formula is attached 
as Annexure-XI". 

3.18 The Committee desired to know the price of natural gas for PNG/CNG 

consumers fixed and asked about complete' break-up of the pricing formula and 

factors that impact the pricing of CNG/PNG in retail, the Ministry submitted the 

following information: 

' 

"Petroleum and Natural Gas Regulatory Board (PNGRB) has authorized GAIL 
(India) Limited for implementation of City Gas Distribution Projects in six 
Districts namely Varanasi, Patna, Ranchi, East Singhbhoom, Khordha and 
Cuttack. 

The Pricing mechanism for CNG/PNG segments for GAil's CGD Projects is 
typically linked to 'cost plus' pricing with consideration of economic benefits to 
'alternate fuel' pricing. Cost plus pricing is based on the principle of reasonable 
return on the capital employed and operating expenses incurred in the GA. The 
same is incorporated. in pricing structure in the form of gas costs, supply and 
distribution costs & entity margin.' -· 

It is the endeavour to benchmarks the selling price CNG/PNG w.r.t. the energy 
equivalent price of the respective alternate fuel being replaced, typically at 
discounts which induce the customer to switchover to PNG/CNG. 

In view of the changing market dynamics of CGD industry, other factors such as 
price acceptability in the market ·competitive environment etc. are also taken 
into consideration while determining the pricing for CNG/PNG. 

-~ 
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Cost Elements of Delivered Gas for segment up to CGS of respective GA: 

A. Delivered cost of Gas shall be worked_ out on considering following parameters: 

• Ex Terminal gas price 
• Exchange rate 
• Marketing Margin 
• Trunk Pipeline Transmission Charges . 
• Taxes and Duties 

B. Supply and Distribution Cost 

Supply and Distribution (S&D) Cost include the cost incurred for sale of 
CNG/PN_G products covering Ope-ration and Maintenance expenses and 
incidental/ other expenses as follows: 

S&D for PNG 

• Operating Expenses 
• Utilities (Power & Fuel) 
• Consumable Stores & Spares & AMC I Repairs & Maintenance of network 
• CGD Network Transportation Tariff 
• Transportation cost of Cascades-(apportioned for PNG Consumption if PNG is 

supplied through Cascades) 
• Other Expenses I Marketing /Sales Promotion 

S&D for CNG 

• Operating Expenses 
• Utilities (Power & Fuel) 
• Consumable Stores & Spares & AMC I Repairs & Maintenance of CNG Station 

Forecourt management I CNG Equipment 
• CGD Network Transportation Tariff 
• Transportation cost of Cascades 
• Other Expenses I Marketing /Sales Promotion 

C. Entity Margin 

Entity Margin include the trade margin I facility charges etc. payable to Dealers I 
Oil Marketing Companies (OMCs) and entities marketing margins. 

D. Taxes and Duties 

All the applicable taxes and duties 

Illustration of Pricing Formula: 
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Samole Pricina Formula for the CNG and PNG Price is illustrated below: 
Domestic PNG . Unit Price 
Cost of Natural Gas to CGD Entity at City Gate Station A 
Supply & Distribution Cost of CGD Entity B 
Entity's Margin . c 
Basic Selling Price D = A+B+C 
Value Added Tax (If applicable) E=VAT Rate*(D) 
Any Other Tax (If applicable) F 
Retail Selling Price (Rs/SCM) D+E+F 

CNG Unit Price 
Cost of Natural Gas to CGD Entity at City Gate Station A 
Supply & Distribution Cost of CGD Entity B 
Entity's Margin (incl. Dealer I OMCs) c 
Basic Selling Price D=A+B+C 
Excise Duty . E=14%*D 
Value Added Tax (If applicable) F=VAT Rate*(D+E) 
Any Other Tax G 
Retail Selling Price (Rs/KG) D+E+F+G 

Factors that impact the pricing of CNG 
-

a. Cost of Natural Gas: The prices of domestic gas is.determined and declared by 
Petroleum Planning and Analysis Cell (PPAC) on half yearly basis as per New 
Domestic Natural Gas Pricing Guidelines, 2014 notified by Ministry of Petroleum 
and Natural Gas. 

b. Trunk Pipeline Transportation Tariff: Trunk Pipeline Transportation is 
determined and notified by PNGRB as per PNGRB (Determination of Natural 
Gas Pipeline Tariff) Regulations, '2008 

c. Market Demand: Higher demand of CNG/ PNG yields better utilization of the 
infrastructure capacity, thereby _eases S&D cost 

d. Taxes and Duties: 14% excise duty is applicable on production of CNG. Further, 
Value Added Tax as per the respective Staie Govt. Tax Rate. Value Added Tax 
(VAT) rate on CNG is very high in differentstates e.g. 14.5%in Uttar Pradesh 
and Andhra Pradesh, 15% in Gujarai,14% in Madhya Pradesh, 20% in Bihar 
etc. while the same is exempted in Delhi". 

3.19 When asked about the cost benefit for consumers for a fixed amount of 

volume of gas by PNG vs LPG, the Ministry submitted the following information: 

' 

"The current retail selling price of a domestic LPG cylinder as of 01.04.2021 
at Delhi is Rs.809 per 14.2 Kg cylinder. Since May, 2020, while there is no 
subsidy to LPG consumers on Domestic LPG in some markets like Delhi, for 
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consumers in far-flung and remote areas, Government continues to provide 
some subsidy due to higher inland freight from port to bottling plant. 

·, 
An example based on Delhi-NCT GA, the PNG v/s LPG calculations are as 
under: 

·Aoril 20211 
GCV of 1 Kg of LPG 11900 Kcal 
1 Kg of LPG 0.047 MM BTU 
1 Cylinder of LPG: 14.2 Kg (A) .. ... 

0.67 MM BTU 
Price in Delhi (B) 809 Rs. 
Domestic Gas 
Cost of 1 SCM of PNG in Delhi ( C) 28.41 . Rs . 
GCV of 1 SCM of PNG 9880 Kcal 
1 MMBTU 252000 Kcal 
GCV of 1 SCM of PNG(D) 0.039 MM BTU 
19.88 SCM of PNG equivalent 564.79 Rs. 
conversion used= 1 kg= 1.4 SCM I 

Comparison in Terms of Energy and prices 
PNG LPG 

Cost in Rs/MMBTU . 724.63 1206.46 
(C/D) (B/A) 

3.20 When asked about the prevalence of varying taxes in different states on gas, it 

was submitted that: 

"<16 bR=r CfR'!T '1!T ~'J t. <16 ~ '"16c-CJtdf ti ~ CITTtf5t ~ Rcfc!'l·C t. \lffi wfrr tRr 
C(<Kiii\Jl 'ill q.rr ~. ~ \J1<f Gil) tRr \JJlC(Xit'i 'IX ~ ~ \l<f Gil) tRr C(<Riii\Jl 'lfl· 
'l1<R~Xi~~ ~-m.rr $ TRr <ITT \JIT ~ t, '15 XlxrllCJ IX 'Cfiif i:Rfc ~ 24-25 i:Rfc Gil>~ tj)'((ff 

ti ~'l1~C( i:;cP ~ C(~fic \JIT TRr $r ~<ITT t, '15 bR=r ti WR ll5 \JJlC(XiEJ· i'f \J1Tfff t, 011 
ll5 ~ ~ % fcl>' \JJlC('{iE\ i'f 'fiif i:Rfc ~ ~. ~ \JIT 11\llf WIT~~ qJl=f ~ qJl=f ~ 

\JJlC('{iE\ i't ~nfiic;r CJ)'('~ \J1T\[ 'ill~~. cfixrli'i'li $ tRr C(<Riii\Jl <ITT 'lfl· ~ ~ 
fiiWfl"I 

3.21 When asked about the tariff mec~anism in case of GAs connected through 

multiple pipelines, the representative of the PNGRB informed that: 
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" ..... 'i_A4il$'5 ~ l'i-~~fl "CfR1 fcl>m TJm ti ~ ~ lJiTlro ~ Till now, the 
consumers had to pay tariff for each pipeline. If a gas is passing through 
multiple pipelines, the consumers had to pay a cascading tariff. So, to avoid this 
cascading tariff, we have introduced the concept of unified tariff. All the natural 
gas pipelines - which are interi::onhected and which are forming a part of 
National Gas Grid - will be subjected to unified tariff. The consumers who are 
there on this network of the National Gas Grid System, have to pay only one 
single tariff. So, that will make gas affordable in far-flung areas and it will make 
gas affordable for the people who are using multiple pipelines. ~ ~ "lJil<RT ll5 
-ITT<rr fcn" ~.\Jlt. ~ l'i- un- '5'1qR:c;¢ i'ffi >i'l~q_xwi t', \l\xT 31)q1\Jfl'tl1 3i'R R:<?114'<i, ~ 
~~ i'ffi '{<Riii\Jl, un-m 31'lft ~ fcl>mt. ~~ ~ ~fiiWlt ~ 
i'ffi '{<Riii\Jl ~ ~ 3T'R ~ "i<"tl4<?1 ~WRIT t, ill~ M-t 3fR fWr<?1" ~ t. 
ill c;Wr ~ i'ffi ~ q;x ~ti 

~ ~ lJiTlro ll5 ~ -ITT<rr fcn" ~T l'i- un-~ '{<?l({'i\l\l cfi'i'icti 3ITTf t, 3T'R ~ •wtl4<?1 
~ G- C!JX'"1T ~. ill erg 3l1CJ111CJ<?1 "ITT \lfRlT ti ~ 3N q_A4i1$;s ~ ~ Cf\110 ~ ~ 
cfi'i'icti CJl4CJ<?1 WI" 3i'R ~ ~ cfi'i'iRi l'i- $Citci'ic ~ ~ ~ i"Fr-W'i"-i'ffi 
Cj)Ccj1 fblR ~ ~ 31'lft ci>\Y'i_'ixl cp'\" i'ffi Wft' M- t_ ill erg lJ5 ~ t fcn" erg fcn"X1 
41$4<?11$'"1 i:rx t 3fR erg 41$4<?11$'"1 .fcn"x:r ~ t. ill-<i-~ \Rlt ~ ~ ~ ~ i'ffi 
~>!'Jc;a l2T1 ~ 3N ~ ~ ~T i'j-~ "ift° ~ t, ill 3N i'ffi CITTff" ~~~\;IT 'flCITTIT ti 
$'<1 fa'{ ~ i'ffi-:ir'i"-i'ffi Cj)Cq') fblR ~~T .'i-~'I 

I 

3.22 Elaborating during the oral evidence about the discrepancies in tariff rate 

due to the distance, the representative of the PNGRB submitted that: 

' 

" ... 3Titr'T ~ \IJCJT<?1" ™ 11.ff fcn" q_A411$'5 ~ ~ Cf\110 ~ ¥9 ClJtC"lxi ~ ~ un-x:rnr ~ 
'iiJlc;/¢ t. ~ ~ ~ ~ 3i'R un-~ ~ t, ~ CfJl1 ~~ill~ ffi6 ~ ~ 
xif6xi'51$'11~R ill '""lflt ti~ 'alR m ~ ~ wR 41$4<?11$'"1 7p-zj Yl'l"'f l)fi4i1$'5 ~ 
~ ~ ~ t :-- \Jl'lq - 1 3i'R \Jl'lq - 2 'i\'1 Yl'l"'f-1 ~ un- ClJfc"lxl t. \3"'iClll m 4 'R'fc q C!JX'iT 
~. ~ fcn" Yl'l"'f-2 ~ ClJ'l·c'ixl G" ci;x x%" ti Yl'l"'f-2 l'i-3T'R 70 ~till Yl'l"'f-2 ~ crn-
26 ~ 3fR55 ~. ~ll5~ 3TIBTtl BX1CJ)f mwRq_A4i1$'5 ~i'i"wrrtt 

31'lft m Cf4T ~ t fcn" \l\xT 31Wr-31Wr 41$4<?11$'<1 t. +mwr err ffi6 ~ 41$4<?11~'<1 %1 ~ill 
un->lt-4/({'i\l\l31Tffi t, un-~ ~ 3TFr ~ ~ ~ t, ~ "iP'f 12 'R'fc ~ 3Ticn 
fu;;t Ci>~ 1R ~ ~ ~ t 3i'R un-m-3TIBC 41$4<?11$'<1 t. B'i"Cl)T un-m-~ l'flUll1 
~~;mm t, erg~~ fi'ITTCTT ti ill 41$4<?11$'"1 ch4rf1i11 cm-~ 1iiWrr erg™ "ift" 
1iiWTT, ~ ~ fii<;f X6[ !1.ffl 3N ~ ¢'"41~'5 m Ci><!TG, un-~ ClJki11~;s 41$4<?11$'"1 <ITT 

.. ,,,, .. 
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f.'!Cj)cfl'll, "ill Cj)'(·Cl""I~ <ITT cnr iT <!R"lT t$m ~\RO~ <r5 ~ lfi'1'-c'"""I ti ~ *!'t(j)li( CITT ~ 
;ffl ti ~ ~ 5'1RT tr t·1 

3.23 The Committee pointed out that there is a huge difference in the prices of 
CNG in Delhi and in regions in neighboring states. When asked about the reasons 

for this huge difference in prices of CNG and does this not put burden on 
consumers of Delhi, the Ministry submitted the following information: 

"While allocating domestic Natural Gas to various industry sectors in India, 
Government has placed City Gas Distribution (domestic PNG and CNG for 
transport) ilJ the highest order of priority. The relatively cheaper domestic gas 
(when compared with imported Natural Gas) is allocated to CGD entities based 
on their actual consumption of all types of gases (domestic and RLNG) in the 
previous 6' months. The price of domestic gas is periodically notified by the 
Government and the same is passed on to CGD entities as the base cost. 

The retail CNG price is then a build-up of various cost heads such .as taxes, 
transportation charges, dealer margin, supply and distribution costs etc. The 
retail price therefore depends. 1on the CGD entity and the location of 
Geographical Area (GA). It is important to point out that since Natural Gas is 
outside the ambit of GST, taxes such as State VAT and Central Excise duty 
continue to be applicable on CNG, causing price differences across 
regions/States''. 

Grievance Redressal Mechanism 

3.24 When asked as to whether there are any Marketing Discipline Guidelines 
(MDG) applicable to PNG/CNG outlets to prevent act any irregularities I 

malpractices indulged if any, by these outlets, the Ministry submitted the following 

information: 

"With regard to Marketing Discipline Guidelines (MDG) applicable to PNG/ CNG 
outlets to prevent act any irregularities/ malpractices, it is informed that there 
are no such specific guidelines issued by PNGRB. However, obligations of CGD 
entities and the consumers regarding the requirements to maintain quality of 
service pertaining to PNG domestic connections and CNG stations have been 
provided in PNGRB (Code of Practice for Quality of Service for City or Local 
Natural Gas Distribution Networks) Regulations, 201 O''. 

3.25 On being asked about the syste.m put in place for disposal/redressal of 

consumer complaints against PNG/CNG companies/entities and how many 
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companies have been penalized for non-compliance of guidelines, the Ministry 

submitted the following information: 

' 

"PNGRB addresses the grievances in a time bound manner under Centralized 
Public Grievance Redress and Monitoring System received from PMO/ 

· MoP&NG. 

In addition to this, PNGRB also flags the complaints/ issues received from 
various consumers to the concerned CGD entities for timely disposal. The same 
is being done by the concerned entities in time bound manner. In this 
connection, as on date, there are no instances wherein CGD entities have been 
penalized for the same by PNGRB". 
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Recommendations/Observations 

Recommendation No. 1 
' 

National Gas Grid Network 

The Committee note that India is the world's third largest energy 

consuming nation and a large part of hydrocarbon requirement of about 87 

percent is met through imports of crude oil. India's share in global energy 

consumption is set to rise and. high reliance will be on import. The Committee 

also note that natural gas being an environment friendly clean fuel has a potential 

to play a significant role in providing solutions to the growing energy needs and 

to address enviro.nmental challenges. 

The Committee further note that the Government is now focused to 

promote usage of natural gas across the country so as to increase the share of 

natural gas in the primary energy mix from the current level of 6 percent to at 
I 

least 15 perc~nt in the coming years and move towards a gas based economy. 

Towards this end the gas pipeline infrastructure in the country is being 

developed alongwith development of gas sources in the form of .domestic 

production and import of Liquefied Natural Gas into the country. The Committee 

· are also aware that gas pipeline is an economical and safe mode of tn;rnsporting 

the natural gas. 

The National Gas Grid has been envisaged to ensure the availability and 

equitable distribution of natural gas in all parts of the country. At present, about 

20,227 kms of natural gas pipeline network is in operation and in order to develop 

an vibrant gas market, an additional 15,500 kms of pipeline is being executed 

across the country to complete the gas grid which will connect all major demand 

and supply centres in the country. 

The Committee also note that Government has plans to create 

infrastructure like LNG terminals for import of LNG into the country to meet the 

rising natural gas demands. The Committee also observe that the 

Ministry/PNGRB has invited bids for of City Gas distribution network in many 

)< 
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geographical areas in the country in the recent st\ 9th and 101h rounds. After 

completion of these rounds of bidding, it is noted that 238 Geographical Areas 

(GAs) in 407 districts have access 'to CGD network. 

The Committee are of the opinion that a national gas grid is an important 

energy infrastructure project in the country which will help the country achieve 

social and economic progress along with development of associated projects 

namely execution of pipelines projects, CGD networks and LNG terminals, etc. 

The Committee appreciate the move of the Government to create an 

infrastructure with a planned gas pipeline of 35,700 kms of across the country, 

out of which 20,227 kms are operational and 15,500 kms are under various stages 

of construction and expected to be completed by 2024-25. Considering the efforts 

and importance, the Committee recommend that the Ministry should periodically 

review the progress of the national gas grid projects and take appropriate steps 

and coordinate with the concerned authorities at the highest level so that this 

important infrastructure project is not delayed and completed well in time and 

without cost overruns. · 

Recommendation No. 2 

Single-Window Fast Track System for approvals/clearances 

The Committee note that the laying of pipelines have been delayed due to 
multiplicity of agencies involved in granting clearances and .permissions. The 

Committee also observe that there have been delays in RoU notification, rate 

determination, demand of higher compensation rates and due to non-availability 

of land ownership records with many State Governments. 

National Gas Grid project is of national importance and therefore, there is a - ' 

need to bring uniformity in permissions and clearances from various central I 

state / local bodies I departments to lay pipeline network. The Committee exhort. 

the Ministry/PNGRB to consider issuing a blanket approval for pipeline laying, 

with a half-yearly/yearly reconciliation mechanism and a forum for joint 

consultative mechanism involving elected representatives from local and at 

' 
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state/district level should be evolved to iron out all the differences arising among 

various agencies and in this regard, there can be a Infrastructure Approvals 
·, 

Committee at State/District level whjch can take up such clearances and fast 

track them. The Committee, therefore, recommend that the Ministry/PNGRB 

should bring out a mechanism for a single-window fast track system which will 

help in reducing the time to process such permissions. 

Recommendation No. 3 

Gas Grid Infrastructure 

The Committee note that pipelines are being laid across the country under 

National Gas Grid project to transport gas and spur lines from ·these trunk 

pipelines are being drawn to take gas to end-user. The country is having a total 

length of about 20,227 kms operational pipelines and about 15,500 kms of 

'additional pipeline are to be added by 2024-25. The ·committee further note that 

. spur lines frgm these trunk pipelines' are being drawn to take gas to the end 

users. 

The Committee although impressed with the expansion of pipeline 

infrastructure are concerned to note that the work on Haldia-Jagdishpur Pipeline, 

Kochi-Koottanad-Bengaluru-Mangaluru Pipeline (KKMPL) and Angul-Srikakulam 

Pipeline has been delayed for various reasons like demands for higher 

compensation by farmers, issues of right of use (RoU), forest clearance, etc. 

These projects are of national importance in building a stable energy security 

architecture for the country. There have been some instances where the State 

Governments in the above pipeline projects have been less than enthusiastic 

towards completing these projects. 

The Committee are of the strong view that National Gas Grid is central to 

development of gas distribution networks in the country and it is essential that 

the completion schedule of these trun~ pipelines should be strictly adhered to. 

The Committee expresses their unhappiness. on the delay on the laying of 
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important trunk pipelines in few stretches which adversely affects the connected 

portion of the national gas grid. 

The Committee, therefore, recor:nmend that the Ministry of MoPNG should 

evolve and devise better coordination mechanism for the active involvement of 

the State Governments to complete the laying of pipeline infrastructure in a time 

bound manner and also to ensure accountability of different stakeholders. 

Recommendation No. 4 

Demand and Supply of Natural Gas 

The Committee note that Natural Gas has emerged as one of the important 

source of energy in the world. Due to its inherent advantages over other fossil 

fuels, there is a global trend to shift in energy mix towards to natural gas. 

However, in case of India, share of natural gas in total energy mix currently 

accounts only 6 percent as against global share of 24.2 percent. As the 

Government has been adopting policies to boost economic growth and the 

demand for natural gas is only going to increase by 2030. The Committee observe 

that this rise in demand will widen the gap b-etween demand and supply of gas in 
- -. 

the country. Unless domestic productidn is increased from or due to new 

discoveries the demand has to be met through LNG imports. However, these 

imports are also subject to price fluctuations in the international market. 

The C_ommittee are of the view that MoPNG should evolve a plan to explore 

all possible options to increase the domestic production and supply of natural 

gas in the country. Towards this end, the Committee· desire that the Ministry 

should increase the blocks awarded fo_r exploration, intensify activities for 

exploration and production from already discovered fields and pursue strong 

diplomatic efforts to expedite construction of transnational pipelines from 

neighbouring regions to bring gas and try to enter into longer term contract with 

countries for import of natural gas/LNG at economic cost. The Committee further 

desire that unconventional sources of gas like Gas Hydrates, CBM, Shale Gas etc. 

should be seriously pursued for exploration and development. CBG plants may 

' 
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also be looked at as an important option to fulfill the demand. Therefore, the 

Committee recommend that Ministry shQuld prepare a blue print and way forward 
' for enhancing the supply and domestic production of natural gas through 

exploitation of unconventional hydrocarbons, expediting production activities in 

awarded blocks alongwith with fiscal and monetary incentives like tax breaks, 

stable tax regime etc. 

Recommendation No. 5· 

Capacity Utilization of Gas Pipelines 

The Committee observe that the capacity utilization of existing natural gas 

pipelines are currently on the lower side. Some of them are operating in the level 

of 10 percent to 20 percent level of utilization. It is also seen that the pipelines 

which have been in operation for more than 10 years have not been running to 

their optimum levels and are constrained mainly by limited availability of 

domestic gas~ Some Gas .Based Power plants connected to gas pipelines have 

become stranded (approx. with installed capacity 14;305 MW) due to non-

availability of domestic gas supply and imported gas is very expensive. 

The Committee understand that natural gas pipelines entail long gestation 

periods for optimum demand realization. However, there is a strong need to 

address the challenges impacting the full utilization of these gas pipelines for 

various sectors namely industrial, power and fertilizer usage. The Committee note 

that the investments of this magnitude requires a full and efficient capacity · 

utilization of such important infrastructure in the absence of which such projects 

drain away the precious resources invested for the project. It is, therefore, 

recommended that immediate steps be taken to expedite enhancement of 

domestic production specially through exploitation of unconventional sources 

and to interconnect various gas pipelines, synchronized commissioning I 

conversion of upcoming gas-based Fertilizer units, Refinery Units, Steel Industry 

etc., along the pipeline routes by making gas available to these sectors. 
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Recommendation No. 6 

Functioning of PNGRB 

The Committee note that PNGRB VfaS established after the Petroleum and 

Natural Gas Regulatory Board Act, 2006 was passed by the Parliament and. got 

the assent of the President on 31st March, 2006. The Board consists of a · 

Chairperson, a Member (Legal) and three other Members who are appointed by 

the Central Government. The.Chairperson and other.Members hold office for a 

term of five years or until they attain the age of sixty-five years, whichever is 

earlier. Three Members of the Board, including Chairperson presiding over the 

meeting, shall constitute the quorum for transaction of business at a meeting of 

the Board: 

The Committee note that the PNGRB board has not been fully constituted 

for the last few years. There are several vacancies in the board and even the post 

of Financial Advisor has been vacant and ma:ny a time even the number required 

for quorum is. not available. The Committee are surprised to note that in the 

absence of any quorum or full strength of Jhe Board, an important organization 

like PNGRB will be unable to take decisions resulting in policy paralysis and 
- I . ~ 

delay in decision making would render the agency into meaningless __ and 

toothless organization. Such vacancies over long periods of time hamper the day-

to-day use of functioning also and particularly when the Government has plans to 

increase us.e of natural gas in the country and is currently undertaking such 

massive expansion of CGD network in the country. 

The Committee further note that these vacancies will preclude PNGRB in 

the way of gaining stability and establishin·g itself as an efficient regulator and 

fails to understand why PNGRB has not been manned by persons with 

·appropriate professional background and experience. The Committee view with 

seriousness at the long period of vacancies and recommend that the Government 

urgently needs to address the vacancy positions in the PNGRB and a mechanism 

to select candidates well in advance, before the vacancies arise and also 

strengthen the organization in terms of human resources at all levels to fully 

' 



' 

75 

handle and manage the rapid growth of the natural gas pipeline sector. The action 

taken for filling up the vacancies may bejntimated to this Committee. 

Recommendation No. 7 

Reorienting the role/power of PNGRB 

. The Committee note that 238 GAs are covering 400 districts across the · 

country covering approximately 70 percent of the country's Geographical Areas 

(GA's) and 84 percent of its population with the 11th CGD bidding round. 

The Committee obseive that with such a network/infrastructure and large 

number of consumers, the safety of the pipelines and the consumers should be 

of utmost priority. However, till now PNGRB has a limited role in these areas as it 

has been empowered in authorizing entities to lay, build', operate or expand city 

or l~cal natural gas distribution network. There is an urge.nt need to reorient the 

mandat!') of PNGRB on the lines of othli!r regulators and needs to be empowered 

with monitoriri'g and regulating the entire sector entrusted to them. 

The Committee desire that Ministry should review the function of PNGRB 

and strengthen it further by inducting qualified manpower so as to play a more 

effective role in regulating the sector. The Committee recommend that Ministry of 

Petroleum and Natural Gas in coordination with other related Ministries should 

frame rules and regulations and for enforcement on safety aspects for the oil and 

gas sector be brought under the supervision and regulation of PNGRB so as to 

avoid overlapping mandates among various agencies and a · centralized 

framework, would streamline the processes and enforce r~1les and regulations 

effectively and reduce the delays. The Committee also desire that necessary 

changes in legislation be brought out to this effect sooner than later. 

Recommendation No. 8 

Dispute Resolution Mechanism 
I 

The Committee observe that PNGRB is facing litigation against it in some 

cases and are before Appellate Tribunal for Electricity (APTEL), High Courts and 

some of the arbitration cases are pending in Supreme Court. With many legal 
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issues, the progress of pipelines and CGD networks gets affected and completion 

of various projects is delayed which hampers and delay growth of gas sector in 

the country. The Committee have been informed that legal advice is obtained by 
I 

PNGRB from Attorney General, Solicitor General and other Senior Advocates and 

also from a panel of advocates who represent it in various judicial bodies. 

The Committee have been informed by PNGRB that as of now there is no 

scope for Alternate Dispute Resolution mechanism. The Committee desire that 

PNGRB/Ministry consult various stakeholders to identify the common problems 

and prepare a standard operating procedure for resolution mechanism. The 

Committee stress that avenues must be explored to bring alternate dispute 

resolution mechanism by wider consultation for brining transparency and 

efficiency in handling legal issues. A speedy resolution to legal issues would 
pave the way for an efficient and continuous progress of sector which would 

improve the confidence of stakeholders. The Committee recommend that steps 

be taken to reduce the number of cases by engaging with the parties and arrive at 

an amicable solution rather than taking recourse to courts in every matter. 

The Committee while emphasizing the need for reduction of litigation, 

recommend the Ministry to review the status of pending litigations related to CGD . 
and pipeline networks. Accordingly, the Ministry should create a robust and 

. . 
transparent institutional mechanism through engaging with parties before 
proceeding,to various legal recourse to settle disputes so tliat·valuable time and 
resources can be saved. 

Recommendation No. 9 

Public Liability Insurance Policy 

· The Committee observe that in compliance of Regulation 9(1) of PNGRB 

(ERDMP) Regulations 2010, it is mandatory to comply with the Public Liability 
Insurance Act 1991 and accordingly CGD entities are required to have "Public 
Liability Insurance Policy'' for consu,mers. The Committee also note that the 
customer base has increased to 76 ·lakhs and is targeted . to 4.23 crores 

' 
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households and currently 2830 CNG station and plans to set up 8181 CNG 

stations under 9th and 10111 CGD bidding rounds. With such a huge network 
·~ 

coming up, safety issues need to be addressed seriously. Therefore, it is 

imperative that the awareness among PNG/CNG consumers need to be increased 

about the details of this policy along with the safe practices. 

Also, consumers should be informed that in case of any untoward incident 

which causes injury/property damage· or death of life where PNG/CNG is the 

primary cause of fire, they may file a claim from the insurance company. The 

Committee also desire that Ministry may review the process of claim settlement 

and make public Uability insurance policy simple to be understood by common 

people. Such advisories may be printed in the bills issued to consumers I 

customers so as to increase the awareness among them along with a toll free 

number to seek clarifications in this regard. The Committee, therefore, 

recommend that awareness campaigns1should be carried out among consumers 
·-- --

so as to avert any untoward incident. -

Recommendation No. 10 

Need to re-define Coverage in Geographical Areas 

The Committee are happy to note that the number of geographical areas 

(GAs) have been increasing consistently and 238 GAs are covering 400 districts 

across the country with a commitment to reach 520 districts, which would cover 

approximately 70 percent of the country's Geographical area and·84 percent of its 

population in 11 111 CGD bidding round. 

The Committee note the ambitious targets with concern over the actual 

number of beneficiaries of these projects. The Committee further note that even 

when an area has been marked as covered in a pariicular geographical area, the 

connections do not reach every household. The definition of declaring a GA does 

not necessarily mean· the coverage to t~e people in the majority households in 

that region. The Committee note that CGD Networks are established based upon 

the availability of natural gas in their vicinity and Geographical Areas may consist 
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of single district, part district, two or more districts or any such combination 

without taking into account the actual number of connections. 

For instance· of Delhi where GGO. network is being handled by IGL since 

1998, and only 20 percent to 30 percent of population has access to PNG despite 

Delhi being divided into 70 charge areas corresponding to 70 assembly 

constituencies even after more than twenty years. 

While expressing satisfaction in the long strides made in the pipeline 

infrastructure, the Committee are unhappy to note that the parameters of defining 

coverage in a particular area under a GA remain ambiguous. To reflect the actual 

penetration in ground reality, it is important to have a proper framework for 

measuring statistics of beneficiaries. The Committee desire that the Ministry/IGL 

should quicken the expansion of household connections to uncovered areas in 

Delhi to achieve 100% connection in GA areas where IGL/MGL Network are 
already in place. The Committee recommend that penetration levels in each 

district should be a major criteria of declaring the district as covered under PNG 

network. The Committee, therefore, also recommend that the coverage should be 
-- --

based on the actual number of households having access to PNG .and not simply 

by virtue of an area being declared a charge area under a GA. 

Recommendation No. 11 

Competition in Geographical Areas 

The Committee observe that the entities are allowed marketing exclusivity 

period of certain years from the date of authorization in terms of an exemption 
from the purview of the contract carrier oi"C:.ommon carrier for the respective CGD 

Network. This deadline has already expired in many areas, The Committee feel 
that there is an urgent need to review and update for City or Local Natural Gas 

Distribution Networks be declared as common carrier or contract carrier to 
provide non-discriminatory open access to third party entities. 

' 
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It should be opened to increase the competition in providing the Piped 

Natural Gas (PNG) so as to benefit to the maximum number of people. Also, the 
' people should be given the choice to shift to any operator after the exclusivity 

period. With the i.ncrease in competition, a person will have the choice of availing 

the connection as and when one wishes and therefore should not be dependent 

on the CGD entity. The Committee recominend that there is a need for more 

players to participate in this nascent and growing sector and hence when the 

exclusivity period is over, the entire process of inviting, allotting and operating of 

new players should be anticipated and acted well in advance. The Committee 

further, hope that this will enhance the quality of service arid delivery in a 

particular geographical area leading t.o better customer satisfaction and hopefully 

will lead to more consumers opting for PNG and gradually shifting away from 

LPG. 

Recommendation No. 12 

Rationalization of Restoration Charges on CGD Entities 

. The Committee observe that in the absence of notified standardized 

charges very high restoration charges are levied on CGD entities for laying 

pipeline network by the authorities and moreover, the charges are not uniform 

across States. This leads to time and cost overruns on the projects and there is 

an urgent need to bring uniformity in the restoration charges. 

The Committee have been informed that to bring commonality, uniformity 

and parity in the restoration charges the following models can be examined: (i) 

these charges may be streamlined by adopting Dig & restore by CGD entity 

whereby CGD entity restores road, entailing zero permission charges, and a 

mechanism may be developed wherein CGD entity provides a security deposit to 

ensure satisfactory restoration works; (ii) Another framework that can be evolved 

is wherein CGD entity gets a generali permission and designated authorities 

restore the roads, and pays permission charges (based on CPWD rates) towards 

restoration works; (iii) Otherwise, CGD entity pay annual charges at some fixed 
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rate (say 2%-3%) of the prevailing retail selling price of domestic PNG to 

respective Municipal Corporation I Nagar Nigam for first 10 years. At the time of 

payment, such annual charges may be based on the total number of domestic 
I 

PNG connections in that particular GA. In return, .there should be no payment for 

all the road restoration charges i.e., atthe time of laying pipelines. 

The Committee, therefore, recommend that the issue of digging and 

restoration should be addressed urgently and MoPNG should take up the matter 

with Urban Development Ministry and with Municipal Authority/Local Bodies in 

state government to arrive at a standard mechanism across the country for 

restoration areas in the states and throughout the country. 

The Committee desire that MoPNG/PNGRB should consider these 

suggestions in depth and consult other CGD entities on the restoration norms 

and arrive at a consensual mechanism after discussion with Urban I Municipal I 
local bodies so as to streamline the issue. 

Recommendation No. 13 

CNG Network 
. 

The Committee note that good progress have been made in making 2,830 

CNG Stations operational across the country. Delhi and Mumbai have adequate 

number of CNG Stations milinly due to the IGL and MGL operating in these areas. 

The Committee are happy to note that the existing retail outlets of OMCs which 
dispense auto fuels liave been modified to provide CNG also.- However, most of 

the other cities where CGD is operational do not have high penetration of CNG 
stations. The Committee feel, with sparse network of CNG Stations, the people in 
these cities have not been able to get the full benefit of CNG for their requirement. 

The Committee have noted that under 9th and 10th bidding rounds, a total of 

8181 CNG Stations are planned to be set up. The Committee have been informed 
that the bids for 111h round have also,been invited. The Committee recommend 

that all the stations planned in these rounds be made fully operational in a way 

' 
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that leads to widespread and equitable and balanced network across the 

geographical areas rather than concentrate in a few select metro areas. 

Recommendation No. 14 

CNG Stations on highways 

The Committee note that there is an inadequate number of CNG stations 

along the national highways causing hardships to commuters particularly the 

commercial vehicles using CNG fuel on these routes. This situation needs to be 

remedied by giving the licenses are awarded to entities to operate CNG stations 

in the highways .. The Committee, observe that the new CNG stations should be 

based on the potential of emerging smart cities. As many new highways and 

expressways are being built by Union government and State governments, 

MoPNG must discuss with MoRTH/NHAI for provisioning of compressed natural 

gas stations and accordingly, entities who have won bids in these geographical 

areas should be mandated to provide the same concomitant with the 

commissioning of highways. This will go a long way in providing comfort to 

vehicle users to switch to CNG vehicles. The Committee, therefore, recommend 

that a much more nuanced, proactive and scientific approach needs to be 

adopted so that CNG is made available at convenient locations on these both 

existing and under construction highways to cater to the needs of users. 

Recommendation No. 15 

Increasing PNG Coverage 

The Committee note that use of natural gas as fuel has considerable 

advantage over traditional fuels as it is cleaner, more efficient, convenient and 

· safe. The Government is promoting City Gas Distribution (CGD) projects in a 

phased manner which comprises providing piped natural gas. (PNG) and 

Compressed Natural Gas (CNG) to 1 domestic, commercial and industrial 

consumers. 
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The Committee note that 76.05 · Lakh domestic connections have· been 

provided to households so far and under 9th and 10th CGD Bidding Rounds, 

commitments have been made to provide 4.23 Crore PNG Domestic Connections. 
I 

The Committee feel that PNG has many advantages over the LPG which is still the 

dominant fuel for domestic purposes. The natural gas which is transported I 
·supplied in a piped network is a safe and economical way over the logistics 

involved in the distribution and supply of LPG cylinder to households. Also the 

customers are always apprehensive about lower volume/under weight of LPG 

domestic cylinders whereas, PNG consumption is metered. The Committee, 

therefore, reco111mend that the PSU oil marketing companies which have the 

dominant market share in the. LPG cylinder business should aggressively enter 

the CGD network so as not to lose their customers as the country is set for a 

bigger and wiser CGD network coverage. One of the major goals could be saving 

on subsidies being given to domestic LPG cylinders. As the price of PNG is lower 

than the price of LPG, the consumers will also benefit from lower costs and is a 

win-win situation for both consumers and the Government. 

Recommendation No. 16 

Gas can accelerate renewable energy shift 

The Committee observe that the future of energy lies in innovation and 

technological intervention in establishing a stable energy security framework. 

The recent announcements by Hon'ble Prime Minister during the~COP26 summit 

regarding net-zero emission targets by 2070, and reaching 500 GW of non-fossil 

fuel capacity and fulfilling 50 per cent of energy requirement from renewable 

energy by 2030 requires intensives arid extensiv·~ development of robust energy 

infrastr4cture, will usher in a new investment climate within the country 

India has to .be at the forefront in decarbonising the power sector towards 

net-zero emissions. India must take this transition in a smooth, reliable and 

affordable manner. Dissimilar technologies like coal and gas have in them t.he 

most complementing characteristics which can continue to support the grid in its 

' 
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operations while continuing to significantly decarbonise the sector and provide 

electricity at an affordable price. Gas power offers a value proposition and can 
--"-, 

turn out to be a key enabler to diversify into more renewable energy into the 

national grid and meet the increasing power demand in the country. 

The Committee is of the opinion that Green hydrogen is attracting a lot of 

interest lately and there should be a strong push to bring down its cost of 

generation and make it affordable for a cleaner and greener future of energy. The 

Committee, therefore, recommend that the gas marketing PSUs like GAIL, 

Petron et LNG can explore the supply of gas to encourage the possibility of gas-

based hybrid power plants to aid and accelerate India's renewable energy 

transition. 

New Delhi; 
24 March, 2022 
3 Chaitra, 1944 (Saka) 

,, 

RAMESH BIDHURI, 
Chairperson, 

Standing Committee on 
Petroleum & Natural Gas. 
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Appendix-I 
MINUTES 

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS 
(2019-20) 

TENTH S
1
ITTING 

(07 .07 .2020) 

The Committee sat on Tuesday, 071h July, 2020 from 1100 hrs. to 1300 hrs. 

in Main Committee Room, PHA, New Delhi. 

1. 
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3. 
4. 
5. 

PRESENT 

Shri Ramesh Bidhuri . Chairperson 
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LOK SABHA 

2. Shri Girish Chandra 
3. Shri Santosh Kumar 
4. Shri Rodmal Nagar 
5. Shri Unmesh Bhaiyyasaheb Patil 

· 6. Shri Janardan Singh Sigriwal 
7. Shri Lallu Singh 
8. Shri Ajay Tamta 

RAJYASABHA 

9. Shri Narain Dass Gupta 
10. Smt. Kanta Kardam 
11. Shri Kanakamedala Ravindra Kumar 
12. Shri Om Prakash Mathur 

SECRETARiAT 

Smt. Abha Singh Yadl!Vanshi 
Shri H. Ram Prakash 
Shri Tirthankar Das 
Shri Vinay Pradeep Barwa 
Shri Mohan Arumala 
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Director 
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Representatives of the Ministry of Petroleum & Natural Gas 

Shri Tarun Kapoor 
Shri Ashish Chatterjee 
Dr. Navneet Mohan Kothari 
Sm!. lndrani Kaushal 

Secretary 
:Joint Secretary (Gas Pricing) 
Joint Secretary (Marketing) 
Economic Advisor 

Representatives of PNGRB 

Shri Satpal Garg 
Ms. Vandana Sharma 

Member 
Secretary 

Representatives of Public Sector Undertakings 

Shri S.M. Vaidya 
Shri Manoj Jain 
Shri Alok Gupta 
Shri M.A. Khan 

Chairman, IOCL 
C&MD, GAIL 
ED,HPCL 
ED,BPCL 

' 

2. At the outset, the Hon'ble Chairperjlon of the Committee welcomed Members of 

the Committee and representatives of the Ministry of Petroleum and Natural Gas/PSUs 

to the sitting of the Committee Which was convened to have briefings by the 

representatives of the Ministry of Petroleum and Natural Gas/PSUs on the subjects 

"National Gas Grid" and "Review of Performance of OMCs". He then requested the 

representatives of the Ministry/PSUs to give a brief overview of the subjects, after 

introducing his colleagues to the Committee. Thereafter, the Secretary, Ministry of 

P&NG introduced his colleagues to the Committee and gave a brief overview of both the 

subjects. 

3. Subsequently, Members of the Committee raised several issues related to the 

subjects such as budgetary allocations, targets fixed and current progress of the 

implementation of natural gas pipeline projects under National Gas Grid, impact of 

nation-wide lockdown imposed during COVID-19 pandemic on ongoing projects, steps 

taken to complete projects in a time-bound manner, benefits of granting 'infrastructure 

. status' to gas pipeline projects across the•country, feasibility of achievement of 15% 

share of natural gas in India's total energy basket by the year 2030, the amount of fuel \ 

available as stock wi\h refineries, storage capacity of crude oil reserves to meet 
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exigencies, the impact of COVID-19 pandemic on overall sales and production by 

OMCs and financial contribution of OMCs towards 'PM CARES Fund' for COVID-19 

relief activities. 

4. Further, other issues like factors responsible for delay in the progress of 

Jagdishpur-Haldia gas pipeline project, current status of Karanpur-Moradabad-

Kashipur-Rudrapur gas pipeline project, to explore the feasibility of laying gas pipelines 

along the under construction all weather roads in Uttarakhand to reduce expenditure, 

current status of the proposed gas pipeline projects in Chapra, Bihar and Andhra 

Pradesh, number of districts yet to be covered by gas grid across the country including 

UP, practical constraints faced by OM Cs in timely project completion like land 

acquisition issues anp compensation to farmers, promotion of self-reliance among 

OMCs in view of the Government's call on 'Vocal about Local,' number of non-

functional gas-based power plants in the country and the reasons for the same, supply 

of gas to power and fertilizer plants, eligibility criteria under Bharat Aarogya Insurance 

Scheme, details about profitability of OMCs as on 31st March, 2020, causes for the 

drastic fall in profit margins of OMCs prior to the national lockdown, formula of pricing of 

natural gas in India, rationale behind increasing_petrol and diesel prices despite falling 
' I .. 

crude oil prices in the international market, feasibility of bringing natural gas, petrol and 

diesel under Goods and Services Tax (GST) network, findings of the National Gas Grid 

Technical Assistance Programme based on an agreement between PNGRB and US 

Trade Development Agency, extension of PMUY coverage to economically weaker 
-

sections of General Category population and plans for diversification of imports. of oil 

and natural gas also came up for discussion during the -sitting. Thereafter, 

representatives of the Ministry/PSUs clarified ori several issues raised by the Members 

and assured the Committee that the required details would be sent to the Secretariat. 

5. At the end of the sitting, the Chairperson appreciated the efforts of the Ministry 

and OMCs for hassle-free provision of essential services during the COVID-19 
pandemic. He then thanked representatives of the Ministry/PSUs for expressing their 

views and answering queries raised by the Members of the Committee. Further, to the 

' 
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queries where replies were not readily available, the Ministry was instructed to furnish 
the same to the Secretariat within fifteen days. 

' 
6. Verbatim proceedings of the sittings is not available in the Branch as the 

reporters did not turn up owing to restriction on the number of persons to be present 
during the sitting due to COVID-19 as per. the instruction of CCB circular. No 

arrangement was also made by the GW Branch/CPWD for audio recording of the 

proceedings. The matter is being taken lip separately. 

The Committee then adjourned. 

**** 
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Appendix -II 

MINUTES 
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS 

(2020-21) 
FIFTH SITTING 

(23.12.2020) 

·The Committee sat on Wednesday, 23 December, 2020 from 1100 hrs. to 
1310 hrs. in Committee Room 'D', PHA, New Delhi. 

1. 
2. 
3. 

1. 
2. 

PRESENT 

Shri Ramesh Bidhuri Chairperson 

2. Shri Ramesh Chand Bind 
3. Shri Pradyut Bordoloi 
4. Shri Girish Chandra 
· 5. Shri Janardan Singh Sigriwal 
6. Shri Lallu Singh 
7. Shri Rajan Baburao Vichare 

8. Shri Narain Dass Gupta 
9. Sm!. Kanta Kardam 

MEMBERS 
LOK SABHA 

RAJYA SABHA 

10. Shri Kanakamcdala Ravindra Kumar 
11. Shri Om Prakash Mathur 
12. Shri K.K. Ragesh 
13. Shri A. Vijayakumar 
14. Ch. Sukhram Singh Yadav 

SECRETARIAT 
Smt. Abha Singh Yaduvanshi 
Shri H. Ram Prakash 
Shri Vinay Pradeep Barwa 

Additional Secretary 
Director 
Deputy Secretary 

Representatives of the PNGRB 

Shri Satpal Garg 
Ms. Vandana Sharma 

Member 
Secretary 

2. At the outset, the Hon'ble Chairperson of the Committee welcomed the 
Member, Secretary and other officials of'the Petroleum and Natural Gas Regulatory 

Board (PNGRB) to the sitting of the Committee on the subject "National Gas Grid · 

' 
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including PNG and CNG - Recent Developments in Expansion of CGD Network". 

Thereafter, Members of the Committee de.liberated on various issues related to the 
' subject such as the vision and role of PNRGB as a regulator for issuing licenses to 

entities for expanding CGD network in various geographical areas, how the percentage 
of coverage is being calculated, marketing exclusivity of authorized entities in CGD 
business, ninth round bidding of CGD, share of natural gas consumption in the energy 

basket and its diversification in the country, pricing of gas to consumers depending on 
the distance, promotion of natural gas through subsidy etc. 

3. Further, composition of the Board, vacancy positions, lack of quorum in the 
Board of PNGRB, .functioning and execution of projects by CGD companies during 

COVID-19, causes for delay in execution of pipeline projects, action taken against the 

defaulting contractors, shortage of staff, safety and security of natural gas pipelines, fire 

accidents in natural gas pipelines, land acquisition and compensation issues, 

environmental _clearances for pipeline laying, status of pending litigations and 

coordination with State Governments ana Municipalities of various cities for expanding 
CGD projects, under-utilization of natural gas pipeline infrastructure due to non 
availability of natural gas in some parts of the country, varying pricing of natural gas in 

· different geographical areas, expansion of CGD projects in northeastern states viz 
· lndradhanush Gas Grid, concerns about the transportation charges levied by Assam 

Gas Company, seamless connectivity of IGG with tho existing gas pipelines in Assam 

including those owned by the AGC, availability of natural gas to meet the targets set for 

the year 2030, progress of under construction natural gas pipeline projects like 

Kakinada-Vishakhapatnam, Kakinada-Vijayawada-Nellore etc. also came up for 
discussion. The representatives of PNGRB replied to most of the issues. On some of 

the issues, they assured to send the replies in writing. 

4. A copy of the verbatim proceedings of the sitting has been kept for record. 

The Committee then adjourned. 
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Appendix-Ill 

MINUTES 
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS 

(2021-22) 
EIGHTH SITTING 

(07.02.2022) 

The Committee sat on Monday, the 7 February, 2022 from 1500 hrs. to 1530 
hrs. in Main Committee Rooni, PHA, New Delhi. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

9. 

10. 

11. 

12. 

13. 

14. 

' 

PRESENT 

Shri Ramesh Bidhuri 

Shri Pradyut Bordoloi 

Shri Naranbhai Kachhadiya 

Shri Santosh Kumar 

Shri Rodmal Nagar 

Shri M.K. Raghavan 

MEMBERS 
LOK SABHA 

Dr. Bharatiben Dhjrubhai Shiyal 

Shri Janardan Singh Sigriwal 

RAJYA SABHA 

Shri Birendra Prasad Baishya 

Shri Ripun Bora 

Shri Om Prakash Mathur 

Shri Rambhai Mokariya 

Dr. V. Sivadasan 

Shri A. Vijayakumar 

Chairperson 
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SECRETARIAT 

1. Smt. Abha Singh Yaduvanshi 

2. Shri Vinay Pradeep Barwa 

3. Shri Mohan Arumala 

'Additional Secretary 

Deputy Secretary 

Under Secretary 

2. At the outset, Hon'ble Chairperson welcomed the Members to the sitting of the 

Committee. The Committee then took up ~onsideration of the draft Report on the 

subject 'National Gas Grid including PNG and CNG' and adopted the same with minor 

modifications. 

3. The Committee then authorised the Chairperson to finalize the Report and 

present/lay the Report in both the Houses of Parliament. 

4. xxx xxx xxx xxx xxx xxx xxx xxx xxx xxx xxx xxx. 

The Committee then adjourned. 

XXX: Matter not related to the subject. , 
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~i.rrs~ 20 2' 
ONGC+OIL 
0 27399 264i4-..: 24352 
Net Production 26816 25726 23715 
Private I JV Cs 
0 5477 4770 4321 
Net Production 5242 4531 4068 

TOTAL 
Gross Production 32875 31184 28672 

Net Production ' 32058 30257 27784 
In J\li\iSCMD 88 83 76 

-"li\f~lK'laS.ffi!~'lW.Wffm'.<\'~li'lilWif!(Im~JM~QMJW!'.';;?'· 
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"';~.~ ~7r:v· l'·»·s-· ·t~ff;'l\~:~-

O!~(I _]J!!!~.o ' . .. ·< 
A. Onshore 
Assam & Arunaclrnl Pradesh 
Gross Production 3317 3187 3051 
Net Production 3093 2942 2815 

. . 
Guiarat 
Gross Production 1402 1342 1138 
Net Production 1349 1287 1059 

Tamil Nadu 
Gross Production 1208 1097 911 
Net Production 1168 1051 857 

Anclhra Pradesh 
Gross Production 1082 912 827 
Net Production 1045 874 783 

Trioura 
Gross Production 1554 1473 1634 
Net Production 1554 1472 1634 

\Vest llengal (CDi\I) 
Gross Production 350 305 307 
Net Production 309 277 250 

Jharkhand (CDi\fl 
Gross Production 4 5 2 
Net Production 4 5 2 

------·· 
1\ladhya Pradc.sh (Clli\1) 
Gross Production 357 345 334 
Net Pi-oduction 356 344 333 

R11illsth11n 
Gross Production 1483 1883 2040 
Net Production 1378 1772 1938 

A. Onshore Total 
Gross Production 10756 10549 10243 
Net Production 10254 . 10025 9670 

D. Offshore 
Mumbai High+ Eastern 'Offshore 

Gross Production i9044 18576 17086 
Net Production 18773 18226 16810 

Prh·ate I JVCs I 
Gross Production 3075 2059 1343 
Net Production 3030 2005 1303 

Total (A&B) 
Gross Production 32875 31184 28672 
Net Production 32058 30257 27784 

NOTE: 1 Denotes natural gas available for corisumption, \\hich is deriY<d by deducting from gross production, the quantity of ga.s nared/loss by producing companies. 
Source: ONGC, OIL & DGH 
MMSCM: Million Standard Cubic Metre 

------ ----------

. 

·-



Total LNG Imports (Long Term, 
Spot) in MMT 

Total LNG Imports (Long Term, 
Spot) in MMSCM 

Total LNG Imports (Long Term, 
Spot) in MMSCMD 

Source: LNG impotting companies and DG(\;IS 
MMT:Million Metric Tolllles 
1 MMT = 1325 MMSCM 
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Net Production in l'VIMSCM 32058 30257 

LNG impot't in MMSCM 28740 33887 
Total Consuinption.(Net Production+ 60798 64144 
LNG im ort in MMSCM 
Total Conslln1ption' (Net Prodi1ction + 167 176 
LNG im ort in MMSCMD 
Note: Net production is dcriVed by d_e_ducting gas flared and.Iciss frOm gross prOduciion by producing co1npanics. 
Source: ONGC, OIL, DGH, LNG importing con1panies and DGCIS 
MMSCM : Million Standard Cqbic Meter 

' 

27784 

32861 

60645 

166 
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AnnEX-Jff: 
~·------"-

Statewlse PNG Consumption (FY iOZ!l-~l) (H1 upto September zoto)• 

State (s} I Union Territor-v Tot.al 
1\n<lhra Pradesh 3.131724 
A,~sam 6.5.60612 
Bihm· 0.084.252 
Clnu1diga_rb, Haryana, Punjab & Hfm4chaJ l.(i4645.I 
Pradesh 
Di1dra & Nagar Havcli 0.426968 
Daman mid Diu o,12ssn 
Ddhi 5?.8%484 
Goa 6,00495.0 
Gttjnrnt 1no11s19 
Haryana. ·- . .8'560560 
Jharkhaud Q.086428 
Knrnnta_kt1 3.47,4936 
Kera JU 0.198456 
Madhya Pradesh 6A40251 
~faharnshtra 99;431031 
Odis ha 0.052164 
Pu11jnb 0.430892 
Rnjnsthan 0.180510 
Tel_angana 3.623103 
Tripurn 6.9J464S 
U1tnr Pradc$h 39.712266 
Unrakhand 1.072645 
Grand_TQt.al . 42.7.149029 
•As reported by CGD <~titles (subJe<;tto reyjslon if any) 

StatewJse PNG consump.uon (FY 2019-20)> 
Stn'te (s) I Unirin:· Territorv- Total 

Andhn1 Prndcsli 6.161722 
Assun1 10;6;17979 
Bihar 0.117074 
Chnndigud1, l-Inrynna, l'unjab & Himachal 2.9)9007 
Pnidesh 
Dadr~ & .. Nngar Hnveli OA'.20933 
Dmnun _un<l Diu 0.18694.J 
Delhi IO.l.60981;1 
Gon o.onrn16 
Gujural 351.279645 
Haryana l6.540_J5S 
Jhqrklrnrld 0.068693 
Karnataka_ 3.560741 
Kerala Q.251367 
Mudhya Pradesh J0.79D'l0 
Maharashtra 176.687964 
Od(shu 0.046071 
Punjab 0.4543]7 
Rajas than 0.271725 
Telangana 3.350141 
Tripura 12:93048} 
Utt:fr Pmtlesh 69.556•164 
Ullrnklwnd 1.115602 
Grand Total 770.990015 
•As reported by CGD Entitles {svbJe.ct to revision If any) 

,, . 
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LIST OF GAS BASED POWER PLANTS IN THE COUNTRY (AS ON 30,0S,2020) 
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LIST REPRESSING THE CASES PENDING BEFORE APTEL, HIGH COURT & 
~UPREME COURT 

CASES PENDING DEFORE APTEL 

' j S, No. .. CascNo. Case Title I r ! I. Appeal No. 113 of2015. Niko Resources Ltd Vs. PNGRB 
I 

! --· 
i 

2. Appeal No. 122 of20l5 GAIL Gas Ltd. Vs. PNGRB 

I 3. Appeal No. 234 of20 l 6 GAIL India Ltd. Vs PNGRB 
i 

I 
. l I 4. Appeal No. 235 of20 l 6 - GAIL India Ltd. Vs PNGRB I 

I 5. Appeal No. 253 ()f2016 GAIL India Ltd. Vs PNORB 

I 6. Appeal No. 128 of2016 GAIL Jt1dia Ltd Vs. PNGRB I 

17. -~ 
Appeal No. 199 of2016 GAIL Vs. PNGRB ----·~ ----- ----·- ----------- --------·-· 

I ' I 8. Appeal No. 254 of201.6 GAIL (India) Ltd. Vs. l'NGRB 

9. Appeal No. 128 of2016 GAIL India Ltd. PNGRB 

i 10. Appeal No. 131 ofi0)6 GAIL Vs .. Sravanthi Energy Ltd. 

11, Appeal No. 132 of2016. GAlL Vs. Gamma Infra 

12. Appeal No, 133 of2016 GAIL Vs. Beta Infra 

I 

Gujnrrit Gas Ltd Vs: Saint Gobain Pvt Ltd.1 
I 13. Appeal No. 174 of2016 

~I 

' 



. 
i :S. No. Caso No, I CaseTltle 

I ' 
I 14. Appeal No, 160 of20!7 Gujllral State Petronet Ltd (GSPLJ Vs. 

~ ~ 
PNGRB 

I 15. Appeal No. 266 Of2017 and 267of GAIL (fndia)Ltd. Vs, PNGRB 

I 2017 i 

I 16. DFR No. 3099 of WI 8 Consortium pfDecpak Kumar Vs. PNGRB 

17. Appeal Nb. 133 6f2018 GSPL lndia.Gasnet Ltd Vs. PNG\<B 
' 

I 18. Appeal No. 134 of201.8 GSPLJndia Transco LtdVs. PNGRB 

I 
19. Appeal No25 of2019 (Earlier KE! RSOS Petfoleum and Energy Pvt Ltd 

DFR No. 5123. of2018) VsPNGRB 

' 20. Appeal No. 64 rif2019 (DFR No. GSPL lndia Gasnet Ltd Vs: PNGRB 

I 147of2019) ._ 

I 

, I 
I 2 I. Appeal No. I 6 I of20 I 9 (DFR No. ' HPCL Vs PNGRB 

I 1561 Or2019) 

I 
' 22. AppcaLN0. 254 of2019 (f)FR No. PetronctMHB Ltd Vs. PNGRB 

1708 of2019) , 
: 

! 23. Appeal NO. ~'08 of20.19 (DI'R No; Gujarat Gas Lt\!; Vs .. PNG.RB 
j 2147of2019) I • 

, ' 

I 24. Appeal No. 244 of2019 flf'CLVs. PNGRB 

I 25. DFR No. 2427of2019 Gas Transmission oflhdia Lim.ited v. 
PNGllJ3 

' 

26. Appeal No. I IO of2020 Mahanagar Gas Limited v. PNGRB 

' 



' 

,. o.q. 
J , 

S.No. Case No. Cnsc Title I 
27. Appeal No. 12 I of2020 Megha Engineering and Infrastructure Ltd. 

I Vs Bhagyanagar 
~ 

' .... 
I 28. DFR No. I 184 of2016 ·Hindustan Petroleum Corporation Ltd. Vs I I 

I - PNG!l.8 -i ' .. 

29. Appeal No. 152 of2020 Gail India Ltd. Vs PNGR8 I ' 

I 30. Appeal No. 153 of2020 Gail India Ltd. Vs PNG!l.13 
' 
! 

3 I. Appeal No. 361 of2Q20 Haryunu City Gas Distribution Limited Vs 
! PNGRB 
I 
I 

32. ·Appeal No. 239 of2020 Think Gas Ludia1in Pvt. Ltd Vs PNGRB 
i -

I 
! 33. DFR No. 467 of2020 Jay Maclhok Energy Private Limited Vs 
I PNGRB. I 
I 

34. DFR No. 0 I of20ll Ja)' Mndhok Energy Private Limited Vs 
I PNGRB. 

I 35. Appeal no. 236 of2Q20 Sanwnriya Oils Ltd. Vs PNORB 

-

I 36. DFR 453. of202Q Maharashtra Natural Gas Ltd. Vs PNGRB 

I 37. DFR No. 315 of2020 BPCL Vs PNGRB 

CASES J'ENDINGBEFOREHIGH COURT 

I , S. No, Case No. Case Title 

! I. CWP 13490 of2008 Atind~r Moudgal Vs. UOJ & Ors. 
~-



. 
S.No. Case No. Case Title 

' 2. W. P.(C) No. 8211 of20Ji) i IOCL, ~PC[, an.d. HPCL V" Reliance 
i lndustnes, PNGRB & Ors 

3. W.P. (C) No. 7303of2013 IOCL, BPCL and HPCL Vs. CCI 
- .. 

4. W.P No.l5259pf2013 Bhagya11agar Gas Ltd Vs:PNGRB 

I 
5. W.P.(C) No. 2445 of2014 GAIL Vs. PNGRB 

'1 

i 6. SCA No.14604 of2014 Torre1\t Power Vs. PNORB & Ors 
I 

! 
I 7. W.P. (C) No 261 J of2014 Great Eas\crn Energy Corporation Ltd. Vs. 

PNGRB 

I 
lirdraprastMOa l)mitcd Vs. PNGRB 8. IV.P.(C) No. 937.4 of201.5 

-
9. SCA No. 4512 of2015 Gl;l Gcdi)'a Vs .. tJOl & PNCiRB 

- --- ----

I 10. \V.P. No.35852 of20l5 llhagyanagar Gas Ltd Vs. PNGRB I 

I 11. W.P.(C)No.1189of2016 GAIL India Ltd: Vs. PNGRB & Anr. 

12. \V.P. (C) No. 2956 of2016 GAIL lndiaLtd, Vs. PNGRB 
. 

13. WP No;l4956 ot'2616 Sublias Dil\raVs,UOI ~Ors 

-··· 

14. IV.P.(C) No. 3685 of20l6 
.. 

Adui1f Gas Ltd Vs !JOJ 

I 15: SCA No.4188of2017 Adani G!lS Ltd. VS. PNGRB, Vadodra Ga,• 

I Ltd. 
. 

I 

16. SCA No. 17174 of2018 Son th G\1jaratCon$mner Association Vs 
PNGRB .. 

' 

' 



' 

' i S. No. Case No. · Case Title 

! 
17. W.P. (C) No. 6270 00018 Adani Gas Ltd. Vs. PNGRB 

f 

i 
18. SCANa.19028.of2018 Torrent Power Vs.PNGRB & Ors i 

~ 

I 19. W.P. (C) No. 248 of2019 · Dcepak Fertilizers and Petrochemicals 
I ... Corporations Ltd Vs. PNGRB 
i 
I 20. W.P. (C) No. 927 of20J 9 Dcep<lk Fe11ilizers and Peirochcmicals 

~ 
Corporations Ltd Vs. P)'!ORB 

I 

I 21. WP No. 2001 of2019 Munnalal Aganval & Ors Vs UOI & Ors 

I I 

I -

22. WP No. 464(\V) of2020 Subhas Dutta vs. MoPNG, PNGRB & State 

I of West Bengal 

I 23. W. P.(C) No, 5076 of2020 . IMC Limited vs UOI & Ors. I 
24. W.P.(C) No. 97 I l of2020 Mallflnagar Gas Umited vs PNGRB & 

I 
Union of India 

---------- -------. 

I 25. W.P.(C) No. t I 148 of2020 Mahanagar Oas Limite<l vs PNGRB & I 
I Union of India . ---------

26. SCAN o. 16873 of2020 Gujarat Gas Limited vs PNGRB & Union of 
India 

I 27. W.P.(C) No. 407 of202I lndrnprnstha Gas Limited vs PNGRB & 
Union of' India 

! 

I 28. W.l'.(C) No' l 01.7 of2Q21 I Gujarat G.as Linlited vs PNGRll 
' 

CASES PENDING BEFORE SUPREME COURT 

~I 



I . 
: S. No. Case No. CaseTitle 
I. 
' ' L Civil Appeal No. 3112 of2015 LMJ Energy Infra Ud Vs.PNGRB & Anr 

I 
' I 2. Civil Appeal No.11304!2016 GAIL Vs,. GSPC Gas Ltd(Later renamed as ' 

~-
Gujarat Gas Lt<i) · 

i 3. SLP No. 28192-93 Of2018 Adani GasLtdVsUOI 

! 4. Civil Appeal No. 4989 of2019 GSPC V. GAIL and Others 

$. Clvii Appeal No. 1261 of2019 Adani Galrni1d :others Contempt Pettion and 
MA Petition 

' 



CASES RELAETD TO CGD 

§, Court[!:ribunal Case No. Case Title Outcoinc 
~ 

I 
! .. 

I L Supreme Court Civil Appeal Petroleum and The Hon'ble Supreme 

I of[ndia No. 49.10/2015 Natural Gas Court of India struck down 
Regulatory the CGD Transportation I 

I . Board Vs Tariff Rcgula!ions and h~ld 
lndraprastha that "1he power to fix /he 

I Gas Ltd. 8:, Ors. tarifllu1s not been given-to 
I the Bo(lrd. In vieH! of thal 
' I he Board cannot jr(1111e a I 

i Regula/Ion which will I 
I , ·cover the.area pertaining to 

1 

I de1er111ination of ne/work I .. lar{ff jiJr cily or local gas 
-

dis/l'ibution net111ork and ! 

I 
co111pression charge )br 
CNG", 

' 

I 
2. Delhi High W.!',(C}No. Mis Synergy The Hon'blc High Court of 

Cour1 2113/2015 Steels Limited Delhi affirms 1he act of 
i Vs P<etroJeum PNGRB to ox10nd the time 

I und Nat.ural Gas for fornishing PBG and 
Regulatory held. that "ex1;11sio11 of time I 
Board ru1d for _ .fumishing_ ·-. . 1/Je J 
Another Pe1,fo1·1uance -Bunk 

I Guaranree is not contrat)' 

I to J/1e tender ter111s but is, i11 I fl1c1, <Ill op1ion available 10 l 

I ! PNGRB. !1 chose that 
option in puhlic inreresr 

I and therefore the grail/ of 
I extansion of liuze cannot be J 

I fa11/1ed and the pelilioner 
cannot c/aiJn, tiny right 10 
seek quashing of this acJ/on 

I on 1/te part qf PNGRIJ. 
parricular/y 1vhe11 the 

I i petitioner losJ the race at 



' 

. - §..=.-. -T"'.C""'o_1_1 r""trr:::. :-r-;clb;-u-,-, H-:-l.---C"'a_s_c-=N7 o-.--;,-- ''-:c=-a_s_e =T~lt"ie-· -.-----o-=-11.,.tc_o_m_e ___ -, 
No. 

I 
I 
' I 
I 
I 3. APTEL 

I 
I 
I 

I 
I 
I 

I 
I 
I 

I 
, 

i 

I 
' 
I 
' 

l 4. APTEL 

I 

Appeal No. 
88/2016 

Appeal No. 
1.04/2016 

M Gail Gas 
Limited Vs. 
Petroleum & 
Natural Gas 
Regulatory 
Board and Ors .. 

·-. 

·-

I 

-

1he LOJ stage andJ/Iere was 
·iUithi;,1g in Jhe rentlt!r ter111s 
barring . the gram ofl 
ti-xtenSio.n of· til11e to !he 
succes;jid entity.'' · I 

, 
PNGRB invoked bank 
gwimntec submiued by 
Appellant in respect of its 
authorization lo lay. build, 
operate or expand city or . 
local natural gas 
d.istribution network for the 
Fiiozabad geog1'aphical 
area under Taj Trapezium 
Zone. The Hou'ble 
Tribunal upheld the 
decision of the Bonl'd and 
held that "Based on_ ow· 
di:ScuJ·sions and also 
considGrlnK the 1•e/evant 
Sec1io11s of/he PNGRB Ac!, I 
2006, relevam CGD 
A111horizalion Regulations 
and Exclusivity Regulations 
a/on[twilh ./he; above ciletl 
}udg111e11ls and the jr?xt o.f 
the· pe1Jor111(//id1i bank 
guafan/ee s1ibniiltl!d hy !he 
Appelltinr. we find 110 

s1ibs1a11ce in the instant 
(tppea/. The iippeal is 
dismissed., . 

. (JAIL Gns Ltd. PNORB had enchased the 
Vs:,PNGRB a1nount of bank guatantee 

-



Is. Courtffribunal Case No. Case Title Outcon1e 
No. 

' 
worth Rs. 3,53,81,000/- tor 

i 
the four geographical areas 
Le. Kola, Devias, Meerut 

' 
and Sonepat. The Hon'ble , 

I Ai'TEL upheld the decision , 

I or the Board and held that 
·'This case does not exhibit 

i an;i fi·m1d on the par/ oft hi! 
' Board well (IS as 110 

irretrievable injustice has 
been · caused to the I 
Appeila111, Hence, we do o 

I not n'ant ro lnle1fere 1vith j 

the impugned decision of 
the Board'' 

I 
I 

I 
5. APT EL Appeal No. Central u. P. PNGRB had enchascd the 

51/2017 Oas Limited Vs amount .of bank guarantee 
I Petroleum and worth Rs. 1,50,00,000/- for 
I Na.ttrrnl Gas the geogrnphical areas of I Regulatory JhansL The Ho1i'ble 

I 
Board APTELupheld the deeision 

Of the Board and held that 
'
1 Having rep;ord ro the lflell 

I seu/ed J1ri11ciples laid (fo111n 
by the Apex Cow·1, the High 

I 
Coun of Delhi· ·and !his 
Tribunal as sfoted supra, in 
view of the well considered 

i order passed by the 
Respondent Boal'</ by 

·assigning a valid [Jnd 
I co gen/ reason and a/so I taking inlo consideration 

that the PBG. has already 

I 
been encashed by the Board 

' antf !hi! Stll11fJ is also I ' 
I replenished hy the 

I Appel/am, the appeal filed 
I by the Appellant is liable to 



/.~ 

I o IS 

. 
lli Courtffdbnnal QaseNo. Case Title Outcome 
No. 

be dis117issed. ,~ 

(5. APTEL AppealNo. 297 Jay ivfadhok The Appellant has 
& 300/2018 Energy Pvt, challeqgcd the de.eision of, 

Ltd. Vs. the PNGRB \Vhcrein 
PNC) RB & Ors .• inviting bi<ls for grant of 

' authorization of laying, i 
: building, operating or 

I expanding City or Local 
Natural Gas Distribtttion 
Ne.twork in the geographic 
area of Jalandhar (except 
area already authorized), ! 

' Kapurthala District and 

I 
SBS Nagar District and the 
geographical area of 
Ludhiana (except area 
already mithorized), 

·- Barnala District and Moga 

I I District respectively in the 
9th roui1d of bidding. The 

I 
Hon'ble APTEL dismissed 
the appeal of the Appellant 
and held that "In our i 
·cOnsidered opfnion, 1ve do I 

I 
no'! fhid any 111eri1 in !he 
"ppeals )VCll'J'O>JfiJ1g our· 

I inte1:f~tgnce. f!!1. overall 

I c611.¥ideratloi13', the cq;pea/s 
are liable 10 be dfom'.,sed'' 

I ' 7. Supreme Com1 Civil Appeal Adani Gas The contest in the present 
' of India No. 3992 of Limited vs batch of appeai~ has arisen ' ' I 2lll9 Petrolennl A1id Over the grant of 

Natural Oas authoiis.ation for laying~ 

Regulatory building, cOfWathtg or 
Doaril & QrS. expanding CGD networks 

in the following GAs: 
' ., 

I (i) GA 51 - Puducherry 

_-..,.· 

' 



s. Co111•tffribunnl 
No. 

Case No. Case Tiilo Outcontc 

District; 

I (ii) GA 61 • Kanchipuram 
Dislrict; and 

(iii) GA 62 - Chennai & 

I ' Tiruvallur Districts. 

I 
' 
I It \\'HS held by Hon'ble 

Supreme Court oflndia that I 
"The sole ques1ion was I 

I l H1hether /he highesl 
bidder's quote U1QS I reasonable, and I he power 

I to dete.rn1ine · such 
- reasonabi!it.v resid&_d solelv ' 

u1ith the Board.Py virtue o..f I 

I Clt111se 14.2 of the Bit/ 
Doau111ent. 1'hu!J~ the 
presence and hearing of 

I other bidde1·s \VCIS no/ 
necessa1y .. 7/ier~(6re, l1•e 

I disagree Withthe opinion of 
!he Chairperso11 cuul i 
·concur lVith tlut vieJP lvhich· I 
was taken by_ the _Member 

I 
Technical (Pe1ro!em11 and 
iVatural Gas) to.flis111/ss tbe 

i appeals. 1' 
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s .. Na( · Geographical Arna (GA) State/Union Territories Authorized CGD·Entlty 

' 
1 Kakinada Andhra Pradesh Bhan11anaoar Gas Limited 
2 East Godavari District (excludinn area alreadv Andhra Pradesh Godavari Gas Private Limited 
3 West Godavari District Andhra Pradesh Godavari Gas Private Limited 
4 Krishna District (excludinn area alreadv Andhra Pradesh Meoha F.nnineerino & Infrastructure Limited 
5 Vita'"''ada Andhra Pradesh Bhaovanaoar Gas Limited 
6 Anantanur and YSR (Kadaoa) Districts Andhra Pradesh Consortium of AG&P LNG Marketino Pte ltd. & 

7 Chittoor, Kolar and Ve.Uore Districts Andhra Pradesh, Consortium of AG&P LNG Marketing Pte Ltd_. & 
. Kamataka& Tamil Nadu Atlantic Gulf & Pacific 

8 Unner Assam Assam Assam Gas Comoanv·limited 
9 Patna District Bihar GAIL Ondia) limited 

10 Aurangabad, Kaimur & Rohtas Districts Bihar Indian Oil Corporation limited 

11 Begusarai District Bihar Think Gas Begusarai Private limited 

12 Gaya & Nalanda Districts Bihar IndianOil-Adani Gas Private limited 

13 Arwal, Jehanabad, Bho;nur and Buxar Districts Bihar Indian Oil Cornoration limited 
14 Lakhisarai, Munoer and Bhaoalour Districts Bihar Indian Oil Corooration Limited 
15 -Nawada and Koderma Districts Bihar & Jharkhand Indian Oil Corooration Limited 
16 Sheikhnura, Jamui and Deoahar Districts Bihar & Jharkhand Indian Oil Corooration Limited 

-· Chandigarh, Haryana, 
17 Chandigarh -- Punjab & Hirnachal lndianOil-Adani Gas Private Limited 

Pradesh 
18 UT of Dadra & Nanar Haveli Dadra & Nanar Haveli Guiarat Gas limited 
19 UT of Daman Daman and Diu IndianOil-Adani Gas Private Limited 

20 Diu & Gir So1nnath Districts Daman and Diu & Gujarat IRM Energy Private limited 

21 NCT of Delhi Delhi lndraorastha Gas Limited 
22 North Goa District Goa Goa Natural Gas Private limited 
23 South Goa District Goa lndlanOil-Adani Gas Private Limited 
21 Ahmedabad District (UV\A) Guiarat Guiarat Gas li1nited 
25 Bhavnanar Gui a rat Guiarat Gas limited 
26 Jamnanar Guiarat Gujarat Gas limited 
27 Kutch West Guiarat Guiarat Gas limited 
28 Kutch East Guiarat Jav Madhok EnerM Private limited led 
29 Amreli District Guiarat Guiarat Gas Umited 
30 Patan District Guiarat Sabarmati Gas Un1ited 
31 Dahei Vaara Taluka Gui a rat Guiarat Gas limited 
32 Dahod District Guiarat Guiarat Gas Limited 
33 Banaskantha District Guiarat JRM Enernv Private limited 
34 Anand District (excludino areas alreadv Guiarat Guiarat Gas Um•ted 
35 Panchmahal District ' Gui a rat Guiarat Gas Umi!ed 
36 Gandhina(lar, Mehsana, Sabarkantha Guiefat Sabarmati" Gas llrnited 
37 Vadodara . Guiarat Vadodara Gas LLmited 
38 Surat, Bhanich, Ankleshwar Guj_arat Gujarat Gas Limited 
39 Nadiad I Guiarat Guiarat Gas limited 
40 Navsari Guiarat. Guj"'at Gas limited 
41 Raikot Gujarat I Gu~arat Gas limited 
42 Surendrananar Gufirat i Gularat Gas Un:'it~C: 

\, 
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43 Ahmedabad Citv and Daskroi Area Gui a rat Adani Gas Limited 
44 Hazira. Gujarat Gularat Gas Limited 
45 Val sad Gujarat Guiarat Gas Limited 

46 
Anand area including Kanjari & Vadtal Villages Gujarat Charotar Gas Sahakari Mandall Limited 
(in Kheda 'oistrict) 

47 Surendranaqar District (EAAA) & Morbi Qistrict Guiarat Adani Gas Limited 
48 Barwala & Ranour Talukas Gujarat Adani Gas Limited 

49 
Navsari District (EAAA), Surat District (EAAA), 
Taoi District (EAAA) & the Danqs District 

Gujarat Adani Gas Limited 

so Junaaadh District Gujarat Torrent Gas Private Limited 
51 Kheda District (EMA) & Mahisaaar District Gujarat Adani Gas Limited 
52 Narmada (Raioiola)District Guiarat Guiarat Gas Limited 
53 . Porbandar District Gula rat Adani Gas Limited 
54 Soni pat Haryana GAIL Gas Limited 
55 Panioat District Harvana · IndianOil-Adani Gas Private limited 
56 Yamunanaaar District Harvana Bharat Petroleum Corooration limited 
57 Rewari District Harvana lndraorastha Gas Limited 
58 Rohtak District Harvana Bharat Petroleum Corooration Limited 
59 Karna! District Harvana lndraorastha Gas Limited 
60 Ambala and Kurukshetra Districts Harvana HPOIL Gas Private limited 
61 Bhiwani, Charkhi Dadti & Mahendraqarh Haryana Adani Gas limited 

62 
Sonipat District (Except areas already Haryana Hindustan Petroleum Corporation Limited 
authorized) & Jind District 

63 Nuh & Palwal Districts Harvana Adani Gas Limited 
64 Kaithal District Haryana -1ndraprastha Gas limited 

65 
Panchkula District (EAAA), Sirmaur, Shimla & Haryana & Himachal 

IndianOil-Adani Gas Private Limited 
Solan (EAAA} Districts Prtidesh 

66 Sirsa1 Fatehabad and Mansn (Puniab) Districts Harvana 8i. Puniab Guiarat Gas Limited 

67 Bilaspur, Hamirpur & Una Districts Himachal Pradesh Bharat Gas Resources limited 

68 East Sinahbhum District Jharkhand GAIL Ondia) Limited 
69 Ranchi District Jharkhand GAIL Ondia} Limited 
70 Benqaluru Roral and Urban Districts Karnataka GAIL Gas Limited 
71 Tumkur District Karnataka Meaha Enaineerino & Infrastructure limited 
72 Dharwad 'District Karnataka lndianOil-Adani Gas Private limited 
73 Belaaum District Karnataka- Meaha Enalneerino & Infrastructure limited 

74 Ct1itradurga & Davanagere Districts Karnataka Unison Enviro Private Limited . - . 

75 Ballan & Gadag Districts Karn·ataka Bharat Gas Resources limited 

76 Bldar District Karnataka Bharat Gas Resources limited 

77 Ramanagara District Karnataka M~harashtra Natura_! Gas Limited 

78 Baqalkot, Konnal and Raichur Districts Karnataka Consortium of AG&P LNG Marketinq Pte Ltd. & 
79 Chikkamaqaluru, Hassan and Kodaou Districts Karnataka Consortium of AG&P LNG Marketinn Pte Ltd. & 
80 Kalaburaqi and Vijayapura Districts Karnataka Consortium of AG&P LNG Marketina Pte Ltd, & 
81 Mysuru, Mandya and Chamaraianaoar Districts " Karnataka -Consortium of AG&P LNG Marketina Pte Ltd. & 
82 Uttara Kannada, Haveri and Shivamont"ra Karnataka Consortium of AG&P LNG Marketina Pte Ltd. & 
83 Ernakulam District Kera la IndianOil-Adani Gas Private limited 

' 
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84 Palakkad & Thrissur Districts Kera la JndianOil-Adani Gas Private U1nited 

85 Afapuuha, Kollam and Thiruvananthaouram Kera la Consortium of AG&P LNG MarketinQ Pte Ltd. & 
86 Dewas Madhva Pradesh GAIL Gas Limited 
87 Dhar District Madhva Pradesh Naveriva Gas Private Umiied 
88 Indore (includiM Uiiain Citv) Madhva Pradesh Aavantika Gas Lirnf~ed 
89 Gwalior Madhya Pradesh Aavantika Gas Limited 

90 Bhopal & Rajgarh Districts Madhya Pradesh Think Gas Bhopal Private Limited 

91 Guna District Madhya Pradesh Indian Oil Corporation Limited 
,. 

92 Rewa District 
' Madhya Pradesh Indian Oil Corpo•ation Limited 

93 Satna & Shand al Districts Madhva Pradesh Bharat Gas Resources lirnited 
94 Ashoknaaar District Madhya Pradesh Indian Oil Corc•J1"3tion limited 
95 Gwalior (EAAA) District and Sheoour District Madhva Pradesh Raiasthan State Gas Limited 
96 Morena District Madhva Pradesh 10dian Oil Corooration limited 
97 Raisen, Shalaour and Sehore Districts Madhva Pradesh GAIL Gas Limited 

98 . Shivpuri District Madhya Pradesh 
Consortium of Think Gas Distribution Pvt. Ltd. & 
Think Gas Investment Pte. Ltd. 

99 Sidhi and Sinarauli Districts 1 Madhya Pradesl1 Bharat Gas Resoorces limited 

100 Ujjain (EAAA) District, Dewas (EAAA) District and Madhya Pradesh I Guja(at Gas Lirnited Indore (EAAA) District " -
101 Anuppur, Bilaspur and Korba Districts Madhya Pradesh and I 

I Adani Gas Limited 
Chhattisorah I 

102 Jhabua, Banswara,'Ratlarn and Dungarpur .Madhya Pradesh and I G.ujarat Gas Limited Districts Raiasthan i 
103 Jhansi (EAAA) District, Bhind, Jalaun, Lalitpur and Madhya Pradesh and Uttar 

Adal-ii Gas Li1nited Datia Districts Pradesh 
104 Palohar District and Thane Rural I Maharashtra . Gujarat Gas limited 
105 Raiqarh District (excludino areas alreadv Maharashtra Mahanaoar Gas_!:_1rnited 
106 

- -~----.. .---
Pune District (exclurlino areas alreadv MaharashtrJ /\1ahesh Ga:. lin1itecl 

107 Ratnaoiri District Maharashtra Unison Enviro Pdvate Limited 
108 Solaour District Maharashtra ' IMC Limited 
109 Kolhaour District Maharashtra HPO!L Gas Private Limited 
110 Mumbai & Greater Mumbai Maharashtra Mahanaqar ~~imited 

Pune City including Pimpri-Chiechwad& i 
111 Maharashtra ! Mahrashtr.'l Natu•cl Gas Limited adioinina contiauous areas Hiniewadi, Chakan, ·-~-..+--:--:-112 Thane Urban a'1d adioinina municipalities M?lisrashtra l Mahanag_ar Gas <_i-'"llited 
113 Ahmednaqar & Auranqabad Districts Maharashtra i Bharat Gas Resourct!S li1nited 
114 Latur & Osmanabad Districts Maharashtra I Unison Envfro Private limited 

115 5angli & Satara Districts Maharashtra I Bharat Gas Resources lirnited 
I I 

i ! 
116 Sindhudurg District Maharashtra I Maharashtra Natural Gas Limited 

. I 
117 Valsad (EAAA), Dhule & Nashik Districts Ma~arashtra & Gujarat Maharashtra NDtura/ Gas limited 

118 Khordha District Odisho GAIL Ond.ia) lif!l.;kd_ 
119 Cuttack District Odish; : GAIL (l~~ia) JJmif_e_<I__ -
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120 Puducherry Di:;rnct Puducheny East Coast Natural Gas Distribution Private 

I Lin1ited 

121 Karaikal & Nagapattinam Districts Puducherry & Tamil Nadu Torrent Gas Private Limited 

122 Jalandhar Puniab Jay Madhok Enerov Private Limited led 
123 Ludhiana Punjab Jay Madhok Enerov Private Limited led 
124 Amritsar District Punjab Guiarat Gas Limited 
125 Bhatinda Oistnct Puniab Gujarat Gas Limited 
126 RUonaqar Distrk~ ___ l Puniab Bharat Petroleum Corporation limited 
127 Fatehqarh Sahib !).strict i Puniab !RM Enerqy Private Limited 

128 
SAS Nagar District {EAAA), Patiala & Sangrur I Punjab Torrent Gas Private Limited Districts 
Ludhiana Distr~ct {Except area already I 

129 authorized), Bao;1ala & tvloaa Districts I Punjab Think Gas Ludhiana Private Limited 

130 
Jalandhar District (EAAA), Kapurthala & SBS 

Purtjab Think Gas Ludhiana Private Limited Naoar Districts 
131 Ferozeour, Fariok.~t and Sri Muktsar Sahib Punjab Guiarat Gas Limited 
132 Hoshlarour an~ Gur~ur Districts I Punjab Gujarat .Gas Limited 
133 Ko ta Raiasthan, Rajasthan State Gas Limited ·----··-···· 
134 Bhiwadi (in Alviar District) Rajasthan Harvana City Gas Distribution (Bhiwadi) limited 

135 Barmer, Jalsalrner & Jodhpur Districts Rajas than l\GP CGD India Private Limited 

136 Alwar (Other th3n Bhiwadi) & Jaiour Districts' Raiasthan Torrent Gas Private Limited 

137 
Kota District {EAAA). Baran & Chittorgarh (Only l 
Rav1atbhata Tall!~2istricts · · f\ajasthan Torrent Gas Private-Limited .. 

138 Bhilwara & Bunni Districts Rajas than Adani Gas U1nited 

139 
Chittorgarh (Otlwr thari Hawatbhata Taluka) & 

i Rajasthan Adani Gas limited 
Udaipur Districts* l 

' -··---
140 Dholpur District ' Rajasthan Dholpur CGD Private Limited 

141 Aimer, Pali and Rajsamand Districts Rajasthan lndraprastha Gas Limited 
142 Jalore and Sirohi Ois;:ri<..."ts Rajasthan Gujarat Gas. Limited 
143 Chennai & Tiruvallur Districts Tamil Nadu Torrent Gas Private limited 

144 Cµddalore, Nagapattinan1 & Tiruvarur Districts Tamil Nadu Adani Gas limited 
.. 

I Tamil Nadu ' AGP CGD India Private limited 145 Ramanathapurarr1 Di~:trict 

146 Hvderabad I Telanqana Bhaovanaqar Gas Limited 
147 Bhadradri Kothaouden1 & Khamman Districts Telanqana Meqha Enaineerinq & Infrastructures Limited 
148 Jaatial, Peddapali\ KarimnaQar & Ra)anna Sircilla Telangana Indian Oil Corporation Limited 

149 
Jangaon, Jayashankar Bhupalpally, Telangana Megha Engineering_& Infrastructures limited Mahabubabad, Waranqal Urban & Waranqal 

150 Medak, 5iddieet & Sanqareddy Districts Telanoana Torrent Gas Private limited 
151 Medchal-Malkajgiri, Ranga Redd~ & Vikarabad ' Telanaana Meaha Enaineerina & Infrastructures limited 
152 Nalqonda Suryapet & Yadadri Bhuvanaairi Telanaana Meaha Enoineerina & Infrastructures Limited 
153 Aqartala 

--~·-··---, 

Trioi.Jra Trioura Natural Gas Comoanv Limited 
154 Gomati District Trioura Trioura Natural Gas Comoanv Limited 

' 
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155 West Tripura (EAAA) District Tripura Tripura Natural Gas Company Limited 

156 Mathura Uttar Pradesh 
.1v 01 ........... ,.,.,1n1ratet11 t'flVale t.1m1~eu ex .:>aumya 
r._1: .:-~ ~. 1:-:a-~..J 

157 Mee rut Uttar Pradesh GAil Gas Limited 

158 Allahabad Ultar Pradesh lndianOll-Adani Gas Private Limited 

159 Jhansi Uttar Pradesh Central UP Gas Limited 

160 Saharanpur District Uuar Pradesh Bharat Petroleum Corporation Limited 

161 Bulandshahr (part) District Uttar Pradesh lndianOil-Adoni Gas Private Limited 

162 Bagpat District Uttar Pradesh Bagpat Green Energy Private Limited 
. - .. -

163 Bareilly Uttur Pradesh Central UP Gas Limited 

164 Kanpur Uttar Pradesh Central UP Gas Limited 
-

165 Agra Uttar Pradesh Green Gas Limited 

166 Lucknow Uttar Pradesh Green Gas Limited 

167 Ghaziabad & Hapur Districts Uttar Pradesh · Jndraprastha Gas Limited 
. -

168 Khurja Uttar Pradesh Adani Gas lio1ited .. 
169 Moradabad ' Uttar Pradesh Torrent Gas Moradabad Limited .. 
170 Varanasi District - Uttar Pradesh GAIL (India) limited 

171 ouwnusnanr ulSlf!C{ \l:Ahr.1t ,u,ugarn CY. Hatnras 
Uttar Pradesh lndianOil-Adani Gas Private Limited 

'"''-~ ·r5~ 

172 n11anaaa 01sfnc( CEi"V\!l;J, Bnaaon1 ()(. l".aU;i,ua1no1 Uttar Pr<tdesh lndianOil-Adani Gas Private Limited 
-

173 Amethi, Pratapgarh & Raebareli Districts Uttar Pradesh i Bharat Gas Resources Limited 

174 Auraiya1 Kanpur Dehat & Etav1ah Districts Uttar Pradesh Torrent Gas Private limited 
-

175 Faizabad & Sultanpur Districts Uttar Pradesh ; Green Gas Limited I -
176 

Gorakhpur, Sant Kabir Nagar & Kushinagar 
Districts Uttar Pradesh ' Torrent Gas Private Un1ited 

177 Meerut District (EAAA), Muzaffarnagar & Shamli Uttar Pradesh l Indrapras~h.E! _~~~.limited Districts 
' 178 Moradabad (EAAA) District Uttar Pradesh i Torrent Gas Private Limited 

. I ·-
179 Unnao (EAAA) District, Uttar Pradesh I Green Gas lin-1ited 

.... ·---·-··-· 
180 Azamgarh, Mau and Ballia Districts Uttar Pradesh Torrent Gas Priva~e Limited 

oare111y \'-r-v-v->J v!Slfll.l, r-111 .... .,tt an() 1"1.ampur .. ! ·-----
181 Uttar Pradesh Hindustan Petroleum Corporation Limited . 
182 Basti and Ambedkarnagar Districts Uttar Pradesh l Torrent Gas Privati;;· Lhnited 

183 Farrukhabad, Etah and Hardoi Districts Uttar Pradesh ! Hindustan P0troleum Corporation Limited 
···-\ 184 Gonda and Barabanki Districts Uttar Pradesh I Torrent Gas ?riva'.:9 Limited 
--···~· 

185 Jaunpur and Ghazipur Districts 1 Utta; Prodesh i lndianOil-Adani Gus Private Limited i 
'""PU• ,~~, ulS•rlC•, ra•eopur anu namirpur)----7-h --·· 

186 ; lndraprastha Gas Limited . . Uttar Pre es I ·---
187 Mainpuri and Kannauj Districts :' ,..,,.,~,.uttac~radesh I Hindustan Petroleum Corporation Limited I - ---·-·-

~·1 



S. No. Geographical Area (GA) 

188 Mirzapur, Chandau\i and Sonbhadra Districts 

189 Shahjananpur J:JC B-...C:aun Distrlct5 

190 Firozabad (Taj-Trapezium Zone)· 

191 Bijnor and Nainital Districts 

192 Udham Singh Nagar District 
1----t----

state/Unlonlerrltb'rli!S 
. 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh & Rajasthan 

Uttar Pradesh and 
Uttarakhand 
Uttrakhand 

193 Haridwar District Uttrakhand 
'Sub-judice I Note: EAAA stands for Excluding/Except Area Already Authorized 

' 

-~ 

· ...... , ·'. 

GAIL Gas Limited 

Hindustan Petroleum Corporation Limited 

GAIL Gas Limited 

Hindustan Petroleum Corporation Limited 

lndianOil-Adani Gas Private Limited 

Haridwar Natural Gas Private Limited 
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New Domestic Natural Gas Pricing Guideline.s, 2014 

No.22013/27 /2012-0NG D.V.-In supersession of thls Minlshy's 
Gazette notification no. 22011/3/2.012-0NG.D.V dated 10.1.2014, the 
Government of India hereby notifies the New Domestic Natural Gas Pricing 
Guidelines, 2014, as hereunder:-

1. The wellhead gas p1ice• (P), under these guidellnes would be detenn1ned 
as per the formula given below:-

~£ llH + V t\C £ t\C + V llilE £ NllE +VB£ B 
p = 

Where 

(i) Vmi =Total annual volume of natural gas consumed in USA & Mexico. 
(ii) VAc =Total annual volume of natural gas consumed in Canada. 
(iii). VNsr = Total annual volume of natural gas consumed in European 

Union (EU) and F01mer SoViet Union (FSU) countries, excluding 
Russia.· 

(i\r) VR =Total annual volume of natural gas consumed in Russia. 
(v) Pim and PNBP- are the annual average of daily prices at Henry Hub 

(HH) and National Balancing Point (NBP) respectively, less the 
transportation and treatment charges as given in para 2. 

(vi) PAc and PR are the annual average of monthly prices at Alberta Hub 
and Russia (as published by Federal Tariff of the Russian Goverrunent 
or equivalent source) respectively, less the transportation and 
treatment charges as given in para 2. 
(*Well head price refers to the price of gas receivable by the producer 
of gas at U1e contract area/lease area from the buyer of gas. In case of 
on-land blocks, the price receivable by the contra6tor (producer) in 
the contract area will be the well head price. Iri. ·case of offshore 
blocks, if the gas is processed and sold in the offshore contract area, 
the price receivable at the offshore will be the well head price. If the 
gas is brought to landfall point for processing and is sold at landfall 
point, the facilities located in the landfall point will be considered part · 
of the contract area and the price receivable at land fall point will be 
the well head price). 

2. The wellhead price for three different hubs and Russia would be 
determined by deducting ·US $ 0.50/MMBTU towards trant>portation and 
treatment charges from each of the three Hub prices and Russian price. 
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3. The gas price, determined, under these guidelines would be applicable to 
all gas produced fron1 nomination fields given to ONGC and OIL India, New 
Exploration and Licensing Policy (NELP) blocks, such Pre-NELP blocks where, 
the Production Sharing Contract, (PSC) provides for Government approval of 
gas prices and Coal Bed Methane (CBMJ blocks except as indicated in para 4 
and5 below. 

4. The gas price, so determined under these. guidelines shall not be 
applicable, where p1ices have been fixed contractually for a certain period of 
time, till the encl of such period. Thls gas p1ice shall also not be applicable 
where the PSC concerned provides for a specific formula for natural gas price 
indexation/fixation and to such Pre-NELP PSCs which do not provide for 
Government approval of formula/basis for gas prices. Further, the pricing of 
natural gas from small/isolated fields in the nomination blocks of NOCs -will 
continue to be governed by the extant guidelines in respect of these fields 
issued on 8th July, 2013. 

5. The matter relating to cost recovery on account of shortfall in envisaged -
production from Dl, 03 discoveries of Block KG-DWN-98/3- ls under 
arbitration. The difference between the price, determined under these 
guidelines converted to NCV basis and the present price (US $ 4-.2 per mill!Qn 
BTU) would be credited to the gas pool account maintained by GAIL and 
whether the amount so collected is payable or not, to the contractors of this 
Blocks, would be dependent on the outcome of the award of pending 
arb!tration,and any attendant legal proceedings. 

6. The periodicity of price determination/notification shal_l be half yearly. 
The price and volume data used for calculation of price under these guidelines 
shall be the trailing four quarter data with one quarter lag. The first price on 
the basis of aforementioned formula- in these guidelines would be determined 
on the basis of price prevailing at Henry Hub, -NBP, Alberta Canada and 
Russia: between l 'l July, 2013 and 30°' June, 2014. Thls price would coine 
Into effect from pl November, 2014 and \vould remain valid tlll 3l'l March, 
2015. Thereafter, it would be revised for the period 1 Bl April, 2015 to 30th 
September, 2015 on the basis of said prices prevalent between l'l January, 
2014 and 31 Bl December, 2014, i.e .. with the lag of a quarter and so on. The --
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price determined under these guidelines would be announced In advance of the 
half year, for which It is applicable. ~ 

7. The price dete1mlned under these guidelines would be applied 
prospectively with effect from l ' 1 November, 2014-. 

8. Director General of Petroleum Planning and Analysis Cell (DG PPAC) 
under the Mlnlsby of Petroleum and Natural Gas shall notify the periodic 
revision of prices under these guidelines._ . 

9. For all discoveries after the issuance of these guidelines, In Ultra Deep 
Water Areas, Deep Water Areas and High Pressure High Temperature (well 
head shut-In pressure > 690 bars. oottom hole temperature> 150 degree 
centigrade) areas, a premium would be given on the gas price determined as 
per the fonnula given in para I. The premium under thls para shall be 
determined as per prescribed procedure. 

10. Price determined under these guidelines would be on GCV basis. 

11. Tb,e price, determined under these guidelines would be In US $ per 
MMBTU . 

. 12. In the North Eastern Region (NER), the 40% subsidy would continue to 
be available for gas supplied by ONGC/OIL. However, as private operators are 
also likely to start production of gas In NER. and would be operating In the 
same market, this subsidy would also be available to them to incentlvize 
exploration and production. 

13. The price determined under these guidelines shall be applicable to all 
sectors unifo1mly. 
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